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The Lok Sabha met at Eleven of
the Clock,

{MR. SPEAKER /n the Chair]
(Interraptlon;)
[English)

SHRI INDRAJIT GUPTA (Basirhat) :
I have given notice..,

(Interruptions)
SHRI SOMNATH CHATTERJEE
(Bolpur) : We have given notice for

suspension of the Question Hour, This is
a matter which we must discuss immedia-

tely. . .
(Interruptions)

, SHRI INDRAIJIT GUPTA : Kindly
suspend the Question Hour, Sir.

SAIFUDDIN CHOWDHARY
We want to discuss it.

SHRI
(Katwa) ¢

PROF. K. K. TEWARY (Buxar) : The
unity of the nation is affected...

(Interruptions)

. PROF. K. K. TEWARY : This House
must reflect the seriousness of the situation.
We cannot stand by rules and regulations
pow. The unity of the country is endan-
gored. All the rules must be set aside. It
is a question of survival of the nation. We

‘caonot stend by rulss and  regulations.

Therefore, suspend the Question Hour, Sir.
Action should be taken... (Interruptions)

MR. SPEAKER : The Home
Minister,
' THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND

HOME AFFAIRS (SHRI P.V. NARA-.
SIMHA RAO).: Sir, I share the concera
of the hon. Members. I am prepared to
make 8 statement. 1 would only say that
it could be taken up after the Question
Hour. This is my request. There is a
qualitative difference. We do not want a
wrong signal to go. We give it the seri-
ousnpess that it diserves and 1 would request
you to give me a chance to make a state-
ment after the the Question Hour.

(Interruptions)

[Translation)

SHRI VIIOY KUMAR YADAV : What
can be more terrible for the country ? The
question huur should immediately be sus-
pended and discussion started thereon.

{English}

SHRI SAIFUDDIN CHOWDHARY :
Sir, will you allow us to make our sub-
missions on the statement 7 Can we seek
clarifications in the House after the state-
ment is made ?

(Interruptions)

SHRI DINESH GOSWAMI (Guwahati) :
We entirely agree that this question may
come up at 12 O’Clock.’ But we would
request you to suspend the rule which does
not permit us to make any query after
the statement is made in the House,..,..
( Inserruptions)

 MR. SPBAKER : Mr. Goswami,
please take your seat. Itfs, I think, well
tken by the Home Minister. . He reslises
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the gravity of the situation and he agrees
with the whole Houte and with the senti-
ments that have been expressed. I think, as
a very responsible House, weshall take
the things as they stand today and our

o action should be commensurate with them.

'We know bow to deal with situations and
how to deal with such things. The Home
Minister is ready to have a discussion after
12 O’Clock.,.

SHRI SOMNATH CHATTERIJEE ;
Discussion ?

SHRI P.V. NARASIMHA RAO :
What I submitted was this. . I am Prcpafed
to make a statement, Having a discussion
or not baving 8 discussion is your prero-
gative, and if you wish to have a c_l.lscusslon
any time  thereafter, I  wiil not
come in the way because I wil} be ready to
answer questions. But the point is whether
at this point of time, ag the situation stands
today, while certain actiod is being taken
or is in the process of being taken, 1 cannot
divulge too much at this moment.
(Interruptions) ,,. 1 would assure the House
that since this is a grave matter, ‘we bav.e
taken it up with all the seriO\lsne§s that it
deserves. We will keep the House informed,
we will not withhold anything from the
House. But the point is that while something
is being done, in the process I cannot ans-
wer too many questions,

[Translation]

SHRI VIJOY KUMAR YADAYV : Why
sbould the House not be given an oppor-
tunity to express its opinion ? (/nterruptions)

The House should be givena chance to
express its opinion after the Home
Minister has made a statement.
(Interruptions)
[English)

MR. SPEAKER : 1 canont listen, one
man at a time, I cannot listen  anything.
Nathing is discernible. ,

SHRI BASUDEB ACHARIA: We
are all for unity and integrity of the couptry,
80, we want that there should be a dig-
cussion after the Minister makes a state.
went, That will belp the Goverpment,

SHRI INDRAJIT GUPTA : We assure
you that no Member here is interested in
saying anything or asking anything which
will embarrass the Government, We want
to make responsible submissions because
this is a ‘situation of unprecedented gravity
and the whole international Press will teke
it up in all the countries of the world. We
koow what they do. So, the Government
should say something and we want to
strengthen the Government’s hands in this
matter. You pleass permit us to make

one or two brief submissions after the
statement.

MR. SPEAKER : Ogpe mioute. I will
just give you a full discussion. Give me
immediately a notice under Rule 193 and
I will allow an immediate discussion.

PROF. K. K. TEWARY : We bave
given Sir.

SHRI INDRAJIT GUPTA
discussion may be more difficult.

A full

MR. SPEAKER : Is that all right with
you ? ,

SHRI P. V. NARASIMHA RAO: I
have lcft the whole thing to you Sir, If you
want statements to be made by the Hon,
Members, let them make statements.

MR, SPEAKER : No, no. There is
no precedent and I am not going to create
any new precedent like that.

SHRI P, V. NARASIMHA RAO : That
is why I said Sir, that if there has to be
a discussion, it is up to you. ‘

MR. SPEAKER : All right. Leave it
to me.

(Interruptions)

MR. SPEAKER

You can give a
notice under Rule 193, . .

Dr. Prabhat Kumar Mishra,

P ————
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ORAL ANSWERS TO QUESTIONS -
{Fromslasion]

Measuses to Prevent Pollution ia Korba
" (Madbya Pradesh)

*867. DR. PRABHAT KUMAR

MISHRA : Will the PRIME MINISTER -

be pleased to state :

(a) the extent to which XKorba, the
industrial city of Madbya Pradesh, has
been polluted; and

(") the steps being taken by Govern-
ment to check this pollution ?

(English]

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT,
ENERGY, ELECTRONICS AND SPACE

(SHRI SHIVRAJ V. PATIL) : (a) and (b).

A Statement is given below.
Statement

(a) and (b). Pollution in Korba is
primarly due to high levels of particulate
matter in the air. According to the State
Pollution Contrel Beard, suspended
particulate matter (SPM) in different places
at Korba varies from 25 to 675 micro-
grammes per cubic metre of air,

The following steps have been taken :—

—The t(ownship under the Korba
Area Development Authority bas
been declared as an air -poliution
control area;

—A sub-regional office has been set
up at Korba to study and monitor
the air guality levels;

—Two out of the three Thermal Power
Stations in Korba have installed
the necessary air poHution control
devices, The third one has been

© directed to instal’ bag filters and
electro-static precipitators; and

—A committee has been copstituted
by the State Government to mwonitor
the poMution control activitios.

'ATOMIC.

Oral dnowers &

. [Translation) -

DR. PRABHAT KUMAR MISHRA :
Mr. Speaker, S8ir, according to the state-
meat laid on the Table of the House,

" pollution in Korba is dus to the suspended

patticulaic matter in the air. Through you,
I wowdd like t0 know from the hon. Minister
whether the carbon monoxide and sulphur-
dioxide content im the uir bhas increased
in Korba and is causiog damage to ithe
living beings and plants ? Ase the Govern-
ment aware of it ?

"SHRI SHIVRAJ V. PATIL : Sir, the
carbon monoxide and sulphur dioxide
content in the atmospere has increased a bit
but not to the extent of causing a hazard.
The pollution is due to high level of
suspended particulate matfer in the air,
as bas been stated in the statement,

DR. PRABHAT KUMAR MISHRA :
Mr. Speaker, Sir, this poHution is not
only causing damage (o the living beings
but also causiog economic loss. | wouwM
like to give an example in this regard. Due
to the increase of curbon monoxide and
sulphur dioxide-content in tbe atmosphere,
the saal seed trees in the area are on the
way to extinction, Last year, a revepue
of Rs. 9 crores was collected from saal
seeds in Bilaspur division, out of which Rs,
3 crores were allocated for the developmemt
programmes io the tribal areas. Thus, our
saal seed trees arc on the verge of extinc-
tion. These trees arc found omly ia six
countries in the world and India is ene
of its principal producers, This area i
known for saal sced trees. It is exported
for being used in chocolate. Therefore, 1
would like to know from the hon. Minister

‘whether increase in atmospheric pollution

is also affecting the saal trees ?

SHRI SHIVRA) V. PATIL : This is a
highly technical question. It will bave to
be specifically seen whether sulpbur dioxide
in the atmosphere has any effect on the
saal sced trees. But this type of poltution
does have some effect on that. No study
in this regard has so far. been made and
it has been stated that the tevel of pollution
in that area is not so high as to cause
such bad effects.

[English] ‘
SHRI PRATAP BHANU SHARMA :
Is it a fact tbat the thermal power station
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creates serious poliution problems and
according to one survey 1000 MW thermal
power station discharges about 40-80 metric
tonnes of sulphur dioxide everyday ? Apart
‘from leading to acid rain, this is a serious
health hazard. So1 would like to know
what effective steps Government are taking
to keep such environmental pollution under
control and whether NTPC or any other
State Blectricity Board bas installed such
type of equipment to prevent this type of
poliution.

SHRI SHIVRAJ V. PATIL : Sir, I
- have answered this supplementary in the
written statement itself. The steps that are
Being taken by the Government are
enumerated there. There are three power
plants. One is with NTPC. The other
one is with Madhya Pradesh State Electri-
city Board and the third one is thermal
power station with Madhya . Pradesh State
Blectricity Board. As far as the two power
plants are concerned they have the equip-
ment the NTPC and super power plant,

SHRI PRATAP BHANU SHARMA :

How are you going to contro] the excess
qeantity ?

SHRI SHIVRAJ V. PATIL : As far as
the third plant is concerned—those are old
plants—there are three houses and in ope of
the houses there is a plant, that is, electro-
static precipitators, The electro-static
precipitators reduce the sulphur content
and bring it down to an acceptable level.
These instruments are available in the two
power plants. In- the third power plant
also in one of the houses it is available
but in the other two they are not available,
We bave asked the Government to put
up those kind of instruments and devices
there s0 that the content of the sulphur
can be reduced.

-~ SHRI SURENDRA PAL SINGH : May
I know if it is a fact that BARC at Trombay
bas during the past one or two years
carried out certain experiments in the
application of radiation sources for the
control of water and air pollution ? If so,
may I know the results of the experiments
end whether it will be possible to use

the pew tochnology for the purpose in
view ?

SHRI SHIVRAJ V. PATIL : This

question relates to pollution but as_far as

pollution by radiation is concerned BARC
does carry on experiments at’ certain 'levels.
We all know there is radiation in the
atmosphere but whether that radiation is
at acceptable level or it bas gope upto the
dangerous level that  is the question. But
this kind of experiments and examinations
are carried on by BARC. In thermal power
stations some sort of radiation is emitted
but it does not cross the dangerous
level.

Exploration of Ocean Remains

*863, SHRI SRIBALLAV PANIGRAHIY :
SHRI CHINTAMANI JENA :

Will the PRIME MINISTER be pleased
to state :

(a) the progress made by India in the

_field of Ocean Science;

(b) the pames of the Ocean Science
Institutes in the country eogaged in the

field of exploration of Ocean remains;
and

(c) their achievements in the field of
exploration of ocean remains and ocean
deposits till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) to (c).
A statement is given below.

Statement

(a) India bas made significant progress
in different branches of ocean
science. Our country has a very
advanced institutional base in
marine science. It has a very
well trained team of scientists and
two highly sophisticated research
vessels. In all there are 958 marine
scientists in the country in about
25 research organisations engaged

in  marine scientific investiga-
tions,

(b) The names of the key institutions.
engaged in marine  scientific
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- research wd euplomion are B!van

bﬂw — .

" (1) Central Sait and  Matine
Chemicals Ipstitute, . Bhav-
nagar, : -

(2) Central Marine  Fishiog

Research Institute, Cochin.

(3) Central Institute of Fi;herioc

Education, Bombay.

Central  Marine  Fisheries
Resecarch Institute, Cochin.

)

(5) Central Institute of Fisheries
Technology, Cochin.

(6) Geological ‘Survey of India,
Calcutta,

(7) Indian Institute of Techno-
logy, Madras,

(8) National Geophysical
Research Institute, Hyderabad.

(9) National Institute of Oceano-

grapby, Goa.

About 16 lakh sq. km area of the
exclusive economic zone has been
surveyed for living resources and
potentially rich areas of hitherto
untapped resources have been
located. For non-living resources
the entire western continental
shelf and one-third of the eastern
continental shelf have already been
surveyed. India has been conduct-
ing deep sea exploration since
1976 and so far about 4 million
sq. km have been surveyed to
“identify two mine sites for poly-
metallic nodules in the Ceantral
Indian Ocean.

(c)

MR. SPEAKER : 1 have been conveyed
that you have changed the answer.

SHRI SHIVRAJ V. PATIL : That was -

the original answer. we wanted to give a
dotailed answer. Now ] am laying a state-
_ teot on the Table of the House. I am
told by the office that copies bave besn
-|iven. oL :

- MR. srmm Thai is all right.

!9& (SAEA Oral Answers 18

. SHRISRIBALLAV PANIGRAHI : We

bave not received the revised statoment.
Anyway 1 am puttivg my supplementaty,
We have a many-pronged programme for
the utilisation of the wealth of the indian.
ocean. It includes deep sea mining, harnes-
sing of wave ecpergy and desalincation of the

" brackish water and survey of living and

non-living and also marine sources. But, Sir,
the statement supplied does not indicate any
programme much less the performance
relating 1o wave energy apd desalincation
of brackish water. These are our two
national problems. We are in dark, faciog
terrible shortage of energy and acute drink-
ing water in many places. Whereas the
Indian ocean provides fresh water and also
there is a lot of scope of barnessing energy
from the Sea. What is our programme with
regard (o these areas 2  What has been the
achievement in this field so far ?

SHRI SHIVRAJ) V. PATIL ; Sir, it has
not been possible for me to give all the
details in the reply about the wave energy
and drinking water programme which has
been submitted to this House. If I want to
give that, it will run into many pages. But
1 can send the details about the programme
to the Member. However, in short, 1 would
like to keep this House and the hon.
Member informed that as an experiemental
measure, we have carried out some pro-
gramme. We have developed a wave energy
producing technology in one of our labora-
tories and we want to upscale it and uss it
on a commercial scale. But the technology
for using the wave energy in lodia as well as
in many other countries is also npot fully
developed. It is in the process of develop-
ment. It will take some time to perfect it
and after it is perfected, we will be able to
use all the wave energy that is available. As
far as drinking water is concerned, in many
laboratorics, the technologies have been
developed. In one of the Ilaboratories—
one of the CSIR laboratories and also in
‘Geological Survey of india and one of the

BARC laboratories also—the technology
for providing drinkiog water
from saline  water, turning saline

water into potable water, has been deve-
loped and they bave been uséd also. We

" -have one plant in Madras and that plant is
"being used now,

Another plant is being set
up. As far as Scientific Department are
concerned, thoy are responsible for the
development of the technologics, Once the
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technology is developed, it is handed over
to the agencies which use the technology
and produce the machines and cquipments
which can be used on a large scale. The
developed technologies have been trans-
ferred to BHEL and the BHEL is producing
the plants which will be used, We have

transferred these technologies to the State.

Governoments also and if the State Govern-
ments want, they can use it. We have also
severse osmomo technology. We have two
or three . other technolcgies also which are
being used now.

SHRI SRIBALLAV PANIGRAHI : My
second supplemwentary is this. As you
know, science is advancing rapidly and the
time has come when the scientists in  differ-
ent countries are working on a concept to
provide accommodation to the people in the
sea. Not in distant future, people might be
living in the water, of course, in the water
in two or three kilometre long tusnmel and
the major thrust of one Science congress
probably held three years ago at Tirupati,
was that Ocean development should provide
accommodation to the people in the Sea.
Work is being done in India, in this direction
alse and we bave made a- lot of stride in
ocean development. We have the Antarc-
tica programme [ would like to know what
the main features of the Amarctica pro-
gramme ave ancd what the major thrust is
snd whether any time schedule programme
is there, The answer given by the Minister
reveals that we have only two Research
vessels and also 958 marine scientists. Now,
keeping this challenging task in view, that is
ahead of us, 1 would hike to know whether
these two vessels and less than 600 scientists
are adequate and sufficient and, if not, what
you are doing to increase the number and
also to give proper training to these
people, What concrete steps are you taking
in this direction ?

SHRt SHIVRAJ V. PATIL : The sub-
ject relatirg to ocean development and
using the resources in the ocean was discus-
sed in the Science Congress at Tirupati in
1983 at a very great length. It is now
cleacly realised that the ocean is full of
mesource and those resources can be used for
economic development of countries. What
has now to be done is to see that the tech-
pologies for using those resources are deve-
loped and once those technologies are
develeped, they would be used. Under the

APRIL 30, 906
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imternational organizatide, it is stated that
the ocean is the common heritage of man-
kind and for the development of technology
international orgamizations are taking  steps.
The Sea Bed Authority is tiying to develop
the technologies: different countries are also
trying to develop the technologies; there are
multi-nationat corporations which are trying
to develop the technologies but the level of
development of technology in this area is
not realy very satisfactory and it is going to
take some time, may be 15 to 20 years to
develop commercially usable technologies.

As far as India is concerned, the deve-
lopment of ocean is taking place in the
Department of Ocean Development, in the
Geological Survey of India, in the CSIR
laboratories, Fisheries Department and the
Agricultural Department. We have recently
acquired two very sophisticated vessels. They
are like floating laboratories; one is Sagar
Kanya and the other is Sagar Sampada.
Sagar Kanya is used for finding out non-
living resources and Sagar Sampada is used
for finding out the living resources. Apart
from that, the Geological Survey of India
bas acquired three more vessels and they
are using them for this purpose. One
vessel, called Gaveshipi, is also available.
We have about six vessels and we are using
them for the development. ‘

(Interruptions)

I am expected to reply to all the ques-
tions which are raised. If you had asked a
question and I had not replied to any part
thereof, you would bave taken objection to
that. But if you do not want, 1 can give
this reply in writing. . (dnterruptions)

MR. SPEAKER : Let me first ascertain
the wishes of the House whether they want
to listen to the answer or not, Why is this
whispering going on ? 1 would like to have
calmnpess in the House,

SHRI SHIVRAJ V. PATIL : As far as
Anptarctica is concerned, we have sent five
expeditions and all the five expeditions have
come back. We have established a perma-
nent station over there and about 14 -or IS
scientists are left there for wintering and
carrying on experiments in  different fields.
We have made a plan for studying the
Antarctic conditions and the conditions
which are surrounding Antarctica also.
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Whiis going and coming also, they study
the conditions ia the ocean. At this stage
what has actually to be done is to under-
stand and collect the knowledge relating to
the ocean as such, different levels of ocean,
. sea water, sea bed, under the sea etc. After
the knowjedge is collected, after the survey
is done and after the technologies are deve-
loped, within the next 15-20 years times, we
would be abie to use the ocean in a manner

which wilt be really very useful to the
mankind. -
SHRI CHINTAMANI JENA: I am

grateful to the hon. Minister and his
Ministry,
our hon, Prime Minister who is taking keen
interest in exploiting the reserves which are
available in our seas. In view of the im-
portance of ocean s¢ionce, may 1 know from
the hon. Minister whether the Government
have any programme to exploit the two
mining sites covering about 3 lakh Sq Km
with rich deposits of poly-metallic nodules
which are identified in the Indian Ocean ?
If so, I would like to know the details

thereof.
(Interruptions)

MR. SPEAKER : Order please !

SHRI CHINTAMANI JENA: I am

suffering from cold and 1 cannot speak loudly
...(Interruptions)

MR. SPEAKER :
taken too long a time.

You bave already

(Interruptions)

SHRI CHINTAMANI JENA : I cannot
hear you. I would like to know whether
the Government has any programme to have
one separate technical board ora corporate
body to tap the the sea-bed mineral reserves
and also for harnessing of wave epergy,
survey of living and pon-living marine
products' ] .(Int errups jons)

I cannot shout because 1 am suffering
from cold.

MR. SPEAKER : Is your voice also
drowned in the ocean ? '

SHRI CHINTAMANI JENA : I want
to koow whether the Government has any
programme to set up a technical beard or a

¢orporate body...

VAISAKHA 18 1908 (SAKA)
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MR. SPEAKER : Are you reading a
statement ?

SHRI CHINTAMANI JENA : To tap
the sea-bed mineral wealth and for harnes-
sing wave energy...

MR, SPEAKER : I told you the other
day that reading a statement while putting
a supplementary question is not allowed. 1
will overrule that thing,

SHRI CHINTAMANI! JENA : What to
do ? (Interruptions)

MR. SPEAKER : It is not the proper
way. How can I allow such a long
question ?

SHRI CHINTAMANI JENA : I cannot
hear you Sir. 1 bhave already put my

supplementary.

MR. SPEAKER : Thep, what are you
doing ?

SHRI CHINTAMANI JENA : If you
kindly allow me, I will repeat it. 1 waat to
know whether two mining sites covering

. about 3 lakh Sqg. KM of mineral wealth are

jdentified in the Indian Ocean and if so,
what is the action taken to exploit it. I
also want to know whether the Government

‘have any programme to set up any corporate

body...

MR. SPEAKER : There is a limit to
every thing. Dr. D.N. Reddy. Next
gusstion,

“Control Parameters for Air and Water
Pollution”

*369. SHRI D.N. REDDY : Will the
PRIME MINISTER be pleased to state :

(a) whether the anti-pollution efforts
have been correspondingly increased with
the pace of increase in imports of pestici-
des;

(b) if so, the details of control para-
meters used for air, water and food etc.;

(c) whether the imports are commen-
surate with gains in agricultural production,
control of diseases and air and water poliy-

._ tion cavsed; and
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(d) if so, the details thereof ?

THE

MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS

OF OCEAN

DEVELOPMENT, ATOMIC

ENERGY, ELECTRONICS AND SPACE

(SHRI SHIVRAJ V. PATIL) :
A statement is given below.

(a)

(b)

(©

Partd :

(a) to (d).

Statement

Of the total consumption of pesti-
cides in the country, the imports
were in the range of 5§ to 7% during
the past three years.  Anti-pollu-
tion efforts have been suitably
strengthened.

Details of control parameters are
given in Annexures-1 to 111.

and (d). The pesticides are essential
inputs for agricultural production;
and the imports to supplement indi-
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genous manufacture ' of pesticides
countribute towards this end.
According to an estimate made by
the National Council of Applied
Economic Research (NCAER),
considerable losses caused by the
pests and diseases in crops like
cotton (40%), paddy, jowar, sugar-
cane, potato (9 to 12%); and on
an average 10 to 30% general
losses due to pests and - diseases are
avoided due to use of pesticides
depending upon the crop, pest,
season and location. Similarly,
use of pesticides has also signi-
ficantly belped in control of vector
borne diseases of human being
like Malaria, Filaria, Encephalitis,
Kala-Azar etc. Under the Insecti-
cides Act, 1968 suitable methods
of application of pesticides, their
dosages and safety precautions are
evolved to prevent air and water
pollution problems. ‘

Annexure-I

Safeguards for Aerial Spraying of Lnsect!cides as Prescribed under the Insecticides
ct.

—Marking of the area shall be the responsibility of the operators;

—The operators shall use only approved insecticides and
approved concentration and height;

their formulations at

—Washing, decontamination and first-aid facilities shall be provided by the
operators;

—All acrial operations shall be notified to the public not less than twenty-four
hours in advance through competent authorities;

—Animals and persons not connected with the operations shall be preveated from
entering such areas for a specified period; and

—The pilots shall undergo specialised training including clinical

effects of the
insecticides.

Part-II : Permissible Concentrations of Fumigants in air

s.
No.

Fumigant Permissible concentration in air (ppm)

(8 brs./day/5 days)

1. Aluminium Phosphide

2. Methyl bromide
" 3. Ethylene dibromide

Threshold limit value of 0.3 ppm or
0.0004 mg/litre of air (0.4 mg/m3)

15 ppm (60 mg/mQ
20 ppm
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Annexure-II
Standards for Pesticides Effluents

Parameters ' A Limiting concentration

Tempgrature Shall not exceed 5°C above ths
) receiving water temperature.,

pH 6.5 to 8.5

Fat, Oil and Grease (FOG Value) 10 mg/1

Oxygen Absorption Test (4 hours in Acid 60 mg/1

Potgssium Permanganate at 27°C) '

Non-pesticidal Suspended Solids (inert 30 mg/t

formulating materials, biological sludge)

Total pesticide including its metabolites and 10 pg/1

isomers

Organic solvents and compounds (in original 30 ug/l

or aqueous phase as Carbon-Chlroform Extract)

Raw material and process intermediates Shall not be present in their

original form.

Heavy Metals

—Copper 1 mg/1
—Manganese 1 mg/1
—Zinc ‘ ' 1 mg/1
~—Mercury 0.01 mg/1
—Tin 0.1 mg/1

shall not exceed 5 times the

—Any other like nickel etc.
drinking water standards.

Orgunics
—Organic chlorine ‘ gmount shall not exceed the
—QOrganic Nitrogen . stoichiometric equivalent of
—Organi¢ phosphorus { allowable discharge  of
~—Organic sulphar pesticide organic solvents
—Acetate and compounds.
—Phenol and phenolic compouads as CgH;OH 1 mg/1
Inorganic Chemicals
—Arsenic as As 0.2 mg/1
—Cyanide as CN 0.2 mg/1
—Nitrate as NOg : 50 mg/1
—Dissolved Phogphates as P 5 mg/1
—Sulphate as SO, : 1000 mg/1

# ;1,3 == microgramme

mg==milligramme
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Tolerance limits of Pesticides in Various Foods, Vege'tablea and Crops as Prescribed

under Prevention of Food Adulteration Act,

S. Name of Insecticide - Food Tolerance Limit
No. mg/kg (ppm) -
1 2 3 4
1. Aldrin, dieldrin (The limits Foodgrains 0.1
apply to aldrin and dield- Milk and Milk products 0.15 (on a fat basis)
rin singly or in any combi- Fruits and vegetables 0.1 .
nation and are expressed Meat 0.2
as dieldrin) Eggs 0.1 (on a shell free
basis)
2. Carbaryl Foodgrains 1.5
' Okra and leafy vegetables  10.0
Potatoes 0.2
Other vegetables 5.0
Cottonseed (whole) 1.0
Maize cob (Kernels) 1.0
3. Chlordane (Residue to be Foodgrains 0.05

. Dichlorvos
Dichloroacetaldehyde (DCA)

measured as cis plus trains
chlordane

D.D.T. (The limits apply

.to DDT, DDD and DDE

singly or in any combi-
nation)

Diazinon

(content of

be reported where possible)

7. Digofol

Milk and Milk products
Vegetables

Fruits

Suga; beet

Milk and Milk products
Fruits and vegetables
including potatoes

Meat, poultry and fish

Eggs

Foodgrains

Vegetables

Foodgrains
Milled foodgrains
Vegetables

Fruits
_ Fruits and Vegetables
Tea (dry manufactured)

0.03 (on a fat basis)
0.2

0.1
0.3

1.25 (on a fat basis)
3.5

7.0 (on a whole pro-
duct basis)

0.5 (on a shell-free
basis)

0.05
0.5

1.0
0.25
0.1§

0.1
5.0
50 -
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1 2 3 4
8 Dimethoate (midm to be Fruits and vegetables 2.0
- determined as dimethoate
and expressed as dimethoate)
9. Endosulfan (residues are Fruits and vesetables 2.0
measured and reported as Cotton seed 0.5
total of endosulfan A and Cotton seed oil (crude) 0.2
B and endosulfan-sulpbate)
10. Fenitrothion Foodgrains 0.02
Milled foodgrains 0.005
Milk and Milk products 0.05 (on a fat Basis)
Fruits 0.5
Vegetables 0.3
Meet 0,03
‘ll. Heptachlor (Combined . Foodgrains 0.01
residues of heptachlor and Milled foodgrains 0.002
its epoxideé to be deter- Milk and Milk products 0.15 (on a fat basis)
mined and e¢xpressed as Vegetables 0.05
heptachlor)
12, Hydrogen cyanide Foodgrains 37.5
Milled foodgrains 3.0
13. Hydrogen phosphide Foodgrains 0.05
Milled foodgrains 0.01
14. Inorganic bromide (deter- Foodgraias 25.0
mined and expressed as Milled foodgrains 25.0
total bromide from all Fruits' 30.0
‘ SOUICes) Dried fruits and spices 100.0
15. Lindane Foodgrains 0.25
Milk and Milk products 0.2 (on a fat basis)
Fruits and Vegetables 3.0
Eggs 0.1(on a shell-free
bazsis)
Meat and Poultry 2.0 (on whole basis)
16, Malathion (Malathion to  Foodgrains 4.0
. be determined and expres- Milled foodsmns 1.0
sed as combined residues Fruits 4,0
of malathion and malaoxon) Vegetables 3.0
| ' Dried fruits 8.0
17. Parathion (Combined resi- Fruits and Vegetables 0.5

dues of parathion and
paraoxon to bé determined
and expressed a3 para-
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1 2 3 4
18. Parathion methyl (Combi- Friits 0.2
ned residues of parathion- Vegetables 1.0
methyl and its oxygen ana- .
logue to be determined and
expressed as parathion
methyl)

19. Phosphamidon  Residues Foodgrains 0.0
expressed as the sum of Fruits and Vegetables 0.2
the phosphamidon and its
descthyl derivative)

20. Pyrethrins (Sum of pyre- Foodgrains 1.5
thrins I and II and other Milled foodgthins 0.5
structurally related insec- Fruits ' 1.0
ticidal -ingredients of Vegetables 1.0
pyrethrum)

SHRI D.N. REDDY : Mr. Speaker Sir,
is the Government aware of the fact that
there is indiscriminate use of chemical
fertilizers and pesticides especially in the
dryland area and pesticide resistance is
often seen in the dryland areas? Is the
Government  satisfied that the huge
expenditure on imporfs of chemical fertilizers
and pesticides is beneficial when comipared
with the gains either in the increase of crop
yield or aanti-pollution measures regarding
air, food and water ?

SHRI SHIVRAJ V. PATIL : Pesticides
are very useful. 1f we spend one rupee on
pesticides, I am told, we get produce worth
Rs. 10. That is the ratio. Pésticides are
not generally used on large scale in dry
farming but only in those areas where
agricultural activities are carried on with
irrigation facilities, As far as the side-
effects of the pesticides are concerned...

(Interruptions)

MR. SPEAKER : Do not interrupt !

SHR1 SHIVRAJ V. PATIL : 1 have
said that pesticides are used more in those
areas where irrigation facilities are available.
In those areas where dryland farming - is
done, pesticides are used, but they are not
used in the proportion in which they are
used in the irrigated land, There are side-
effects and attempts are being made to see
that the side-effects are reduced. The most

corrosive or the most poisonous pesticides
are phased out. We are trying to develop
pesticides which are degradable also and
which are less toxic. We are trying to
‘ddopt methods which can help to produce
more foodgrains without usipg the pesticides.
Also, biocides are used and biological
control is used. Muftation thethod and
genetic method are also used. In this
fashion, understanding the difliculties which
cian arise out of ‘the cffects of ‘using the
pesticides, steps are being taken. At this
point of time, it is realised that using
pesticides is necessary, ¢

SHRI D.N. REDDY : Sir, ikére are
some indigenous natural pesticides like neam
sceds and extracts, green manure, animal
waste etc. A frog, Sir devours double its
weight of insects a day which is harmful to
the crops. Yet, frog legs are exported
indiscriminately. Rats which are harmful
should be destroyed or exported, if there is
a market. Will the Government examine

‘this problem ?

MR. SPEAKER : Are you also ‘feading
from some prepared statement ?
 DR. D.N. REDDY ; No, Sir.
supplementary.
‘MR. SP'E'A‘KER : Al ‘right it is ‘a
supplementary, Has it bééh prepared ?
SHRI D.N."REDDY : Nov, Sir. “1tis a

supplementary. I have just ‘noted the
points.

Itisa
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SHRT SHIVRAJ V.PATIL: I could
not hear the guestion. ‘

SHR1 D.N. REDDY : Sir, there arc
some indigenous natural pesticides and
fertilizers like neam seeds and its extracts,
green manure, animal waste, etc. A frog,
Sir, devours double its weight of insects a
day which is barmful to the crops. Yet,
frog legs arc exported indiscriminately.
Rats which are harmful should be destroyed
or exported, if there is a market. - Will the
Government examihe this issue ?

SHRI SHIVRAJ V. PATIL : Sir, the
attempt is to use all that which can give
better yields and which can help in control-
ling the pests also. Indigenous methods are
also used, Tne 7eam geeds that the manurc
which is also produced with the nean sceds
is also used which has some cffect on the
pests in the crop also. We are adopling
some other methods also and we are trying
to see that the poisonous pesticides—more
poisonous pesticides-—are not used and that
way we are trying to achieve a Dbalance
which will help us to ptoduce more and at
the same time which will reduce the danger
of poisoning the atmosphere.

SHR1 DIGVIJAY  SINH : Sir, 1
compliment the Minister for giving the
whole list of the tolerance limits, But
from my information, no assessment has
been made to assess the ill-effects of the
cumulative effect of pesticides and cumula-
tive toxic effects of pesticides. Therefore,
will the Government undertake three things.
One, carrying out a detailed assessmeot of
the cumulative toxic effects of these various
pesticides that are sprayed. Secondly, will
the Goverrment make those kind of
collaborations with the manufacturers in the
advanced countries whereby pesticides
disintegrate after three or four hours ? They
are effective after six hours after they
disintegrate. Therefore, the ill-effects are
pot permanently carricd into the soil. And
thirdly, no progress has been made in
biological control. What further progress
will be made in these three fields ?

SHRI SHIVRAJ V. PATIL : As far as
the first question is concerned, it is difficult
for me to say at this point of time °‘yes’ or
*nb’. * The suggestion piven by the hon,
* Meinber is laudable. It has to be examined
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“and if it is possible that kind of examination

can be done, The process of examination
is very-very complicated and without
examining it, I would not like to give -any
assurance. But we will certainly keep in
mind that something has to be done. There
are three supplementaries.

MR. SPEAKER : You are supposed tb
answer one,

SHRI AJAY MUSHRAN : Sir, is the
hon. Minister aware, the pesticides which
are being used at the moment in cerfain
areas on some crops are having more ill-
effect «n pollution and no effect on the
pests, For example, Caterpillars. This
results in agriculturists using a larger dose
and more frequent dose than required
according to the scientific instructions,
Will the hon. Minister clarify if, along with
the Agriculture Ministry, something has been
done or not because this has been going on
for the last three years. Reports have besn
made to the Agriculture Minister in this
House and outside the House. But nothing
secms 10 have been done. Would the hon.
Minister please clarify ?

SHRI SHIVRA) V. PATIL : Sir, there
have been reports that some of the
pesticides have not been really useful.
That does not mean the pesticides and the
formula with which they are produced are
not useful. The manufacturers sometimes have
not done that rightly. Sometimes, when the
pesticides are developed, they are adulterated
also. They are mixed with water, and that
is why they do not become effective. But
as far as the technology and the processes
for the development of pesticides are
concerned, these arec completely examined
in the laboratories; and when it is found
that they are efiective, they are released to
the manufacturers. What is to be
examined, and the area in which we bave to
be careful is that the technologies and
processes are correctly used, and the pesti-
cides are not adulterated.

Lack of Remand Homes for Children

’f'87l. SHRI CHITTA MAHATA : Will
the Minister of WELFARE be plecased to
state : :



59  Oral Answeis

(a) whether Goveroment are aware of
the fact that children in the age group of
12 to 16 are made to live with convicts and
Jupatics in various jails in the country for
want of remand homes;

(b) if so, the steps Government propose
to take in this regard; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) Yes,
Sir. '

(b) and (c).
below.

A statement is given

Statement

The children coming in conflict with the
law are dealt with under the specialised
provisions of the children Acts of various
Siates. These Acts provide for separate
handling and treatment of children, away
from adult offenders, In some of the States
children coming in  conflict with law are
lodged in jails because of the lack of
infrastructure under the Children Acts,
The implementation of the Children Acts

and the establishment of required infrastruc-.

ture is primarily tbe responsibility of State
Governments and Union ‘Territory
Administrations. However, the Govcrnment
of India has been pursuing with them for
an effective implementation of the Children
Acts with necessary institutions including the
remand homes.

{Translation)

SHRI CHITTA MAHATA : The
guileless children below sixteen years of age
in our country have to undergo jail terms
even in petty cases. The hon. Minister has
stated that in some of the States, the
children are logded in jails because there
are no remand homes.
the criminals in the jail, they also become
criminals and hence the very objective of

 keeping them in the jail is defeated.

" Therefore, 1 would like to know from the
bon., Minister the names of the States where
the Government have not been able to
provide remand homes, the reasons therefor
and the steps proposed to be taken by the
Central Government in this regard ?
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DR. RAJENDRA KUMARI BAJPAI:
The Central Government fully agree with
the hon. Member that the children should
not be lodged in the jails. Under the
Children Act passed for this purpose, the
Central Government took the responsibility
for each State during the First, Second and
the Third Plan periods, But later on, it
was thought better to hand it over tuv the
States and from the Fourth Plan onwards,
this work is being looked after by the State
Governments. All the States, except
Nagaland, have passed Children _Act and
under that Act such remand homes were
built where children could be lodged.
Some other institutions were also set up
which could be used as corrective homes,
as it involved the lodging of the children.
However, according to the report -with the
Government, still there are a Jarge number
of children who are living in jails with
hardened criminals. The Central Govemn-
ment have issued orders to the States to
create such infrastructure as soon as
possible, under which remand homes should
be constructed so that the delinquent
children who commit offences are not lodged
with the hardened criminals because that
has bad influence on the children. The
Government of India have earmarked
separate allocation for this purpose in the
Seventh Plan so that the State Governments
are provided assistance for the construction
of remand homes.

SHRI CHITTA MAHATA :1 would like
to know from the hon. Minister the number
of children below the age of 16 years
undergoing jail terms every year and their
percentage ?

DR, RAJENDRA KUMARI BAJPAI :
The figures show that except for some
States, the number of children is not that
high. The figures that I bave, show that
the number of such children in  West
Bengal is about 400 or 450, there are & few
in Maharashtra. As for the other States,
this number varies between one and four,
But in two or three States, the number is
certainly high.

[English]
SHRI SHANTARAM NAIK : As far

as dealing with crimes is concerned, we have
got two theories : one is retributive, and the



20 Oral Answers

other is reformative, Since crimes are un-
fortunately increasing disproportionately, we

cannot, as far as adult crimes are concerned

put the reformative theory into practice to
that extent. But at least as far as children
are concerned, we have to take this policy of

reformation seriously. Have you got any plans -

to engage any experts as far as reforming
these children who are there in the custody
are concerned ?

DR. RAJENDRA KUMARI BAJPAI ;
This is a part of our programme and policy;
it is mainly reformatory. That is why we
do not want to keep our children in jails
and there are observation homes, about
106 special certified schools, 32 children
homes, 142 fit person institutions, 39 after-
care institutions. The total capacity of all
the 546 institutions is 35994. These institu-
tions are engaged in corrective measures,

SHRI DINESH GOSWAM]I : Itis not
only a question of those who have
committed offences, but 1 had an occasion
to raise in the other House about four years
back a question. There were extreme cases
where mothers were convicted and the
children went to the mothers in the jails and
they became major perhaps to remain in
jails because they had no way to come out
and settle somewhere. ln spite of the
fact that the government at that time assured
me that this aspect of the question will be
taken care of, it seems nothing has been
done. Has the government taken care of
those children who go to mothers to
jails to remain as adults and then they
cannot come back, because they have not
got any shelter outside. Has the Govern-
ment's attention been drawn to this;
if so, what action Government has taken on
this ?

DR. RAJENDRA KUMARI BAJPAT :
Government is aware of the seriouspess of
the situation, and in last May, 1985, the
Prime Minister himself wrote letters to all
the States about this problem; in that letter,
it was stated that the children whose
offences are of a minor pature
are placed under the care of voluntary
Probatiopary Officers or released on a
licence or placed under the care of approved
persons or institutions. Then you bhave
asked about mothers and others, We have

got such homes,
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SHRI DINESH GOSWAMI : I had
asked a question where a mother has
committed an cffence but the children have
to go to mothers and then for years
together they remain there,

DR, RAJENDRA KUMARI BAJPAT :
Mothers and childsen are also sometimes
indicated in that. So, we are taking the
whole thing. The problem is not an
isolated one,

Indian Claim for Deep Sea Mhﬁng in
Indian Ocean

*872. SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether the Indian claim for deep
sea mining in the Indian Ocean is still
pending with the Preparatory Committee for
Law of the Ocean;

(b) if so, whether any steps bave been
taken to expedite recognition of this claim;
and

(c) if so, ‘when will the mining operations
start ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
{(SHRI SHIVRAJ V. PATIL) : (a) India’s
application for registration and allocation
of a pioneer arca was filed on 10 January
1984 with the Preparatory Commission for
the International Seabed Authority and for
the International Tribunal for the Law of
the Sea. It is still pending with them.

(b) India has been very strongly
empbasising the need for an early registra-
tion of its application at each session of the
Commission.

(¢) India’s application can be cleared
after the relevant rules, regulations and
procedures have been established by the
Commission. Commercial mining cen take
place only after the Convention has entered
into force and the plan of work of each
country has been approved by the Intqroa.
tional Scabed Authority.



31 Oval Angwers

SHRI SATYENDRA NARAYAN
SINHA : The application was made on
10th of January 1984 and since then it has
been stil! pending. The reply is that the rules,
regulations and the procedure have not yet
been established. How long will this
Preparatory Commission take to finalise
rules, regulations and the procedure ? Is it
because of the opposition by the United
States that these have not been finalised and
the delay is occurring ?

SHRI SHIVRAJ V. PATIL : As far
as the Convention is concerned, it has yet
to be ratified. 60 countries have to ratify
it and only then it will come into force. As
far as framing of rules, regulations and the
procedure is concerned, it can be done after
the agreement on the points which are in
dispute  today are resolved. There are
applications for the areas from where sea
nodules have to be harvested in the pacific
Ocean; one application is given by USSR;
other is given by France; and the third one
is given by third country and the areas are
overlapping. On these overlapping areas
there is no consensus. After the consensus
is evolved, they would be able to frame the
rules, regulations and the procedure. After
that is done, then it will be possible for the
Preparatory Commission to  accept the
application. After that the plan will be
approved and action will be taken.

SHRI SATYENDRA NARAYAN
SINHA : Is it not a fact that these four
countries which have applied for being
registered as investor countries, have also
met in December, 1985 and exchanged their
notes. They have come to the conclusion
that the areas do not overlap. So, there

" is no difficulty on this point that the areas
overlap and that has to be sorted out. The
difficulty is that the ruies and regulations
are yet to be finalised. 1 wanted to koow
how long it will take. Are we making
adequate  preparations for
recovering of polymetallic nodules from the
seabed, which are found at a depth of
6000 metres ? Do you have the necessary
equipment or not ? Are you making that
programme, because just now you have
replied that sophisticated technologies are
being developed by several countries and
also by the International Seabed Authority
and that it will take 15 years ? Suppose,
permissio;; is given to you, will you be in
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a position to mine the polymetallic nodules
right now on commercial basis ?

SHRI SHIVRAJ V. PATIL: The
exploitation of the sea resources is being
taken up by the bumanity now. The techno-
logies are not there, Attempts are being

‘made to develop the technology jointly under

the International Seabed Authority and
independently and separately by the nations
and by the multinationals. That is what I
said before. What is now tried to be dope
is that pioneer investor has to point out two
areas. The information about one of the
areas will be given. Apnd information about
the other area will be with the Seabed
Authority. The pioneer ijnvestor is allowed
to develop the technology, carry out the
survey, collect knowledge and exchange it
with others also. The fact remains that

. today we do not have parfect technology a

technology which can be used on commercial
scale. We have laboratory scale technology for
bringing out nodules and for extracting metals
also. The pilot level technology is being deve-
loped. The third stage is that of the commerci-
al level. That has not reached in any country.
Some of the multinational corporations are
doing that. The United States of America
does not agree to sign the convention where-
as others have signed the convention.

SHRI CHANDRA PRATAP NARAIN
SINGH : The hon. Minister has said that
the pioneer investor would select the site,
As far as my knowledge goes, we have two
sites on the eastern coast which have been
found to have rich deposits of polymetallic
nodules. 1 would like to know about the
exploration that has been carried out since
1976 as has been stated in the earlier
question, when 4 million square kilometres
have been surveyed, how many sites have
been found after this particular statement
that two sites have been discovered ?

SHRI SHIVRAJ V. PATIL : We have
to understand the International Law of Sea.

On the open sea we are not having any
sovercignty.

SHRI CHANDRA PRATAP NARAIN
SINGH : I am talking of explorarory sites
and not mining sites.

SHRI SHIVRAJ V. PATIL : We do
not have any soverignty over the open sea. ]
There are two sites in the central lpdiap
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Ocean which have been marked by us, We
have given the information of these two
sites to the Preparatory Commission in the
interpational Seabed Authority. It is for the
international authority to allow us (o carry
on experiments in that area, and after the
permission is given we carry on experiments,
We have surveyed 4 million sq. kilo metres

of area and we have taken 1,200 photographs

of that. Twelve hundred samples bave been
collected. We cannot take up other areas
because even if we do that, we will not be
allowed to bave exclusive right in those
areas...(Interruptions), and if we do not
have exclusive right in that area, we cannot
do that. So, it is infructuous to carry on
research in other areas because it i3 not
allowed under the international law.

SHRI CHANDRA PRATAP NARAIN
SINGH : Sir, the nodules cannot be
exploited but exploratory activities have
been continuing since 1976. Two sites have
been discovered. How many more have been
discovered. That is what I asked.

SHRI SHIVRA) V. PATIL : This task
of discovering the nodules from the sea is a
very complicated one and a lot of monéy is
needed. We have done the recovery in two
areas. Out of two, only one will be allowed
to us. There are other areas also in the
Indian Ocean, in the Pacific Ocean and in
the Atlantic Ocean also where the nodules
are available. Scanty information is available
to us. The question is, whether with that
scanty information and with the funds
available to us, even if we are going 10 be
allowed to exploit only one area, is it wise
to go on surveying other areas also when
nothing is done with respect to one area
also ? So, now we are concentrating on
those areas which are already explored and
we are trying to develop the technology for
bringing out the nodules and extracting the
metal. Our direction is that. 1t is not that
we are going to survey the entire ocean as
such and then say where the nodales are
available. We do have some information
about other areas also.
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Programmes to Enable Scheduled
Castes and Scheduled Tribes
to Cross Poverty Line

*873, SHRI AMARSINH R ATHAWAY :
SHRI ANANTA PRASAD SETHI ;

Will the Minister of WELFARE be
pleased to state :

(a) whether some State Governments in
consultation with the Union Government
have launched programmes to enable the
Scheduled Castes and Scheduled Tribes to
cross the poverty line during the Seventh
Five Year Plan period;

(b) if so, the names of such States and
the target set by those States for the
purpose;

(c) whether such programmes have been
launched in Orissa; and

(d) if so, the progress made in Orissa
so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAl) : (a) Yes,
Sir.

(b) A statement for the ycar 1985-86 is
given below.

(c) Yes, Sir.

(d) As against the target of econonif.
cally assisting 62,000 Scheduled Caste
families and 75,000 Scheduled Tribe families
during 1985-86 in Orissa, 72,248 Scheduled
Caste families and 68,983 Scheduled Tribe
families (upto February, 1986) were economi-
cally assisted,



33 Oral Answers APRIL 30, 1986 Oral Answers 36

Statement

Scheduled Castes/Scheduled Tribes Families Proposed to be Economically Zsmua'
under the Point-7 of the New 20-Point Programme

S. Name of the State/UT - No. of SC families No. of ST families
No. to be economically to be economically
assisted during assisted during
1985-86 1985-86
1. Andhra Pradesh 230000 40500
2, Assam 23000 19725
3. Bihar 300000 94125
4. Gujarat 61700 52500
5. Haryana 37600 —
6. Jammu and Kashmir 3500 —
7. Himachal Pradesh 24000 1973
8. Karnataka 100000 6497
9. Kerala 45000 3375
10. Madhya Pradesh 197000 150000
11. Mabarashtra 89876 56250
12, Manipur 400 2892
13. Orissa 62000 75000
14. Punjab 49395 —_—
15. Rajasthan 120000 45150
16. Sikkim 11000 1200
17. Tamil Nadu 200000 6982
18. Tripura 4300 6483
19. Uttar Pradesh 300000 2400
20, West Bengal 289600 59857
21. Chandigarh 400 —_—
22. Delhi 9000 —_—
23. Goa, Daman and Diu 1500 488
24, Pondicherry 2000 — ’
25. Andaman and Nicobar Islands — 506
Total 2141271 625903
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( Translation) yet to be covered are given the first
SHRI AMARSINH RATHAWA: Mr. %
Speaker, Sir, 1 would like to point out that (Interruptions)
though the State-wise number of economi- *
[English]

cally assisted scheduled caste and scheduled
tribe families under the 20 Point Programme
has been given, yet there is no detail
regarding the amount of money to be spent
duriog the Seventh Five Year Plan. Will
the hon. Minister be - pleased to give this

information also ?

DR. RAJENDRA KUMARI BAJPAI:
Allocation in the Seventh Five Year Plan
has not been made State-wise and as such no
separate sum has been earmarked for each
State. You have sought information about
Orissa, which has been included. The total
number of scheduled caste families and the
scheduled tribe families to whom assistance

has been provided in one year comes to-

21,41,271 and 625,903, respectively. 1 do
not have complete figures of the Seventh

Plan at the moment.

SHRI AMARSINH RATHAWA : Mr.,
Speaker, Sir, the 20 Point Programme is like
Kamdhenu to the Harijans and Adivasis. I
want to know whether the hon. Minister
will set up a Central inquiry committee
to examine whether these people are getting
full benefits of this programme ?

SHRI MOOL CHAND DAGA: Yss,
this is an important question. Will the hon,
Minister constitute a Central Committee

or not ?

SHRI AMARSINH RATHAWA : They
are not getting-the benefits. Will the hon.
Minister say something about this ?

DR. RAJENDRA KUMARI BAJPAI ;
To know whether the benefits arc reaching
them, the State Government does the
monitoring at the district as well as the
State level. The Central Government are
also doing monitoring. According to the
report with the Government, about 49 per
cent scheduled caste and scheduled tribe
families have been given assistance by the
end of Sixth Five Year Plan. However, wo
hope that this programme will be implemen-
ted in the Seventh Plan in such a way that
those who did not get full benefit earlier
are given seccond dose and those who are

MR, SPEAKER : Please don't in-
terrupt. 1 don't like it, Never do it. I
have noticed and I will take the decision
accordingly. Every Member has been given
chance. They are all my hon. Members;
there are 544 of them,

(Interruptions)

. MR. SPEAKER : Evesybody bas an
important question; they are not upim-
portant questions. Please don't disturb
others,

[Translation)

SHRI G. BHOOPATHY : Mr. Speaker,
Sir, I have not been sble to understand the
definition of being above the poverty line.
How many bungalows, how much property
should be there with a scheduled caste
person 71 want to know what should be their
possessions ?

DR. RAJENDRA KUMARI BAJPAI :
The people belonging to a certain income
group have been deemed living below the
poverty line. Thereafter, they are lifted above
that income group and then it is taken that
they have been lifted above the poverty
line. You all know the plight of our
Harijans and Adivasis, there are different
categories even among them. There are
landless people who have to lead their
life within a meagre income. In the Seventh
Five Year Plan, we have formulated a pro-
gramme for the people, such as. scavengers,
weavers and the poorest of the poor.
Besides, this programme also includes evol-
ving ways and means to improve the con-
dition of the rural landless people. Stress
will also be laid on the land reforms so as
to improve their economic condition,

SHRI RAJ KUMAR RAI : Mr,

Speaker, Sir....

MR. SPEAKER : Yesterday 1 gave
you time, now let others also take their
turn, .
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(Buglish)

1 remember faces; 1 remember names;
and I know what I bave done.

(Interruptions)

SHRIMATI JAYANTI PATNAIK :
Sir, the infra-structural development in
Tribal Areas is a very important aspect of
the poverty-alleviation programme. What

steps are takep by the Government of India -

to improve this facility with the central
assistance ? '

DR. RAJENDRA KUMARI BAJPAI :
The Tribal Sub-Plan has been prepared to
do work under the tribal areas so that the
economic problems of the tribals can be
improved. The problems of tribal develop-
ment have been divided into various parts.
Where the tribal population is concentrated,
there, the TD (Tribal Development) Block
is carved out. The other one is MADA
(Modified Area Development Approach).
And the third 1s the scattored area where
the tribal population is scattered, Under
these schemes, tribal economic development
work is going on al  over India. Where
concenttation of tribal population is there,
there this Special Tribal Development Plan
is working.

JESE

WRITTEN ANSWERS TO QUESTIONS

{(English)

Central Assistance to Combat Extremist
Activity in Andhra Pradesh and
Maharashtra

#874. SHRI R.S. MANE : Will the
Minister of HOME AFFAIRS be pleased
to state ¢

(a) whether Government are aware of
the increasing extremist activity on the
arcas bordering Aondbhra Pradesh and
Maharashtra;

(b) whether it is a fact that Andhra
Pradesh bas requested for Central assistance
to combat extremist violence in such
areas;

(c) whether such a request is
pending; and

still
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(d) the steps being taken to combat
such violent and disruptive activity on the
Andhra-Maharashtra ‘border ?

THE MINISTER OF HUMAN RE-
SOURCES DEVELOPMENT AND HOME
AFFAIRS (SHR1I P. V, NARASIMHA
(a) Yes, Sir.

(b)and (¢). In September 1985,
Government of Andhra Pradesh had ' reques-
ted for deployment of 4 Battakions of
CRPF. However, taking into account the
overall deployment of CRPF, it had not
been possible to make available the force.
The State Government was, however,
advised to seek assistance from the neigh-

" bouring States.

(d) The concerned State Governments °
have taken various steps, including deploy-
ment of additional police force in the
border areas, more effective co-operation
and coordination between police forces and
police agencies, etc.

| Grant of Freedom Fighters Pension to
Undeserving Persons

*875. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware
that even some of those persons, who
opposed the freedom struggle are getting
freedom fighters pension; and

(b) whether Government propose to
tal.cn.eﬂ'cctive steps to  scrutinize all the
existing cases of freedom fighters pensions

and cancel those pensions given to undeser-
ving persons ?

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT AND
HOME AFFAIRS (SHRI P.V. NARA-
SIMHA RAO) : (a) and (b). Every effort
ig made to sanction pensin only to genuine
freedom fighters. Penmsion is sanctioped
after proper varification of the claim and
careful scrutiny of the documents submirted
by the freedom fighters, The. verification
is generally done by the State Governments
Assistance of Advisory Committees m:
sisting of prominent freedom fighters of

the arca is also taken by State Governments
where necessary, '
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Caomplaiats bave however, been received
against some pensioners, that they hawe
managed 10 get pension by fraudulent
means by furnishing incorrect of false in-
formation, Such complaints are promptly
seferred to the concerned State Government
for verification. If, on verification, the
complaint appears to .be Prime-facie true,
the pension sanctioned is suspended and
show-cause notice is issued to the pensioner.
Such cases are finally reviewed on the
basis of explanation received from the free-
dom GAghters in further consultation with the
State Government, if necessary, and pension
is cancelled or restored as the case may be,
Payments already made are also recovered
if pension is found to have been obtained
by fraudulent means.

Indo-Soviet Joint Space Flight

¥876. SHRI N. TOMBI SINGH :
SMT. KISHORI SINHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether itisa fact that another
Inde-Soviet joint space flight is being
planned;

(b) what would be the main tasks
the Indian cosmonauts would perform in
space; and

() the result of the earlier space
journey with particuolar reference to its
experimental findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS_ OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) At
present, there is no plan for another Indo-
Soviet joint space flight.

(b) Does not arise.

(c) A sumber of experiments related to
‘bio-medical aspects, material sciences and
remote sensing were conducted. The data
bas been analysed and published in
scientific journals, The remote sensing
experiments have been particularly useful
to a number of agencies in studies related to
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soils forestry, geology, water resources, jand
use and agriculture.

Air Purity Monitoring of Chies

877. SHRI D.B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) the pumber of cities/towns in the
country where air purity is being monitored;
and

(b) the oumber of air purity moni-
toring stations in such cities/towns  having
a population of more than one lakh ?

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) and (b). Air quality is
being monitored in 17 cities/towns and
59 stations have so far been set up. Among
the cities/towns covered through the
monitoring programme, there are 3 to 5
stations for each city/town having a popula-
tion of more than one lakh.

[Translation]

Study Regarding Poverty-Stricken People

*878. SHRI MEWA SINGH GILL :
SHRI SOMNATH RATH :
Will the Minister of PLANNING be

pleased to state :

(a) whether Government’s
has been drawn to a study report of the
National Council for Applied Fconomic
Research wherein it has been stated that
the number of poverty-stricken people has
increased;

attention

(b) if so, the salient
report;

features of the

(c) whether Government have given
a serious thought to this report; and

(d) ifso, the conclusion drawn by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTRY OF FOOD AND CIVIL
SUPPLY (SHRI A.K. PANIJA) : (n) and
(b). Goveroment are aware of the Study
Report of the National Council of Applied
Economic Research (NCAER). The stude

teferred tois the Paper “Focus os Somy
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‘Major Imbalances in the Indian Economy”
presented on 5Sth  April, 1986 on the
occasion of the Annual Day of the NCAER.
The NCAER Study indicates that in rural
arcas the proportion of people below the
poverty line between 1970-71 and 1981-82
has decreased significantly, viz., from 56,90
per cent in 1970-71 to 48.54 per cent in
1981-82. These findings are based on a

survey conducted by NCAER by resurveying-

in 1981-82 the same houscholds that were
surveyed in 1970-71. The study has
pointed out that despite the operational
inefficiencies of Government
programmes their impact bas not only been
positive but significant.

(c0 aod (d). Government have
examined the Report of the NCAER Study
and have noticed that the findings of the
NCAER Study do not contradict the
trend in the poverty ratio over time as
estimated by the Planning Commission.

[English)

Equipments for Narora Atomic
Power Plant

*879. SHRI K. RAMAMURTHY : Will
tbe PRIME MINISTER be picased to
state &

(a) whether the Narora Atomic Power
Plant is experiencing delays of 3 to 4 years
in getting the delivery of major nuclear
equipment from Jndian Industries on  whom
firm orders were placed;

(b) if so, the reasons for such inability
to maintain delivery schedules; and

(c) the steps proposed to be taken to
eliminate such declays in the  delivery
schedule of sophisticated and complex
puclear equipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V, PATIL) : (a) to (c).
While there bave been delays of three to
four years in the supply of equipment to
Narora Atomic Power Project, the total
construction time will not be affected by
morc than a year. Industry bad to upgrade
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existing facilities, set up additional facilities

d also undertake development efforts
to evolve suitable manufacturing procedures
involving more stringent requirements. The
Narora-designs have been standardised for
subsequent 235 MWe upits and manu-
facture of major cquipment is not expected
to cause any delay to future projects.

Protection against Extinction of Tribals -

*880. SHRI 1. RAMA RAI : Wil
the Minister of WELFARE be pleased to
state :

(@) whether some of the tribes are
fast approaching extinction due to the
hcaltp hazards and other difficulties;

- (b) if so, the steps
their extinction;

taken of prevent

(c) whether there is a setup to identify
the nomadic tribals and to look after their
welfare; )

(d) whether Government propose to
alleviate the pathetic condition of tribes
whose profession is basket making known as

‘Korangas’, in some parts of Karnataka and
Kerala; and

(c) whether there is a proposal to
bave compulsory residential education for
their children ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) No,
Sir,

(b) Attention is being paid to the
health problems of tribal groups particularly
the primitive tribal groups.

{c) There is no separate set up for
them. All tribal groups are covered under
the poverty alleviation programmes and the
Tribal sub-Plan schemes.

(d) Tbe Koragas in Karnataka and
Kerala have been identified as primitive

tribal groups for according special
attention.

() No, Sir. Educational facilities are

provided through residential schools and
incentives,
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Nuclear Power Station in West Beagal -

*881. SHRI PRIYA RANJAN DAS
MUNSI : Will the PRIME MINISTER be

pleased to state : ‘

(a) whether Goverpment are consi-
dering to have a puclear power (energy)
station in West Bengal;

(b) whether atomic energy unit at Salt
Lake is proposed to be expanded for more
activities along with the Saha Institute of
Nuclear Physics at Calcutta; and

(c) the details thereof ?

THE MINISTER OF STATE: IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) The
Site Selection Committee of this Department
have considered various sites for location
of future Nuclear Power Stations in Eastern
Electricity Region, of which West Bengal
is a constituent state. The report of this

Committee is under consideration of
Government,
(b) and (¢). The Variable Energy

Cyclotron Centre at Salt Lake in Calcutta
is presently used by Scientists f{rom the

Bhabha Atomic Research Centre, Saha
Institute of Nuclear Pbysics, and Uni-
versities. At present there is no proposal

to expand this facility in the 7th Five Year
Plan. '

Protection of Forests in Kerala

*882, SHRI K.P. UNNIKRISHNAN :
Will the PRIME MINISTER be pleased to
state

(a) whether information bhas reached
the Ministry that the Plantation Corporation
of Kerala of the Kerala Government, in
violation of the rules on the statute for
protection of forests, is clesar felling 1000
acres in the Government reserved forests
near Peruvannamuzhi in Calicut District;

(b) if so, whether Government of
Kerala or the said Plantation Corporation
has taken proper permissiop from the Union
Government; and
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(c) if permission bas been granted, the

- reasons therefor ?

THE  PRIME MINISTER (SHRI
RAJIV GANDHI) : (a) According to the
State Government, the Plantation Corpora-

. tion of Kerala is proposing to raise rubber

plantations over 341,34 ha. of forest lands
of Pillaperuvanna Malavaram Range of
Calicut Forest Division which were
dereserved, clear felled and handed over to
the Revenue Department in 1973, j.e. prior
to coming into force of the Forest (Conser-
vation) Act, 1980C.

(b) As the transfer of the forest land
and its deforestation was done prior to the .
coming into force of the said Act,
permission of the Union Government is not
required.

(¢) Does not arise.

Manufacture of Colour T.V.

*883. SHRI C. JANGA REDDY :
SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have decided
to allow companies having upto 40 per cent
foreign participation to manufacture colour
T.V. sets; '

(b) if so, the reasons thereof:

(c) whether the existing indigenous
companies manufacturing colour T.V. seis
would be affected by this decision; and

(d) if so, whether this would result in
closures of several such companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 SHIVRAJ V. PATIL) : (a) The
Colour T.V. Policy was announced by
Government on 25-2-83. According to it,
all sectors of the industry except foreign
equity companics would participate in the
meoufacture of Colour  Television sets,
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Subsequently, vide Resolution  dated
1-1-1986, companies with foreign equity not
exceeding 40% . are also eligible to be
considered for participation in this industry,
subject to the condition that they will be
required to supply not less than 25 per cent
of their production in kit form to small
scale units for 5 years from the date such
companies go into production of TV sets.
Further, use of foreign brand names is
not allowed in the manufacture and sale of
TV sets.

(b) This was done to bring TV policy in
line with the gencral policy that Iandian
companies including those with foreign
equity of 409 or less should not be debarred
from any fleld of electronics which is open
to organised private sector, only because of
their foreign equity holding.

(c) No, Sir.
(d) Does not arise.
[Translation)

Conversion of Saline Sea Water into
Drinking Water

*884. SHRI BALWANT  SINGH

RAMOOWALIA :
SHRI TARLOCHAN SINGH
TUR :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have made
efforts to convert saline sea water into
drinking water;

(b) if so, the success achieved so far in
this direction;

(¢) the names of the places where this
work has been undertaken so far; and

(d) the Government's scheme for its
expansion ?

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) Yes, Sir.

(b) Two pilot plants using the process of
teverse osmosis developed by the Central
Salt and Marine Chemicals Research
Institute, Bhavnagar and constructed by the
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Bharat Heavy Electricals Limited have been
t!eveloped. One has already been jnstalled
in Tami Nadu and the other s being
installed in Andhra Pradesh.

(c) One plant of 50,000 litre capacity
has been installed in a village Puthagaram
near !.Wadras and the other of 100,000  litre
capacity is being installed at Gilledu Padu
in Tuni Taluk of East Godaveri District of
Andbra Pradesh. Besides the process of
reverse osmosis, electrodialysis is also being
usfd for the conversion of saline water into
drmking water. Smaller plants using these
techniques have been installed in Gujarat,

Rajasthan, Tamil Nadu and Andhra
Pradesh.

(9) Bxpansion of desalination techno-
logy will soon be undertaken on a large
scale by different relevant Ministries and
State Governments.

[English]

Kerala Government Demand for Return
of Travancore House {n Delhi

. f‘885. SHRI T. BASHEER - Wil the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that Kerala
Government: hag demanded back the
Travancoie House in Delhi; and

.(b) if s0, when, and the action taken by
Union Government in this regard ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
HOME AFFAIRS (SHRI P.v. NARA-
SIMHA RAO) : (a) Yes, Sir. :

(b) The matter is under consideration,

Development of Liquld Propulsion
Technology

*886. SHRI N. DENNIS : Will the
PRIME MINISTER be pleased to state :

‘(g) the details of places in South Ipdia
v_vhuch are prone to the development of
liquid propulsion technology;

(b) the details of
Government for
technology; and

Places selected by
development  of this
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(c) the basis on which the places are
selected ? '

THE MINISTER OF STATE IN
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENTS ATOMIC
ENERGY, ELECTRONICS, AND SPACE
_ (SHRI SHIVRAJ V. PATIL) : (a) and (b).
Vikram Sarabhai Space Centre (VSSC) at
Thumba near Trivandrum, is the Centre of
the Indian Space Research Organisation
responsible for the development of launch

vehicle technologies and management of

related projects, As liquid propulsion
technologies find a ®ajor application in
launch vehicles, the development of liquid
propulsion technologies, initially for launch
vehicle control purposes and thereafter for
stages of launch vehicles, had to be centred

at VSSC. With the growth of activities at .

VSSC in connection with the Polar Satellite

Launch  Vehicle Project (PSLV) and
constraints on availability of space at
Thumba, a suitable new Jocation was

selected in 1982 at Valiamala, 25 km. from
Trivandrum, With the growth in
activities connected with the liquid propul-
sion systems, & separate unit known as
Liquid Propulsion Systems Unit (LPSU)
formed out of the existing group in VSSC,
has been constituted at Valiamala in
December 1985. As test facilities for
liquid propulsion systems and sub-systems
cannot be built up at Thumba/Trivandrum
or around Valiamala on account of safety
and environmental considerations, 8 site Tor
iocating liquid propulsion test facilities was
ldentified at Mahendragiri in Tamil Nadu,
about 100 km. from Trivandrum. These
facilities are in various stages of commis-
sioning. As the liguid  propulsion
technologies also find application in
auxiliary propulsion systems related to
satellites, such as station-keeping, reaction
control systems and apogee boost motors,
a group for developing auxiliary propulsion
systems has 'been located at Bangalore,
adjacent to the ISRO satellite Centre.

(¢) The criteria for selection of Valia-
mala for locating the liquid propulsion
system activity was its proximity to the
development '~ groups located in VSSC,
Thumba, co-location with the PSLV Project
at Valiamala, and availability of common
infrastructure facilities at Thumba/Valiar

mala.

VAISAKHA 10, 1908 (SAKA)

THE

' Written Answers $0

The criteria for selection of Mahendra-
giri as the location for test facilities .
include :

(i) Core parameters such as terrain,
. availability of sufficient population-
. free land, availability of electricity,
water, ctc. and closeness to road/
rail transport and other facilities;

(i) Tmpact assessment on Environment
and Ecology; '

(iii) Proximity to Thumba and Valia-

mala;

(iv) Questions relating to land acquisi-
tion;

(v) Cost of civil, electrical, public

health and pollution control monj-
toring, etc.;

Availability of infrastructure
including housing, education and
hospital facilities within the reaso-
nable distance for the Project
personnel.

(vi)

The criteria for selection of Bangalore

. as the location for the Auxiliary Propulsion

Systems have been the proximity to the
Satellite Centre at Bangalore and availabi-
lity of infrastructure facilities.

[Translation)

o
Central Assistance to Paramilitary
Personnel Killed by Terrorists

8337, SHRI  BANWARI LAL
BAIRWA : Will the Minister of HOMER
AFFAIRS be pleased to state :

. (a) the number of Union Territory
police/para-military personnel who were
killed by terrorists while maintaining
internal security and whose families bave
been given assistance by Central and Union
territory Government during the last three
years; year-wise;

(b) whether the assistance is adequate;
and -

() if pot, whether Government will
recousider it ?
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THE MINISTER OF STATE IN THE
DEPARTMENT = OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
to (c). A Statement is given below.

Statement

Number of para-military forces person-
nel/Union Territory Police personnel who
were killed by terrorists while on internal
security duty. .

" personnel,

1984 1985 1986 (upto
18.3.86)
CRPF/BSF 24 8 4
Delhi Police — 1 —

.Information is ‘nil’ in respect of other
para-military  forces/Union  Territories
Police.

The dependents of the above-mentioned
personnel were given adequate assistance by
way of family pension, relief in pension,
death-cum-retirement gratuity and insurance
amount under Central  Government
Employees Insurance Scheme, as admissible
under existing rules. In addition, Punjab
Government  sanctioned ex-gratia grant
totalling Rs. 5 lakhs in respect of five BSE
The State Governments of
Punjab, Tripura, Mizoram and Manipur
awarded amounts totalling Rs. 6,43,000 in
respect of CRPF personnel who lost their
liver in their  respective  jurisdic-
tion. The next of kin bave also received
assistance from the Welfare/Benevolent
Schemes run by the organisations.

The sum total of the assistance provided

is considered adequate and no reconsidera-
tion of same is contemplated.

[English)

*“Efla ents Discharged by Petro-Chemical
Industries”

$338. DR, B.L. SHAILESH : Will the
PRIME MINISTER be pleased to state ,
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(a) the Minimum National Standards
(MINS) prescribed for discharge of ecffluents
from various types of pelro-chemical

‘industries; and

(b) what are the effluent treatment
methods for these industries and the
expenditure involved for different
recommended effluent treatment méthods ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) (a)
Minimum National Standards for petro-
chemical industry have not yet been
prescribed. Howevé#, Standards have been
prescribed in respect of various water and
air pollutants including those discharged
from the petrochemical industry.

(b) The methods of treatment include’
physical, chemical and biological techniques
and kthe cost of treatment varies from
Rs. 1.5 10 2.5 per cubic metre of effluent.

Assistance to Handicapped

8339. SHRI ATISH CHANDRA
SINHA : Will the Minister of WELFARE
be pleased to state :

(a) whether Government propose 'to
establish various centres at various places to
help and assist physically disabled in
securing vocational courses;

(b) whether it is a fact that such large
number of disabled and handicapped
persons belonging to eastern region are not

" getting proper assistance;

(c) whether it is also a fact that
Government . have turned down certain
proposals of help and assistance to the
disabled and handicapped persons as
planned by the Society for the Orthopaedi-
cally crippled and Handicapped Individual’s
Services, West Bengal; and -

(d) if so, the facts and reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) During the
Seventh Plan there is a proposal 1o set up a
Vocational Rehabilitation Centre in
Tripura. Besides, two Vocatiopal Reba-
bilitation Centres exclusively for womep age
plso proposed to be set up.
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(b) Yes, Sir. The institutional facilities
available in eastern States/Union Territories
other than West Bengal is meagre.

(c) and (d). No application for grant-in-
aid from any organisation known by the
name of Society for the Orthopaedically
Crippled and Handicapped Individuals
Services of West Bengal has been received
and/or rejected during the period of last
three years. '

Common Progra:pnie of Action in
Research and Development

8340. SHRI K. PRADHANI : Will the
PRIME MINISTER be pleased to state :

(a) whether any comprehensive common
programme Of action in research and
development through the united efforts of
the private and public sector has been or is

being drawn up;
(b) if so, its broad outlines; and

(c) its mode of implementation and
even export to the developing countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
The Research and Development programmes
in the Laboratories are framed on the basis
of the technological needs arising from the
S Year Plan and the perspective plans of the
various sectors, taking into consideration
the technological needs of the private and
public sectors. There is no separaie plan
prepared for the joint R and D between the
Laboratories, the private and the public
sectors. R and D for the specific require-
ments of the users is undertaken by the

L aboratory on contract basis.

(c) A few of the technologies developed
in the Laboratories have been exported.

Statement made by Kuwaiti National
who visited Kerala

8341, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
EXTERNAL AFFAIRS be pleascd to state ;
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(a) whetber Government are aware that
a8 Kuwaiti national who . visited = Kerala
recenily without proper travel documents
made an anti-India statement after hip
return to Kuwait; and

(b) if so, the details thereof and reactipn
of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SSHRI K. R. NARAYANAN) : (a) Yes,
ir, :

”(b) A former Kuwaiti Minister, who
visited Kerala recently issued a statement in
Kuwait on 25th March, 1986 which was
cgrricd by ibree Kuwaiti dailics, ‘The Arab
Times’, ‘Al-Qabas’ and ‘Al-Seyassah’. In the
Statement be had said that the reaction in
India over his visit to Kerala was politically
motivated and was nothing but. an attempt
tq distract attention from the “plight of the -
Muslims at the hands of the Hindus”. He
said that the Government of India has
“backed down” on its democratic traditions
and that a large number of Keralites whc:
are working in Kuwait enjoys religious and
civil rights in Kuwait, but the “houses and
properties of ‘Muslims in India aje being
burnt down and mosques transferred to
Hindu temples, amid calls for the expulsion
of Muslims to Pakistan.”

Mr. Rafai is a private individual and
presently does pot hold any Government
position in Kuwait. His . statement is
obviously absutd and personally motivated,
The houourable position occupied by
Muslims and the rights enjoyed by them as
citizens are well-known to the Government
and people of Kuwait. '

Irrigation Projects held up for wint
of Forest Clearance

8342. SHRI MAHENDRA SINGH :.
"Will the PRIME MINISTER be pleased to
state : ‘ ‘

(a) number of Irrigation projects held
up for want of forest clearance from Ugjon
Governmwent in each State and how many of

- them bave been pending for more than oge

year; and

(b) the details,
project and States ?

with pames of the
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z,R. ANSARI) :'(a) Five
proposals for diversion of forest lands for
irrigation projects in Uttar Pradesh, one in
Bihar, two in Andhra Pradesh, six in
Madbya Pradesh, three in Maharashtra and

-
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one in Gujarat are pending with the Govern-
ment of India for final decision. No proposal

is pending with the Union GOvernment for
more than one year.

~(b) A statement is given below.

Statement

Proposals for diversion of forest lands relating to irrigation projects pending
in the Government of India as on 25-4-1986

Sl
No.

Name of the Project

Forest land to

1. Upper Ganga Modcrmsatxon Pro,)ect
in Saharanpur distt.

2. Sondha Siroli Canal in
Dehradun distt.

3. Tangsa Pilang Canal in
Dehradun distt,

4, Vyasi Dam in Dehradun distt.

8. Rain Chokhita Irrigation Canal in
Chamoli distt.

6. Fathehpur distributory in
Sahibganj distt.

7. Telugu Ganga Project.

8. Nagarjunasagar Left Canal in
Krishna Distt.

9. Narmada Sagar Project in Khandwa,
Debas and Hoshangabad distt.

10. Sardar Sarovar Project in
Khargaon distt,

11. Matiamoti-nallah Tank in
Rajnandgaon distt. ‘

12. Bhond Tank Project in Bastar distt.

13. Construction of Canal for Man
Irrigation Project in Dhar distt.

14. Jhalpipli Tank Project in
Sibore distt.

15. Construction of Percolation Tapk in
Ahmednagar distt.

16. Sardar Sarovar Project in Dhule distt.

17. Construction of Jackwell for
Irrigation in Pune distt.

18. Sardar Sarovar Project in -

Bharuch distt,

State
be diverted
- U.P. 354.47 ha.
uU.pP. 0.90 ha.
U.P. 0.048 ha.
U.P. 2.4209 ha,
U.P. 0.330 ha.
Bibar 2.55 ha,
Andhra 3229.0 ha,
Pradesh
-do- 5.486 ha.
Madhya 35,325.245 ba.
Pradesh :
Madhya 2731.0 ha.
Pradesh
Madhya 18,66 ha.
Pradesh ‘ ’
Madhya 0.63 ha.
Pradesh '
Madhya 2.5 ha.
Pradesh
Madhya 28.13 ha.
Pradesh
Meharashtra 0.15 ba, w
Maharashtra 4781.63 ba.
Mabarashtra 0.02 ba.
Guijarat 4165.91 ha.
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‘Organisatlon of Workshop on Wasteland
Development

8343. SHRI K.V, SHANKARA
GOWDA : Will the PRIME MINISTER be
pleased to state :

(a) whether itis a fact that the work-
shop on wasteland development, Government
policies, problems and  opportunitics
organised by the Centre for Science and
Enviropment on 30.3.1986 in Ahmedabad;

(b) if so, what were the main
tions put forward in the workshop;

sugges-

(c) whether Government have examined
these suggestiois;

(d) whether State Governments have
also been consulted
schemes for wasteland afforestation; and

(e) if so. the details of the same and
when they are likely to be implemented ?

THE MINISTER OF . STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
A Workshop on “Wasteland Development
Problems and Opportunities’” was organised
by the Centre for Science and Environment
on 29th and 30tb March, 1986 at Ahmeda-
bad.

(b) The purpose of the Workshop was to
brief the journalists of Western India about
the National Policies on wastelands deve-
lopment. No suggestions or recommenda-
tions emerged.

(¢) Does not arise.

(d) As afforestation schemes on waste-
lands are to be
and large by the State Governments,
consultation with State  Governments
in formulation of the schemes is an ongoing
process. .They are also kept informed of
the guidelines formulated from time to time
by the National Wastelands Development
Board. Visits are also made and discussions
held in the States,

(e) The first meeting of the National
Land Use and Wastelands Development
Council was held on ‘6th February, 1986 at
Delhi. The Action programme for waste-
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lands development which was finalised there
and is under implementation, is given below
in the statement,

*

Statement

Decisions taken at the First Meeting of the
National Land Use and Wastelands Deve-
lopment Council held on 6th February,
1986 under the Chairmanship of the
Prime Minister

WASTELANDS DEVELOPMENT

1. Identification of Wastelands

1.1, The State Governments . should
identify wastelands in forest areas,
revenue common land or degraded
farm land.

1.2, Atleast 5% and 20% of these
wastelands should be utilised in
1986-87 and in the Seventh Five
Year Plan respectively for affores-
tation, development of  pasture
and forest-based industries.

2, Nodal Agency

A nodal agency/mechanism should
be created in the State for (a)
coordinating, funding and activi-
ties relating to different schemes
of afforestation and wasteland
development; and (b) for moni-
toring and evaluation of the
various schemes,

3. State Seeds Corporation

The work of the State Seeds
Corporation should be extended
to include the production and
supply of fodder, grasses and
legume seeds on a commercial
basis to farmers.

4. Direct Seeding

4.1, Seeds, suitably pelletised, to enable
the retention of mulches and
hydrogels, should be distributed
to growers, with suitable instruc-
tions for sowing.

42, Ino remote and difficult areas, in
critical watersheds and 1aviaes,

acrial secding must be considered.
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&, Leasing of Land

The State Government must lay
down clear guidelines for the leasing
of forest and non-forest wastelands
to the rural poor.

- 6. Urban Fuelwood and Green Belts

The State .must set up & machi-
nery for providing a green belt of
fuelwood and fodder plantations

‘around towns and cities.

7. Degraded Forest Arens

7.1.

7.2.

The State Forest Department must

identify degraded scrub forest
land which must be broadcast with
fodder apd legume sceds, so that
the resultant fodder may be used
by the local people, keeping in
view that an estimated one million
hectares of scrub forests in the
country is to be brought back to
green cover each year.

Degraded forest area  must be
used to raise fuelwood plantations
1o provide for the use of the
Jocal community, through their
involvement.

8. Forest Development Corporations

The State  Forest  Development
Corporation  must not confine
itself to exploitation of forest

produce. Fuelwood and fodder
plantations, both within  the
degraded forcst area and in waste-
lands outside, must be actively
undertaken by the Forest Deve-
lopment Corporation with the help
of institutional finance.

9. Forcst-Based Industries

9.1.

Forest-based industries should
oot only be encouraged to afforest
wastelands with a view to secure
-raw material but also maken
commitment to undertake fuel-

wood and fodder plantations
for the use of local communities
on a part of the land leased to

them.
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Industries must also enter into
agreements with small farmers
for the supply of their raw material
needs on a viable basis.

Such plantations must be raised
on wastelands distant from habi-

tations, so as not to  disturb ex-
isting community use. '
10. Government Departments/Public

Sector Undertakings of the State and
Central Governments :

10.1.

10.2.

11.1.

11.2.

11.3,

‘policy of distribution of

Government  departments/under-
takings in possession of substan-
tial areas . of unutilised land in
their control, should cover these
arcas with tree/fodder cover.

Railway sides, road sides and
canal sides must also be afforested
at the cost of the Departments
concerned, who should provide a
specific allocation thergfor,

' 11. People’s Involvement

Nurseries : The social
programmes should lay greater
emphasis on people’s involvement
through nursery raising apd farm
forestry. By 1987-88, at least
50% of the total seedlings in each
State should be raised through
people’s nuiseries, 4.,  Kisans,
schools, women and youth groups.
Further, such nurseries should also
be spatially decentralised so that a
nursery is available within a 10 km,.
radius,

forertly

-Sapling Distribution : A uniform

of sapling
at a minimum price of 10 tp 20
paise should be coonsidered, the
price being gradually increased to
toits real value. 1t must be
fecognised that free distribution
is counter-productive to emergence
of free market operations in ssle
of saplings.

Farm Forestry : Farmers should
be encouraged to plant saplings on
their field-bunds or farms,
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11.4. 'l"ree Growers’

11.5, 'Tree Pattas

11.7,

“wherever such a scheme

. Strip Plantatfons :

Cooperstives :
Tree Growers’ Cooperatives must
be promoted which should provide
inputs and technical guidance
and also make arrangements for
harvesting and marketing.

The State must

formulnte a Tree Patta Schéme,
is not

already in force. A specific target
for the year must be prescribed
and achieved.

The State
Government must consider intro-
ducing a tree patta scheme for
leasing given strips of land for
plantation on roadside and Canal-

side.
The State Government must

simplify the procedure for the Tree
Patta Scheme.

: 12. Media and Communications

A massive campaign must be
launched to involve the people in
afforestation and wastelands deve-
lopment. Pamphlets and posters
may be issued and  distributed
through Panchayats and Block
Development Officers on how to
raise nurseries, select species, get
land lease, get bank finance, etc.
The need is to use all available
and possible media to make it a
people’s movement,

13. Akashvani and Doordarsh#n

Akashvani and Doordarshan must
develop suitable programmes to
be broadcast on a regular basis
and involve public figures in
spreading the massage.

14, School Curriculum

The curriculum of the  schools
should include a better under-
standing of land resources, causes
of its degradation, wastelands
development and afforestation.

15. Monitoring al;d Evaluation

Effective steps peed to be take
to strengthen the datp-base on
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which policy formulation and
monitoring -and evaluation of
programmes can be undertaken,

16. Remote Sensing Applications Centre

Remote ‘Sensing = Applications
Centres must be established in the
State, wherever not in existence
already, to provide data on re-
sources—land, water, mineral,
trees, etc. Such data may be
computerised for easy storage and
retrieval.

17. Funds

All possible ways and means must
be exploited—including avenues
of institutional finance—for the
afforestation programme.

18. Laws

All Acts relating to planting and
harvesting of trees, leasing of land,
Usufruct Rights, etc. should be
examined in the context of amend-
ments that may be called for to
motivate the rural poor and other
institutions for afforestation.

19. Role of Governments Departments

19.1.

19.2.

Policies need to be formulated
and enforced so that those who
are held responsible for degra-
dation and who contribute to
the increase of wastelands are
held accountabe for re-foresting
the degraded lands.

‘Trrigation projects, mining, hydro-
electric projects etc, must be con-
sidered only if sufficient safe-
guards are built in so that no new
wastelands are created. Wherever
this is not feasible, compensatory
afforestation of wastelands must
be undertaken by such Projects,

Natlonal Highway No. 31-A

8344. SHRIMATI D.K. BHANDARI :

Will the Minister of DEFENCE be pleased
to state ; :
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(8) the total number of mnleagc/km of
National Highway 31-A;

(b) total number of places where the
Highway is disrupted almost throughout the
year due to landslides;

(c) approximate extra paymcnt Ministry
of Defence have to pay for the traasport of
essential commodities during such disrupnon
of communication; and

(d) whether Government have any
plan to lessen the burden of the Ministry
of Defence in greater interest of the

country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH -AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) About 93 kms.

(b) National Highway 31-A  passes
through geologically unstable terrain and
also heavy rainfall areas. There- are 15
major unstable areas/trouble spots where
landslides, erosion of road, etc, take place
during the monsoon.

(c) Such disruptions are of short
duration and do not entail
alternative means of transport;

extra expenditure is involved.

hence no

(d) Does not arise,

Maritime Reconnaissance for Navy

8345. SHRI C. SAMBU : Will
the Minister of DEFENCE be pleased to
state ¢

(a) whether Government are aware of
the necessity to equip our navy with latest
maritime reconnaissance aircraft and take
steps soon so as to build our own aircraft
carriers in our docks; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) Keeping in view the threat per-
ceptions and the security environment in
the Indian Ocean, the Navy is being
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equipped with modern maritime reconnais-
sance aircraft. The Navy is also exploring

the possibility of constructing aircraft carriers
in India,

Raising of Ecological Task Force

" 8346. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Governments of Himachal
Pradesh and Maharashtra have recommend-
ed the raising of RBEcological Task Forces
consisting of ex-servicemen from their .
States; and '

(b) if so, the decision taken by Union
Government on these requests and the
likely date by which the Forces would be
set up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RB-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) The Governments
of Himachal Pradesh and Maharashtra have
recommended the raising of Ecological Task
Forces ‘consisting of ex-servicemen from
their States as under :

(i) Himachal
ment in
District.

Pradesh—-for  deploy-
Kangra/Kinnaur

(i) Maharashtra—for ~deployment in
Satara District.

(b) The Planning Commission had not
agreed to the inclusion of these Schemes in
the Seventh Five Year Plan in view of the
acute scarcity of resources, However, the
matter is being reviewed.

Setting up of an Institute of Qceano-
graphy in A and N Islands

8347, SHRI MANORANIJAN
BHAKTA : Will the PRIME MINISTER
be pleased to state :

(a) whether Government propose to
set up an Institute of Oceanograpby for

. study and research on ocean development in

the Union Territory of Andaman and
Nicober Islands;

(b) if s0, the details thereof; and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
~ (SHRI SHIVRAJ V. PATIL) : (a) At
present there is no proposal to set up an
full-fledged Institute of Oceanography in the
Union Territory of Andaman and Nicobar
Islands,

(b) Does not arise.

(c) The possibility of setting up a
regional Centre will be explored at the
appropriate time,

Foreign Assistance for Nuclear
Power Projects

8348. SHR1 MOHANBHAI PATEL :

SHRI AMARSINH RATHAWA :

Will the PRIME MINISTER be pleased
to state :

(a) whether any foreign country has
offered its help to establish nuclear power
plant in India; and

(b) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
The Soviet Union and France have offered
to set up a nuclear power plant in India.
Discussions on aspects of the offer are
continvuing with the Soviet authorities.
Preliminary discussions, not reaching the
stage of a formal proposal, have also taken
place with France.

Pollution from Mines -

8349. SHRI S. JAIPAL REDDY : Will
the PRIME MINISTER be pleased to
state :

(a) whether pollution from the minhes
ip most cases has been op the increase and
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if so, the details of relative pollution year-
wise during the last five years; and

(b) whether any specific guidelines
have been given to the mines and
miners, including training for minimising
pollution and consequent danger to workers
health ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) Since
no assessment of pollution from mines has
been made, year-wise details of pollution
duriog the last five years are not available.
The cumulative pollution from  small,
medivm and large mines is, however,
having servious adverse environmental
impact.

(b) Yes, Sir.

Guidelines have been issued to all
agencies concerned with mining operations
to take perventive measures and provide
adequate safeguards to control pollution.
A Centre for “Advance Studies in Mining
Eavironment” at Indian School of Mines,
Dhanbad is being established to undertake
field studies for environmental pollution
control and to impart training to the field
engineers.

Special Facilities for Women Employees

8350. SHRI MURLIDHAR MANE :
Will the PRIME MINISTER be pleased to
state

(a) what special facilities have been

. made for women employees of Government

to attract more women to Government

service; and

(b) the steps being taken to grant
more facilities to women, in the present
administrative reforms being made and details
thereof ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI!
P. CHIDAMBARAM) : (a) and (b). Al
Central Government employees irrespective
of their sex are governed by the same
conditions of service. However, in the
matter of leave, women employees arp
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cligible to maternity leave which is not
debited against leave account.

Government are, however, reviewing
from time to time measures for ensuring
'greater female participation in Government
jobs, Asa result of such reviews, the
following measures have been taken in this
direction :

(iy For recruitment to Group ‘C’ and
Group ‘D’ post under the Central
Government through the Staff
Selection Commission or the
Employment Exchange, the upper
ege limit in the case of widows,
divorced women and women
judicially separated from their
husbands, who have not remarried,
is relaxable upto 35 yeare (40
years for those belonging to the
Scheduled Castes and Scheduled
Tribes).

Widows of Government servants
appointed as Peons on compas-
sionate grounds are exempt from the
requirement of educational
qualification. This concession is also
available to them for appointment
to other Group D posts provided
it is certified that they can perform
the duties of the post concerned
satisfactorily.

(i)

Osders have also been issued to
to the effect that every endeavour
should be made to nominate a
lady officer in the Selection Boards/
Committees concerned with
selection of candidates to various
posts/services, In cases where
a good number of lady candidates
are expected to be available for
the services/posts, no effort should
be spared to find a lady officer
for inclusion in the Selection
Board/Committee. In the event
of such an officer not being
available in the  Ministry,
Department itself, there is no
objection to nominating a lady
officer from any other office at the
same station.

(iii)

Orders have also been issued
recently to post husband and wife
gt the same station, as far as

(iv)

APRIL 30, 1986

Written Answers 68

possible, to enable women to
continue in their jobs and look
after their family® duties as
well,

Cases of Orissa State under Forest
Act Received by Union Government

8351. SHRI MAURICE KUJUR : Will
the PRIME MINISTER be pleased to
state :

(a) the number of cases of Orissat
State received by Central Government under
Forest (Conservation) Act, 1980 during las
three years;

' (b) number of cases on which objec-
tions have been issued;

(c) number of cases
rejected; and

that have been

(d) the number of cases still pending
for disposal, year-wise details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD : (a)

Fourteen in 1933, eighteen in 1984, and ten
in 1985,
(b) Objections have not been issued]

in any case, Clarifications and additiona
information have been sought for from the
State Government in thirteen cases where
complete data has not been furnished. As
the information sought for has not been
received, 1these thirteen cases are treated
currently as closed but will be reopened if
and when the information is supplied.

() Two.

(d) Only one case,
is presently

received in 1985,
pending with the Central

" Government.

Deportation of Indians from Malaysia

8352. SHRI JANAK RA) GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state

(@) whether it is a fact that Indians
have been deported from Malaysia;

(b) if 80, the reasons thereof, and



69 ﬁ"rifleh Answers

' (c) the number of Indians that have

been deported by the Malaysian Govern-
ment ? :

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a) and
(b). Yes, Sir. The deported Indian
pationals had been found either to have
over-stayed the period of their visas or were
found without visas. In some cases, the
Indian nationals were deported because of
their having sought emoloyment without
necessary work permits.

(c) The High Commission of India in
Kuala Lumpur has been informed only of
such cases where travel papers or tickets
were required for the deportation of the
Indian nationals. While the npumber of
such gases in 1985 was 85, 32 such cases
have been processed or are being processed
so far in 1986. Some Indian naticals have
been deported directly by the Malaysian
authorities and in such cases no intimation
is given to the Indian High Commission in

Malaysia.

Development of Computer Manpower

8353. SHRI K.S. RAO : Will the

PRIME MINISTER be pleased to state :

(a) whecther it is a fact that there have
been a big increase in the number of
computers installed in the country and if so,
the ycar-wise figures of computers installed
in the country since 1975 and likely to be

installed by 1990;

(b) whether it is also a fact that there
is an acute shortage of properly trained
programmers and other computer pro-
fessionals available in the country and if
so, the number of such professionals
available at present and those required, and
the measures proposed by Government to
bridge the gap; and

(c) the names of ten top professional
organisations engaged in the development
of computer manpower in the country and
brief details of each ?

- THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF

'VAISAKHA 10, 1908 (SAKA)
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OCEAN  DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE

(SHRI SHIVRAJ V., PATIL) : (a) Yes,
Sir, Details are at Statement-1.
(b) Yes, Sir, Details are at

Statement-II.

(c) Details are at Statement-11I1,

Statement-I

Year-wise break up of value of computers
installed since 1915 and likely 10 be
instalied by 1990

_ Itisafact that there has been a big
increase in the number of computers
installed in the country.

_ As the range of computers vary from
microcomputers to large mainframes the
year-wise figures of computers installed since
1?75 and likely to be installed by 1990 are
given in terms of value.

Year Estimated value of
computer systems
installed/to be ins-
talled (Rs. crores)

1 2

1975 28

1976 35

1977 41

1978 45

1979 52

1980 60

1981 68

1982 75

1983 90

1984 120

1985 200
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1 2

1986 280
1987 390
1988 550
1989 715
1990 1100

Statement-II

Measures being taken by Government
to bridge the gap of availability of
computer personnel

It is a fact that there is an acute
shortage of properly trained programmers
and other computer professionals available
in the country. The number of professionals
who have got computer education/training
from recognised institutions is estimated to
be about 5,000. The estimated number of
professionals required at present to imple-
ment the computer activities optimally is
12,000 which will rise to 80,000 by the end
of 7th Five Year Plan.

In order to reduce the gap of availabi-
lity of manpower, Department of Electronics
bas initiated a number of programmes
jointly with UGC/Ministry of Human
Resource Development (MHRD) and
DGET. The main programmes are as
under ; ‘

(i) 1 Year Post Graduate Diploma in
Computer Applications (DCA) :

This programme is being carried out
jointly with UGC. Already 32 Universities
have been covered under this programme,

(i) One nod Half Years Post Polytechnic
DCA:

This programme is being carried out
jointly with MHRD. The programme has so
far been initiated in 35 Polytechnics.

Wricten Adiswers 12

(1ii) One and Half Years Post Graduate
DCA in Hind! Medlam

So far eight centres have been supported
for this programme.

(iv) B. Tech.:

So far nearly 25 centres are conducting
B. Tech. degree course in computers.

Another 3 centres bave been supported this
year.

(v) M. Tech. :-

14 centres are already conducting M.
Tech, programme in computers,

(vi) 3 Years Post Graduate Master in
Computer Applications (MCA) : '

The programme is jointly supported by
Department of Electronics (DOE) and

- UGC/MHRD. 24 centres have already been

covered under this programme.

(vii) Vocational Courses :

This programme at the level of ITI
(Industrial Training Institutes) provides one
year/six months courses in the application of
computers. This is a joint programme with

DGET. Already 20 institutes have been
covered,

In addition to the above, Department of
Electronics has supported programmes for
continuing education, diploma in computer

engineering/maintenance  and  teachers’
training courses.
Statement-I11

It may pot be appropriate to rate the
professional organisations engaged in the
development of computer manpower in the
country. However, ten leading organisations
engaged in this activity which are being
supported by Government funding along
with brief details are as under :

1. Aligarh Muslim University :

) The University conducts various courses
In computer such as M. Tech, Master in
Computer Applications (MCA), Diploma in
Computer Applications (DCA), Diploma in
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Computer Programming etc. The University
bas a strong faculty base in the area of
computers,

2. Indian Institute of Science, Bangalore :

The institute has a strong infrastructure
in computer science and technology and is
taking advance level courses and R and D
in this area.

3to 7. Indian Institutes of Technology at
Bombay, Delhi, Kanpur, Kharagpur
and Madras :

These institutes are imparting courses
for B. Tech and M. Tech in Computer
Science and technology. In addition, com-
puter education is also being given as one of
the subjects in other disciplines. The insti-
tutes have also strong groups engaged in
research and development in this area,

8. National Informatics Centre (NIC) :

NIC is a part of DOE and is responsible

for computerisation of Government Depart-

ments and Organisations. 1In order to create
computer culture and train people in
Government Departments and Organisations
for use of computers in their activities, NIC
conducts training programme for the
Government personnel,

9to 10. Regional Computer Centres
Chandigarh and Calcutta ;

These Centres  have been  set
up by Department of Electronics to provide
computer awareness and application oriented
training in their regions. Towards this end,
these centres conduct short duration and
intensive courses.

Use of Drugs in Sports

8354. SHRI MANIK REDDY : Wil
the Mianister of WELFARE be pleased to
state :

(a) whether a new doping method of
doping for sportsmen has been developed in
the West which has also reached this country
as reported in Times of India of 16 April,
1986;

(b) whether drugs now in use are availa-
ble here along with testing facilities; and

VAISAKHA 10, 1908 (S4K4)
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(c) if so, the details thereof and places
where these are available ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c). The
information is being collected and will be
laid on the Table of the House,

Research on Bullock-Cart and Cycles

8355. PROF. P..J. KURIEN : Will the
PRIME MINISTER be pleased to state :

(a) whether any research has been
conducted to develop/improve bullock-cart

and. cycles so as to make them more
efficient; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI1 SHIVRAJ V. PATIL) : @) Yes, Sir
Several organisations  have cond:xcte(i
research to improve the efficiency of existing
bullock carts, The designs of bicycle are
modern and minor developments have been
undertaken to further improve their
cfficiency.

(b) The Central Road Research Insti
(CRRI), New Delhi has beep carryin:m::n:
R and D for improving the performance by
the incorporation of a flexible element in the
bub of the carts. The Indian Iostitute of
Management, Bangalore has evolved three

-models of bullock carts to suit the specific

qualities of local animals and climatic and
surface conditions. :

The School of Applied Research, Sangli

X i

has de_veloped improved bullock cart with
large diameter wheels using tension spokes,

two sub-shafts and hand-o rated -
brakes. ' v shoe-type

The Central Mechanical Engineering
Resgarch Institute, Durgapur and the
Regional Rueat?h Laboratory, Jorhat bave
developed multi-speed gears for cycles that

help to enbance the pormal s |
bicycles. peed of
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Security of Para Military Forces from
Attack by Insurgents

8356. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) the pumber of personpel of the
Central Reserve Police Force and of other
paramilitary organisations who died in the
North Eastern part of India in the attack
on them by the insurgents during the last
three years; and

(b) the steps taken to ensure greater
security of the personnel of these forces ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) lhe
number of personnel of CRPF and other
paramilitary organisations killed by insur-
gents during the last three years (1983 to
1985) is 30.

(b) The Para Military Forces deployed
in the region, have been instructed to be
more vigilant and alert in their areas of
respoasibility, Strength of patrol parties has
been increased. The vigil on the borders has
also been stepped up. Before deployment in
sensitive regions of the north-east, proper
induction training in anti-insurgency opera-
tions is imparted to paramilitary forces, The
strength of paramilitary forces is also being
increased in phases by raising new Batta-
lions.

Cutting of Plants and Trees

© 8357. PROF. NIRMALA KUMARI
SHAKTAWAT Will  the PRIME
MINISTER be pleased to state :

(a) whether several plants and trees
have been axed at the Institute of Nuclear
Medtum Complex in Delhi;

(b) if so, the reasons therefor; and

(c) the total arca from which the plants
have been cut ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. 'ANSARI) : (a) Five
young Jamun trees have been cut.

APRIL 30, 1986
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(b) The trees bad to be cut down for-
permitting construction of the special ‘build-
ing for housing the Nuclear Magnetic
Resonance Imaging Facility (NMR).

(¢) Approximately 225 sq. Ft.

Clues In the Murder of Shri Lalit
Maken and Shri Arjun Das

8358. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :
DR. A. K. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any new clues have come
to light recently in the murder cases of Shri
Lalit Maken, M.P. and Shri Arjup Das,
Delhi Metropolitan Councillor;

(b) if so, the details thereof;

(c) the latest progress made in those
cases;

(d) whether threats have been given
rcc,cntly.to VIPs and others from terrorists
and anti-social and bad elements; and

(¢) if so, the details thereof apd the

aclion taken to provide complete safet
VIiPs ? v

THE MINISTER OF STAIE OF THE
MINISTRY OF COMMUNICATION AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise,

(c) During the investigation into both
the murder cases, the 8a0g suspected to have
'becn involved in the murders has been
identified. The stenguns and pistols used
eisewhere by this gang have been sent to the
Central Forensic Science Labor

. ' atory for
comparison with the empty cartridges

recovered from the spot of both the D
the elhi
murders, Investigation is continuing.

(d) Yes. There are Teports to thi
with the Police. this effect

(¢) 1t will not be in public interest to
furnish the details, However, the following
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steps have been taken to deal with the
terrorists threats :—

(i) An operational cell to deal with
terrorist/extremist  activities is
being set up in Delhi Police.

@) The Intelligence system has been
reactivated and strengthened.

(iii) Pickets have been posted at
strategic points.
(iv) Armed Guards and other security

measures have been provided to
know the possible targets of
terrorists.

(v) Area Security Plan vehicles have
been deployed for the security
of VIPs vulnerable to terrorists
attack and to apprehend them in
case they strike.

Regular co-ordination meetings
with the officials of neighbouring
States, CBI and IB are held to
monitor the activities of
extremists/terrorists and to
exchange information.

(vi)

Tribal Exploitative Market System

8359. SHRI RAM SWARUP RAM:
Will the Minister of WELFARE be pleased
to state @

(a) whether Government are aware of
the tribal exploitative marketing systems;
and ' :

remedial  measures
to adopt during

(b) if so, the
Government  propose
Seventh Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
In order to eliminate exploitation in
marketing in the tribal areas, the following
strategy has been adopted :

(i) Institutions such as LAMPs,
Cooperative Societies and TDCCs
which are involved in procurement,
marketing and distribution of tribal
produce including consumer goods
gre strengthened,

VAISAKHA 10, 1908 (SAK4)
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(ii) During the Seventh Plan, it is
proposed to set up a national leve}
federation © known as TRIFED
(Tribal  Cooperative = Marketing
Development Federation) to pro-
vide marketing support to the
TDCCs and LAMPs and other
Cooperative Government Organisa-
tions working in the sphere,

Percentage of Population in Defence
Services

8360. SHRI MOOL CHAND DAGA :
Will the Minister of DEFENCE be pleased
to state : .

(a) whether it is a fact that only 0.18
per cent of our population is in the Defence
Services whereas the percentage in Pakistan
is 1.14, China 1.86 and USSR 3.70;

(b) if so, the . steps Government
contemplate to increase country’s defence
strength for better defence and security of
the country; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) to (c). The size of
country’s Defence Forces does not have a
direct bearing on the size of its population.
The size of Defence Forces is determined
by the length of the borders, security
environment in the region, threat to it
recurity, etc. In addition, level of moder-
nisation have preater impact on the
effectiveness of the Defence Forces than its
size.

The exact size of our Defence Forces is
treated as classified and as such cannot be
divulged in the national interest.

Amevodment of Jail Rules of Tihar Jail

8361. SHRI SUBHASH YADAYV : Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the the news item appearing
in the Nav Bharat Times dated the 21st
March, 1986 where in it has been  stated
that persons wearing Gandhi cap are pot



79 Written Answers

allowed in the Contral Jail Tihar, New
Delhi;

(b) if so, the reasons thereof’

(c) whether Government
amend the jail rules; and

propose to

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATION AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

RAM NIWAS MIRDHA): (a) Yes, The
news item, however, was not correct.

(b) Does not arise.

() Amendment in this regard was

carried out on 24.7.1982 whereby the clause
prohibiting wearing of political symbols,
such as, Gandhi cap, black turban (pugree)
was deleted.

(d) Does not arise.

Assam-Nagaland Border Dispute

8362. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that tension is
brewing on Assam-Nagaland border over
the ownership of the disputed territory;

(b) whether. the Central Government
have taken measures to bring about a
reconciliation between the State Governments;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF
SECURITY (SHRI ARUN SINGH) : (a)
to (c). The situation on Assam-Nagaland
border is under control. Senior officials of
both the State Governments are meeting
from time to time to review the situation
and to take concerted steps to remove
irsitants, The representative of the Home
Minpistry is also associated with such
meetings, whenever necessary. The Chief
Ministers of both the States also met op

APRIL 30, 1986

INTERNAL

Writien Angwers 80

18th February, 1986 with a view to creating
an atmosphere conducive to peaceful
solution of the problem.

Soclal Forestry Programmes In Orissa

8363. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have a propo-
sal to extend areas under Social Forestry
Programme;

(b) whether Swiss Government propose
to provide additional funds to extend Social
Forestry Programme to some more districts
in Orissa;

(c) if so, which are the new districts in
Orissa proposed to be extended with Social
Forestry Programme during the Seventh
Plan; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) Yes,
Sir.

(b)and (c). No, Sir, It is the Swedish
Government that has extended assistance
to the Social Forestry Project in Orissa.

The Government of Orissa proposes to
extend the Social Forestry Project during the
VII Five Year Plan in the second phase of
the Project to the districts of Koraput,
Kalahandi, Phulbani and Sundargarh.

(d) The detailed project proposal for
the second phase of the project is to be
formulated by the State Government.

Setting up of an Atomic Energy
Establishment in Orissa

8364, SHRI CHINTAMANI' PANI-
GRAHI : Will the PRIME MINISTER be
pleased to state 3

(a) whether any final decision has been
taken for setting up of an atomic energy
establishment ip Pyri district in Orissa by
now;
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(b) if so, the details of the project;
and

(c) the total‘ area proposed to be
acquired for this purpose and the total
estimated expenditure of this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) There is
no proposal to set up an Atomic Energy
Centre in Puri district in Orissa.

(b) Does not arise.
(c) Does not arise.

Grants to Voluntary Organisations
Functioning in Madhya Pradesh

8365. KUMARI PUSHPA DEVI : Will

VAISAKHA 10, 1908 (S4KA)
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the Minister of WELFARE be pleased to

- state :

~ (a) the number of voluntary organisa-
tions functioning in Madhya Pradesh are
getting Central aid and also exterpal

“aid;

(b) since when these Voluntary Orga-
nisations have been functioning;

(c) the main function of each of these
voluntary organisations;

(d) the amount of Central and external
aid rcceived by each of these organisation
during the last three years (year-wise);
and

(e) the detaijls thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) (a) to (e). A
statement is given below,
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Development of Bird Sanctuary in
Chilka Lake in Orissa

8366. SHRI BRAJAMOHAN
MOHANTY : Will the PRIME MINISTER
be pleased to state :

(a) whether there is any proposal to
develop a Bird Sanctuary in Chilka lake of
Orissa and a National Pk at Simlipal in
Mayurbhanj district of Orissa;

(b) whether there has been any exchange
of ideas between Government of Orissa and
Union Government for the aforesaid pro-
posed projects and if so, details thereof;
and

(c) whether Union Government propose
to implement these projects as Central

Project as these projects are essential
for tourist attraction and to promote
tourism ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) Yes,
Sir,

(b) Under the provisions of the Wild
Life {Protection) Act, 1972, the States are
-empowered to establish sanctuaries and
national parks. The Statc Government of
Orissa have intimated that they propose to
develop the Chilka lake as a bird sanctuary
and to declare the core arca of existing
Simlipal wildlife sanctuary as a natiopal
park.

(c) Central assistance for the develop-
ment of Chilka lake can only be provided
after the area has been notified as
uary. Central assistance is already being
provided for the development of the Simli-
pal sanctuary under the centrally sponsored
scheme of Project Tiger.

Legal Rights of Tribal Women over
Launded Property

8367. SHRI R.M. BHOYE : Will the
Minister of WELFARE be pleased to
state :

(a) whether tribal ‘women have no legal
rights in some States over the landed pro-
perty of their husbands and fathers;
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(b) if so, the details thereof; and

(c) whether Government propose to
amend the existing law in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHR!
GIRIDHAR GOMANGO) : (a) and (b).
The member of Scheduled Tribe communi-
ties aic excmpted from the operation of the
Hindu Succession Act, 1956 which governs
inter alia the suctession rights over proper-
tics. The legal rights of the tribal women
over landed property of their husbands and
fathers are gencrally governed by the custo-
mary laws of the respective Scheduled Tribe
communities.

(c) Does not arise.

Resin Tapping Methods

8308. SHRIMATI USHA CHOU.-
DHARY : Will the PRIME MINISTER be
pleased to state :

(2) whether Government are aware that
the prevalent method of resin tapping is
improper, unscientific and proving ruinous to
chir-pines;

(b) whether the Forest Research lnsti-
tutes in the country have found out new
methods for the purpose;

Government have
this regard

‘(¢) whether Union
issued dircctives to the States in
and the details thercof;

(d) what is the machinery to oversee the
compliance of these new modified methods
for resin tapping; and

{¢) whether action will be taken for

non-compliance of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID: (a)
The Government are aware that the con-
ventional practice of resin tapping is un-
scientific causing considerable damage to chir
pines.

(b) Yes, Sir.

(c) The Government of India have
advised the State Governments to adopt the
improved methods of resin tapping evolved
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by the Forest Rescarch Institute and
Colleges, Debradun and also to  allow rest
and recuperation to forests damaged on
account of unscientific tapping dome pre
viously. :

(d) and (¢). The State Governments
implement the advice through appropriate
instructions to the field staff. The officials
of the Government of India occasionally
undertake field visits and render advice to
the States.

Production of T.V.

8369. KUMARI D.K. THARA DEVI:
Will the PRIME MINISTER be pleased to
state the production of (a) colour T.V.;
. (b) black and white T.V. sets in India in
1982, 1985, 1990 (estimated) ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V. PATIL):

Production of TV sets in India (in lakhs)

APRIL 30, 1986

1982 1985 1990
(Estimated)
Black and White 57 18.0 30.0
Television
Colour Television  *0.7 6.6 10.0

#Agsembled out of CTV kits imported
during ASIAD.

Private rented Buildings for Officers
of Armed Forces

8370. SHR1 HAFIZ MOHD. SIDDIQ :
Will the Minister of DEFENCE be pleased

to state :

Writien Ansivers ﬁ

(a) whether some offices of the Armed
Forces Headquarters are located in private
rented building in Delbi and there is great
resentment amongst the staff of such offices
because of unhygienic and unsuitable
conditions; '

(b) if s0, the details thereof;

(c) whetber some of the highly sensitive
Naval Offices are boused in buildings
surrounded all round by private building
and are prone to security hazard; and

(d) if so, the reasons for selecting such
sites and whether steps are being taken to
dehire such buildings ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). The details of the
only three offices of the Armed Forces
Headquarters which are located in private
rented buildings in Delbhi are contained in
statement. . Government are not aware of
any resentment amongst the staff of such
offices except that the employees of the
Directorate General of Naval Designs have
recently complained about the working
conditions in the premises of A-33 Kailash
Colony.

(c) The Naval Design Office is located
in A-33, Kailash Colony, New Delhi. The
building has been inspected by the concerned
governmental agencies who have certified
that there is no security hazard involved in
the functioning of the Naval Office from the
said building as adequate security measures
have becen taken. The concerned autborities
have also reported that no uphygienic or
unsuitable conditions prevail in the said
building.

(d) Question does not arise.
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Deputation to Ex-Cadre Posts

8371. SHRIR.P. SUMAN : Will the
PRIME MINISTER be pleased to state :

(a) the normal period of deputation to
an ex-cadre post admissible for a Central
Government employee;

(b) whether it is permissible to sanction
deputation from one ex-cadre post to ano-
ther department without joining the parent
department; and

(c) if so, what is the minimum period
required at the parent department between
the first and second deputation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEIL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) The normal period
of deputation shall be threec vears in all
cases except for those posts where a longer
period of tenure is prescribed.

(b) and (c). Except where a minimum
spell of service in the parent cadre between
two successive spells of deputation has been
prescribed, it is permissible for a Govern-
ment servant to proceed from one ex-cadre
post to another. This minimum spell in
the parent cadre varies from service to
service.

Economic Development of Backward
States

8372. SHRI C.P. THAKUR : Will the
Minister of PLANNING be pleased to
state °

(a) whether there is any cell in Planning
Commission to monitor the economic pro-
gress of backward states;

(b) if so, the details thereof; and

(c) if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IJN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a) to (c?.
There is no separate arrangement for moni-
toring the economic progress of backward

States. However, the existing arrangements:

include a wel)-developed system for moni-
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toring States’ generation and transmission
projects by the Central Electricity Authority;
monitoring of 66 major irrigation projects
by the Central Water Commission and the
monitoring of 20-Point Programme by the
Ministry of Programme Implementation,
etc. In addition, the Planning Commission
have finalised arrangements for monitoring
on quarterly basis the implementation of
various Jevelopmental programmes in all

the States both in their physical and finan-
cial aspects.

Erection of Monument at Buxaduar in
Memory of the Freedom Fighters

8373. SHRI AMAR ROYPRADHAN :

Will the Minister of HOME AFFAIRS be
pleased to state : .

(a) whether Government are aware of
the fact that there is a long standing public
demand to erect a suitable monument at
Buxaduar in ~ Jalpaigori District, West
Bengal, in memory of the freedom fighters
detained in Buxa camp during the British
regime and to establish a museum cum
library there on the freedom movements of
India and the revolutionaries;

(b) if so, the details of the same;

(c) whether West Bengal Government
have also requested to the Centre in this
regard;

(d) if so, the details thereof and what
action has so far been taken by the Union
Government thereon; and

(e) if the Government are not in favour
of the erecting such a monument at Buxa-
duar the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRY RAM NIWAS MIRDHA) : (a) to
(c). 1t is for the State Government to take
initiative for setting up such memorials.
No proposal in this regard has been received
from the Government of West Bengal so
far.

(d) and (c). Does not arise,
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Forest Laod for Sabirimala Piigrim
¢« entre )

8374. SHRI SURESH KURUP : Will
the PRIME MINISTER be pleased to
state

(a) whether there is any proposal to
allot forest land for the development of
Sabirimala pilgrims centre in Kerala; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) and
(b). A proposal for the diversion of
15.77 ha. of forest land for development
of the Sabirimala Pilgrim Centre was
received from the Government of Kerala in
1982, The same was considered in the
Department under the provisions of the
Forest (Conservation) Act, 1980 and was
not approved.

Acquisition of Super Computer Technology

from U S.A.
8375. SHRI G. BHOOPATHY : Will
the PRIME MINISTER be pleased to

state :

(a) whether any agreement has been
entered into with U.S.A, regarding acquisi-
tion of computer technology and know-
how, if so, the details thereof; and

(b) whether there is any proposal to
acquire super computer technology from
USA and the fields in which it is likelv to
be used ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRA) V. PATIL): (a) Yes,
Sir, an agreement has been entered into
with a company in USA regarding acquisi-
tion of the mainframe computer technology
and know-how. The proposal from Control
Data Indo Asia Company for the Transfer
of Technology for the manufacture of two
series of computér systems namely Cyber
810 and 830 has been accepted by the
Deptt, of Electronics. Electronics Corpora-
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tion of India Limited, Hyderabad will be
recipient of this technology,

(b) No, Sir, there is no proposal to
acquire Super Computer  technology from
USA. However, purchase of Super Com-
puters from USA is envisaged for monsoon
studies, global weather modelling, meteoro-
logical and climatological applications,

Expenditure on Sending Indian Astronauts
Into Space

8376. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased to
state

(a) the expenditure Government are
likely to incur in sending Indian astronauts
into space alongwith United States space
shuttle; and

(b) the field in which Indian astronauts
would gain knowledge/experience ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V PATIL) : (a) There is no
charge for the US-NASA carriage of the
Indian Payload Specialist on board Space
Transportation System  (STS)/INSAT-IC
flight. A limited payment by way of actual
reimbursement of costs to NASA for
NASA training and inflight consumables is
involved. The total cost of the STs/
INSAT-IC Indian Payload Specialist
Flight Mission, including training, com-
munication facilities, mission support ex-
periments, etc,, is estimated to be about
Rupees eighty lakhs,

(b) In addition to his primary function as
an adviser-cum-observer for the in-flight
checkout and deployment functions relating
to.the INSAT-IC spacecraft, the Indian
Payload Specialist astronaut will also con-
duct certain experiments in Earth observa-
tion, Life Sciences and Food Sciences, and
thus gather experience/knowledge in these
areas,

Collapse of Naval Building in Bombay

8377. SHRI H.N, NANJE GOWDA:
Will the Minister of DEFENCE be pleased
to state ;
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(a) whether it is a fact that a portion
of the Naval building constructed in Colaba,
Bombay at a cost of more than rupees 2
crores fell down recently;

(b) whether itis fact that as a conse-
quence thereof a Commander died on the
spot in a flat of that building;

(c) whether according tc an enquiry
it has been found that the incident was the
result of weak brik walling and irregular
electric works; and

(d) if so, the #ction taken by Govern-
ment against the contractor of the
building ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) No Sir.

(b) to (d). However, Aditi  building
in Colaba, Bombay, consisting of 24 resi-
dential flats and constructed at a cost of
approximately Rs., 75 Lakhs, had an
accident in November 1985—in that a hot
water gayser fitted in the bath room of
its flat No. 9 exploded. This explosion
resulted in damage to the walls of the
bath room and the adjacent bed rooms of
flat No. 9, causing the death of Com-
mander P.P. Sharma. A Board of Enquiry
was immediately set up by the Western
Naval Command, the final outcome of
which is awaited. Appropriate action will
be taken against the individual/firm once
the attributability of blame is clearly establi-
shed.

Setting up of Centre for Advanced
Technology Alert System

8378. SHRIP.R. KUMARAMAN-
GALAM : Will the PRIME MINISTER
be pleased to state :

(a) whether Centre for Advanced
Technology Alert System (ATAS) is pro-
posed’ to be setup in India by the
United Nations;

(b) if so, the details thereof;

(c) whether the Advanced Technology
Alert System meeting held in Bopn  was
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attended by professionals in various fields
like agriculture, Industry etc.;

(d) if so, the details thereof; and

(¢) whether Government propose to
put bighly alert and qualified professionals
scientists in various high technology coun-
tries such as Japan/USA etc. and attach
them to the Indian Embassies and FAO/
WHO/ILO/UNESCO etc. ?

THE MINISTER OF STATE OF THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No Sir.

(b) Does not arise.

(c) and (d). UNCSTD had convened
an International Workshop on Advanced
Technology Alert Systems in West Berlin
from 15-20 December 1985. The meeting
was attended by experts in the various
disciplines and representatives from various
national and international organisations
dealing with Science and Technology. The
meeting has made recommendations regard-
ing Advanced Technology Alert System to
the UNCSTD.

(¢) Qualified scientists have been
attached as Science Counsellors in our
missions in USA, USSR UK, Japan and
Federal Republic of Germany.

Construction of Barbed Wire hetween the
States of Assam and West Bengal

8379, SHRI N. VENKATA RATNAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of Assam
have requested to construct a barbed wire bet-
ween the States of Assam and West Bengal;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECURI-
TY (SHRI ARUN NEHRU) : (a) No, Sir,

(b) Does not arise,
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Ministerial Conference of SAARC

8380. SHRI SHARAD DIGHE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the main decisions contained in
a declaration adopted unanimously at the
two-day Ministerial Conference of SAARC
at Islamabad on 20d and 3rd April, 1986;
and

(b) who represented India at the Con-
ference ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN): (a) In
pursuance of a decision of the SAARC
Summit in Dhaka in December 1985 8
Miusterial Meeting of SAARC countries
was Leld in Islamabad 2-3 April to coor-
dinate the position of SAARC countries on
intcroational economic issues. They adopted

a declaration in  which recommen-
dations were made on international
monetary, financial, trade, debt

and Economic Co-operation among Deve-
I-ping Countries etc, The Ministers also
recommended that representatives of SAARC
cuountiies could informally coordinate
their positions on the occasion of important
international  conferences. The main
objective is to make more cohesive and
purposeful the efforts of the SAARC
countries within the Group of non-aligned
and other developing countries, towards
bringing about a new International Economic
Order.

(b) India was represented at the
SAARC Ministerial Meeting by a high level
delegation led by the Minister of
Comrmerce.

Teaching Vacancies in N.D.A.

8381. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased to state :

(a) the number of vacancies of teaching
staff in the National Defence Academy,
Khadakvasala;

(b) for how long thess have not been
filled and the reasons therefor;
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(c) its effect on the training of cadets;

‘and

(d) measures taken to fill the vacan-
cies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). The posts of seven
Professors, ecight Readers and Thirty seven
Lecturers have not been filled up on
regular basis since 1983 because inrer-glla
of the ban on recruitment.

(c) Ad-hoc appointments, on short~
term basis, are made from time to time
to eonsure that the training programme
is not affected.

(d) Expeditious steps are under process
to fill up the vacancies on regular basis.

[Zranslation)

Completion of Almora and Pithoragarh
Pedestrian Paths

8382. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to
state :

(a) whether completion work of several
proposed pedestrian paths in Almora
and Pithoragarh districts of Uttar Pradesh
is held up pending necessary approval
under the Forest Act;

(b) whether approval of Government
of India is also necessary for the construc-
tion and expansion of pedestrian paths
which are the main means of movement
in hilly areas; and

(c) the sicps being taken to complete
the works referred to in part (a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI] : (a)
The Central Government have not received
any proposal for diversion of forest land
for construction of pedestrian paths in
Almora and Pithoragarh districts of Uttar
Pradesh.

(b) All cases involving deforestation
or diversion of forest lands need prior
approval of the Central Goverament under
the Forests (Conscrvation) Act, 1980,
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(c) It is for the State Government
to take appropriate action to complete
the work, '

[English)]

. Old Passport Application Forms

8383. SHRI HUSSAIN DALWAI
Will the Minister of EXTERNAL ALFFAIRS
be pleased to state :

~ (a) the reasons for still issuing the
old forms of passport applicauons with
column of recommendations from the
Members of Parliament and Legislatures
of the States to the applicants;

(b) whether it is a fact that because
of this the applicants . still approach the
M.P.s and M.L.A’s for their endorsements;
and

(c) if so, to avoid such type of incon-
venience, Government propose to issue
fresh passport application forms to the
prospective applicants ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 K.R. NARAYANAN) :(a) The
Government have alteady revised the existing
passport application forms, which have
been simplified and made computer-compa-
tible, The columns regarding verification
and the requirement of financial guarantee
have been deleted from the revised forms.
The revised forms are currently under
print with the Government of India Presses
and are will be introduced shortly. In the
meanwhile, the old forms printed by
Government of India Presses and available
in the stock of the passport offices, as
well as those which were printed by private
parties like travel agents, Airlines etc.,
continue to be distributed to prospective
applicants and are being accepted without
verification certificate and financial guarap-
tee.

(b) Such instances have not come to
our notice. Wide publicity has been given
regarding non-requirement of verification
certificate and financial guarantee,

(c) Yes, Sir. The Government of India
bave already decided to introduce the
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revised application forms, as mentioned in
para (a) above,

Plan for Bastar District

8384. SHRI ARVIND NETAM : Will

the Minister of PLANNING be pleased to
state ; ‘

(a) wheiher Madhya Pradesh Govern-
ment has submitted separate plan for
Bastar district for approval;

(b) whether Planning Commission has
approved the plan; and

(c) if so, what is the total financial
outlay, if not the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI AK. PANJA) : (a)
Madhya Pradesh State Government sub-
mitted to the Planning Commission Bastar
Development Plan. The State Government
was informed that the tota] investment
required for Bastar Development Plan
need not be of the order envisaged in the
Bastar Development Plan. The State Plan
having increased by 84% for Seventh Plan,
it should be possible to envisage an outlay
for Bastar District from the State Plan
of an order commensurate with the

expenditure proposed in the Bastar Deve-
lopment Plan.

(b) and (c). Planning Commission
approve the Plan for the State as a whole
and the allocation of outlays is made
sectorwise for the entire State and not
districtwise, The State Government, in
turn, has to decide the flow from the

total oullay approved for the State to
individual districts,

Protection of Wildlife

8385. PROF. K.V. THOMAS : will

the PRIME MINISTER be pleased to
state :

(a) the steps taken to protect wild
animals and birds;

(b) what steps are taken to protect Silent
Valley in Kerala;



108 @ricten Answers

(c) how much forest is lost every year
due to fire; and .

(d) what fire preventive actions are
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
A Statement is given below.

(b) The State Government of Kerala
have potified 8951.65 hectares of the Silent
Valley Resetve Forests as a Datiopal park
under the provisions of the Wild Life
(Protection) Act, 1972, The State Govern-
ment have also drawn up a scheme for
the conservation and development of the
pational park and for undertaking reseaich,
education and extension programines therein.
Central financial assistance 18 being provi-
ded to the State Government for the
implementation of this scheme.

(c) According to available information,
about 1,15,000 hectaros of forest area 1s
burnt on an average every year in the
country.

(d) Various measures are being taken
by the states and union territories to
prevent forests fires which include creation
of fire lines, controlled burning, employing
fire watchers duripg the fire season and
removal of material which is considered a
fire hazard in forests areas. ln addition,
a central sector pilot project bas been
launched since April, 1984, in the States
of Mabarashtra and Uttar Pradesh, to
devise, test and demonstrate principles
and techniques of prevention, detection and
suppression of forest fires. The experience
gained from the project will be made availabje
to other states for guidance and use.

Statement

A number of initiatives have been
taken in recent years for wildlife conserva-
tion in India. Tbe important measures
are given below :—

(a) A comprehensive legislation called
the Wild Life (Protection) Act,
1972, has been epacted to provide
uniform legislation for the protec-
tion of wildlife in the country,

VAISAKHA 10, 1908 (S4K4)
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(c)
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However, this Act is not applica-
ble to Jammu and Kashmir which
bas a similar Act called the Jammu
and Kashmir Wild Life (Protec-
tion) Act, 1978. This has created
some problems in eoforcement,

The Forest (Conscrvation) Act, 1980
checks indiscriminate diversion of
forest lands, which are the main
babitat of wildlifc in the country,
to non-forest use,

The lndian Board for Wildlife,
which is the highest advisory
body in this ficld in the country,
has acquired stature and influence,
atter the Prime Minister took
over as its Chairperson in
1980. ‘

From 19 National Parks and 205
Szfncluarics in 1980, the network
of protected areas in the country,
bas  been expanded (o includc’
53 National Parks and 247 Sanctua-
ries covering about 3% of the
total lapd area and about 12% of
the forest area of the country,

Special Projects like Project Tiger
and Crocodile Project have been
launched to save specific endan-

gered  species, and  these  have
proved successful,

Trade and commerce as well as
Q:fport aud import of wild animals
birds, plants and their derivative;
are strictly controiled.

Ceatrally sponsored schemes have
been launched to aid the develop-
ment of national parks apd
saoctuaries (including tiger reserves)
anc! zoos and to promote conser-
vat:op, awareness and educatijon,

A npational level institute called
the Wilalife Institute of India, bas

bec_n. established for promoting
tr'ammg in Wildlife management,
wildlife education and research.

The Wildlife Week s  observed
every year in the first week of
October, for creating general
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)

(k)

- awareness and eliciting people’s

support for wildlife conserva-
tion.

India is a signatory to five impor-
tant international conventions:
The Convention on International
Trade io Endangered Species of
Wild Flora and Faupa (CITES);
Wetlands; Whaling;  Migratory
Species; and with the USSR on
Migratory Birds.

A Natiopal Witdiife Action Plan
has been adopted recently, which
provides the framework of a
strategy, as well as of programmes
and projects, for wildlife conserva-
tion in the future. 1ts main com-
ponents are :

—Establishment of a representa-
tive network of protected
area.

—Management of protected areas
and habitat restoration.

—Wildlife protection in multiple
use areas.

—Rehabilitation of endangered
and threatened species.

—Captive breeding programme.

—Wildlife education and inter-
pretation,

—Research and monitoring.

—Domestic legislation and inter-
national conventions.

—Natiopal Conservation  Stra-
tegy.

—Collaboration with  voluntary
bodies/non-governmental organi-
sations.

Implementation of the Actjon
Plan, has been taken up and
several steps have been initiated
already. The nodal agency is the
Central Directorate of  Wildlife
Preservation and Wildlife Institute
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_ of India, which seeks the help

of the Governments of the States

‘apd Union Terrsitories, as well

as the cooperation of voluntary
bodies and other npational/inter-
national agencies,

While action has been initiated on
most of the components of the
Action  Plan, the more notable
steps taken arc given below :—

—A survey of all national parks,
sanctuaries and other areas
deserving protection status, has
been taken up with a view to
strengthen and enlarge the net-
work of protected areas in the
country. Guidelines for the pre-
paration of management plans
of wildlife reserves have been
drawn up and circulated to
all the States and Union Terri-
tories.

—Guidelines have been developed
for elicitipg people’s support
for wildlife conservation, These
have also been circulated to
all the States and Union Terri-
tories, ‘

—Review and revision of the
National Forest Policy has been
taken up to incorporate specific
concerns for wildlife conserva-
tion.

—Amendments to the Wild Life
(Protection) Act, 1972 are under
examination,

~—Training and research activities
have been taken up at the
wildlife Institute of India.

~—Captive breeding and rehabilita-
tion programmes have been
launched (e.&. the rhino re-
introduction programme).

—Participation in international
conventions, contipues to be
active and a treaty has been
concluded recently, with the
USSR for the protection of
migratory birds.
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-—-Model interpretation facilities
are being established in some
reserves and zoos.

—A committee has been constitu-
ted, to work out the manner
in which the voluntary bodies/
non-governmental organisations
can contribute to the imple-
mentation of the Action Plan.

—The implementation of the
Action Plan has been made the
Central theme of the wildlife con-
servation  programmes in the
Seventh Five Year Plan (1983-
90).

Fifth Antarctica Expedition

8386. SHRI V.S. KRISHNA IYER:
Wwill the PRIME MINISTER be pleased
to state

(a) whether the Fifth  Antarctica
expedition has arrived from Antarctica;
and ‘

(b) the amount spent for the above
expedition ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes
Sir. The fifth Antarclic expeditjon returned
to India on 24.3.1986.

(b) The amount spent for the fifth
Antarctic expedition is still being worked
out and it is likely to be approximately
Rs. 5§ crores, of which about Rs. 3.3 crores
have been incurred for the chartering of
the ship.

Ninth Saemmit Meeting of NAM

8387. SHRIMATI MADHUREE
SINGH :
SHRI JAI PRAKASH
AGARWAL :

Will the Minister of EXTERNAL
AFFAIRS e pleased to state
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(a) whether many countries have
expressed the desire to host the ninth
Summit meeting of the Movement of Non-
aligned countries scheduled for 1989;

(b) if so, the names of countries which
have requested the Prime Minister as NAM
Chairman in this regard;

(c) whether a final decision has been
taken; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R, NARAYANAN) : (a) to (d).
The Government of Nicaragua have offered
to host the Ninth Summit Conference
of Heads of State or Government of Non-
aligned Countries. This offer has been
noted at the recent Ministerial Meeting
of the Coordinating Bureau of Non-aligned
Countries held in New Delbi from April
16-20 which decided that this question
will be examined by the Eighth Summit
Conference of Heads of State or Govern-
ment to be held in Harare from 26 August
to 7 September 1986.

Police Trairing Centre in Lands of
Forest Department

8388. SHRI DIGVIJAY SINH : Will
the PRIME MINISTER be pleased to
state ¢ :

(a) whether there is a programme to
set up a Police Training Centre in lands
of the Forest Department adjoining the
Corbett National Park in U.P.;

(b) whether sanction has been given
to convert such forest lands for non-forest
uses; and

(c) whether such project will cause
much disturbance in the National Parks ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID) : (a)
The State Government has intimated that
the proposal referred to, has now been
dropped.

(b) No, Sir,

(¢) Does pot arise,
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Mahabali Puram Nuclear Plant

8389, SHRI HANNAN MOLLAH :
Will the PRIME MINISTER be pleased
to state :

the warm water from
being

(a) whether
Mahabalipuram nuclear plant is
disposed of in the ocean;

(b) whether Government have measured
the grade of radio activity in warm water
which is being dispos_ed of;

(c) whether fishes in this area have
been subjected to radio-activity;

(d) whether Government have undertaken
-any survey on it;

(e) if so, details thereof;

(f) whether Department of Atomic
Energy examine the water in ncarby beach
resort; and

(g) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOJ.OGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) Fish in the area are not subjected
to radiation from radionuclides discharged
by the power station.

(&) to (g). The radicnuclides in the
coaslal waters—sea water, suspended silt,
bottom sediments, agquatic organisms inclu-
ding fish and salt produced from sea water
are measured routinely by the environmen-
tal survey labaratory of the Health Physics
Division, Bhabha Atomic Research Centre.
The Department of Atomic Energy also
examines the water in the nearby surroun-
ding areas including the beach resort. It
has been found that the contents of radionu-
clides that are discharged from the power

station, in different eomponents of the
marine environment including fish, are
negligible,
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DE-Commissioning of a Nuclear Plant

8390. PROF. RAMAKRISHNA MORE :
Will the PRIME MINISTER be pleased
to state :

(a) the life span of the existing nuclear
power plants in the country and whether
after the completion of their life span, these
plants would be required to be de-commis-
sioned;

(b) the existing arrangements; if any,
for the disposal of spent nuclear fuel; and

(c) the estimated expenditure involved
in the decommissioning of a nuclear plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 SHIVRAJ V. PATIL) : (a) The
designed life of nuclear power plants is
25 years but reactors are expected to have
a much longer life of nearly 40 years.
These plants will be considered for
decommissioning only when their operation
becomes uneconomical,

(b) At present the spent fuel from
all Indian made reactors is stored in a
storage pool at each station before reproces-
sing.

(¢) The expenditure towards decommis-
sioning of a nuclear power plant is expected
to be less than 10% of the capital cost.

Narrow Roads in Delhi Cantonment
Board Area

839!1. SHRI KAMLA PRASAD
SINGH : Will the Minister of DEFENCE
be pleased to state : ’

(a) whetherit is a fact that various
roads in Delhi Cantonment Board area are
too narrow to meet the smooth, free and
accident free flow of increased traffic and
the pavements ar¢ in poor condition;
and

(b) if so, is there apy proposal to widen
all the roads in Delbi Cantonment parti-
cularly the Bazaar roads within a given
gime ?
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THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT
ARUN SINGH): (a) and (b). Roads
and pavements in Delhi Cantonment area are
generally in good condition. However, to
provide more facilities to traffic, it bas
been decided to widen and strengthen the
following roads for which action is in
progress :

(i) Thimayya Road (Maud Road).

(i) Kotwali Road,

(iii) Palam Road.

Indians with Valid Passports in Pak Jalils

8392. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government'’s attention
has been drawn to the news item appearing
in the “Times of India” dated 11 April,
1986 captioned “80 Indians with valid
Passports in Pak Jail*;

(b) if so, whether enquiry has been
made into this matter with the Pakistan
Government; and

(c) if so, the details thereof and
steps being taken for their release ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a)

Yes, Sir.

(b) and (c). The matter has been taken
up with the Government of  Pakistan. The
Government of Pakistan have now trans-
ferred the prisoners to Central Jail, Multan
and allowed our Embassy officials to meet
them on 20th April 1986. Discussions
for the release and repatriation of the
prisoners are going on with the Government

of Pakistan.

Steps to Curb Industrial Pollution on
River Banks

8393. SHRI AMARSINH RATHAWA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that most of
the big industries are situated on the banks
of big rivers;

VAISAKHA 10, 1908 (S4KA)

(SHRT

Written Answers 114

(b) if so, what measures are being
taken by Government to prevent or  mini-
mise pollution at the sources of major
rivers in the country;

(c) whether there are any Central
guidelines to States to shift industrial com-
plexes away from the river banks parti-
cularly those units which have not adopted
anti-poliution measures;

(d) what is the Government’s policy
in regard to the establishment of new in-
dustrial units on the banks
whether any guidelines have been or are
being issued to make it obligatory on each
industrial unit to adopt anti-poliution
system in their industry; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. 'ANSARI) : (a)
Some big industries are situated on the
banks of big rivers,

{b) The measures being taken include :

—Polluting industries are required
to obtain environmental clearance
for their location  before letters
of intent are converted into indus-
trial licences;

— Minimum national standards have
been prescribed for major pollut-
ing industries and programmes
have been launched for their phased
implementation;

—Legal action is taken against
defaulting unpits which do not
comply with pecessary pollution
control measures in spite of per-
suasion;

- —Zoning and classification of all the

14 major rivers have been done

~with a view to designate their best
use;

—Fiscal incentives are provided to
industries adopting pollution con-
trol measures and also for shifting
of industries from congested areas;

and '

of rivers and -
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—Monitoring of the major and
medium rivers is done under
the UN Gilobal Eavironmental
Monitoring System and Monitoring
Indian National Aquatic Resour-
ces programme,

(c) No, Sir. However, tax incentives
are provided for shifting of polluting in-
dustries from congested areas.

(d) and (e). There is no specific policy in
regard to establishment of new industrial
wnits on the banks of rivers,However, policy
directives Have been issued and procedure
established for prior clearance from environ-
mental angle for siting of polluting indus-
tries. Industry-specific documents spelling
out guidelines for anti-pollution measures
have also been brought out.

Progress in Soclal Forestry

8394, SHRI ANANTA
SETHI : Will the PRIME MINISTER be
pleased to state :

(a) whether there have been some
progress in social forestry including rural
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fuel wood plantation during the Sixth
Plan; :

(b) if so, the names of fuel wood

deficit districts in each  State and Union
Territory during the Sixth Plan; and

(c) the total hectare of fuel wood
plantation raised in each State, during the
Sixth Plan ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir.. Fuelwood plantations have been
raised according to figures received from
the States over an estimated 2,96.656
ha. under this scheme during the VI plan
period in 21 States and 4 Union Terri-

tories.
(b) A Statement I giving the names
of the fuelwood deficit districts covered by

the above scheme is given below.

(c) A Statement II giving information
about fuelwood plantation raised under
the centrally sponsored scheme of *“‘Social
Forestry including Rural Fuelwood Planta-
tion” during the VI Plan period is given
below,

Statement-I

List of 157 Districts Selected for Implementation of the Centrally Sponsored Scheme
‘Soctal Forestry Including Rural Fuelwood Plantations’

Name of the States/UTs

Name of districts selected

1

2

1. Andhra Pradesh

2. Amam

1. Rangareddy

2. Guntur

3. Medak

4, Nalgbnda
5. Krishna

6. Nellore

7. Prakasam
8. Nizamabad
1. Kamrup

2. Goalparg
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1 2

Sibsagar
Cacbar
3. Bihar Santhal Parganas
Bbhagalpur
Giridib

Dhanbad
Hazaribagh

Gaya

-3
.

Aurangabad
Nalanda

D o0
o .

Monghyr
Rohtas
Nawadab

ot

bt
E )
= o

Yadodara
Panchmahal

Kutch

4, Gujarat

Surendranagar
Sabarkantha

, Jamnagar

~) [« wm A w N -
. » Py - H .

Bhavnagar

Karnal

=
.

5. Haryana
Mahendergarh

Gurgaon
Kurukshetra

Sonepat

- A bW N
- & 2

Kangra
Mandi

Sirmur

6, Himachal Pradesh

Simla
Hamirpur
7. Jammu and Kashmir Anantnag
Rajourij

.

Kargil
Kathua

2w NT oA wN
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8. Karnataka Bangalore

Gulberga
Kolar
Bellary
Mandhya
6. Dharwad

> woN =

LA
.

7. Mysore
8. Chickmanglur
9. Kerala 1. Cannanore
2, Trivendrum
3. Kozhikode

4. Kottayam
10. Madhya Pradesh

—
L d

Rewa

Ratlam
Indore
Bhopal
Gwalior
Jhabua

Seoni

o & woN

Jabalpur

© ® =

Bilaspur
Raipur
Satna
Sagar

- s M=
w8 =R

Durg
Khandwa
Paona
Ahmednagar
Ratnagiri
Sholapur
Osmanabad
Kolhapur
Parbhani

| =
W £
. .

11. Maharashtra

S oA w N
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2

12, Manipur

13. Meghalaya

14, Nagaland

15, Orissa

16. Punjab

17. Rajasthan

18. Sikkim

7.
8.

b
e

o =

N -
- ]

»

W N -

Call I

-

F wn

b

B WO e
. » L) -

q 8 @

=
L B

»

Nasik

Pune

Thane

Jalgaon
Manipur Central
Manipur North
West Khasi Hills
West Garo Hills
Kohima

Phek

Tuensang
Balasore
Cuttack
Bolangir

Puri

Ganjam
Amritsars
Patiala
Ferozepur
Gurdaspur
Faridkot

Jﬁipur

Udaipur
Bheratpur
Alwar
Bhilwara
Ajmer
Banswara
Jhunjhunu
Kota
Sawaimadhopur
East Gangtok
South Gongtok
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1

2

19. Tamil Nadu

20. Tripura

21. Uttar Pradesh

22. West Bengal

- o» o

© ® N AW N
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.

Lo

.
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17.
18,
19.

I VIS

143

Madurai
Truchirapalli
Chengalpattu
Dharmapuri
North Arcot
South Arcot
West District
North District
Hamirpur
Jalaun
Pilibhit
Kheri

Jhansi
Lalitpar
Tehri
Almora
Garhwal
Mirzapur
Meerut
Allabhabad
Deoria
Gorakhpur
Jaunpur
Azamgarh
Moradabad
Agra

Aligarh
Burdwan
Midoapur
Bankura
24-Parganas
Birbhum
Nadia
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| 2

Unlon Territories
1. Arunachal Pradesh

b
.

West Kgmang
Lower Subansiri
Dibang Valley
Tirap

Lohit

w o W

Y

EBast Kamang
Upper Subansiri
East Siang

v X N

West Siang
2. Delhi Delhi

3. Mizoram 1. Aizawl

o,
.

2. Lungloi
3. Chintuipui
4, Goa, Daman and Diu 1. Goa

e e

14

Total : 157 Districts.

Statement-1I

Statement Showing the State/ UT wise Rural Fuelwood Plantation Raised during
the Sixth Plans.

SI.  Name of the State/UT Block Seedlings Total
No. Plantation distributed
(area in (Notional*
ha.) hectares).
1 2 3 4 5
1. Andhra Pradesh 20210 35836 56046
2. Assam 13474 19729 33203
3. BRihar 22205 9318 31523
4. Gujarat ' - 10891 31600 42491
5. Haryana 10826 11375 22201
6. Bimachal Pradesh 10934 7217 18151
7. Karnataka 14738 37633 52371
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4

1 2 3 5

. Kerala 9557 15198 24758
9. Madhya Pradesh 34995 57146 92141
‘10. Maharashtra 3682 17797 21479
11. Manipur 2320 1500 3820
12, Meghalaya 2260 1810 4070
13. Nagaland 9054 5012 14066
14. Orissa 24404 10364 34768
15. Punjab 10506 17526 28032
16. Rajasthan 23883 16150 40033

17. Sikkim 960 1168@ 2128@
18. Tamil Nadu 24400 14591 38991
19. Tripura 6649 2675 9324
20. Uttar Pradesh 15946 20402 36348
21. West Bengal 6025 11050 17075
Total : States : 277919 345097 —-;230__;1—6
22. Arunachal Pradesh 2688 177 2865
23, Delhi 658 473 1131
24. Goa, Daman and Diu 290 95 365
25, Mizoram 15100 720 15820
Total UTs. 18736 1445 201.8“1.
Grand Total : -2-96655 34654_; _6-;;1-9_7-

—

*2000 seedlings==1 hectare,

@includes 400 hectares provisional achievements of 1984-85.

Relaxation in Educational Qualification
for Scheduled Castes/Tribes

8395. SHRI ANANTA PRASAD
SETHI : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have withdrawn
the relaxation with regard to educational
qualifications and educational standards
in the case of Scheduled Castes and
Scheduled Tribes candidates in the
recruitment rules; and

(b) if so, whether keeping in view the
standard of their education Government
would consider their case sympathetically by
exempting them from meeting the educa-
tional standards where they fulfil the
minimum educational qualifications ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) No, Sir. Where a
minimum  educational  qualification  is
prescribed in the Recruitment Rules, there
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are at present no Government instructions
enabling relaxatiop of the minimum educa-
tional qualification in the case of SC/ST
candidates. As a corollary, wherever a
minimum standard is prescribed as part of
the minimum educational qualification, it
would apply uniformly and there is no
provision for relaxing the prescribed mini-
mum standard in the case of SC/ST
candidates, ‘

(b) Does not arise,

Task Force on Shelter for Urban Poor
and Slum Improvement

8396, SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of PLANNING
be pleased to state :

(a) whether Government have made any
study regarding the planning and perfor-
mance of the Task Force on Shelter for the
urban poor and slum improvement as
Planning and Development authorities in
many cities have deteriorated into house-
builders ignoring their legitimate function as
planners and regulators of development and
promoters of critical infrastructure;

(b) whether it is a fact that it was
suggested to those authorities to cut down
their house construction programme to the
minimum and reorient them for expanding
the scope of housing programme for the
poor; and

(c) if so, the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) and
'(b). Yes, Sir. In this connection kind
attention is invited to the paragraph nos.
12.4, 12.8, 12.18, 12.19 and sub-para (a) of
para no, 12.38 of the chapter on Housing,
Urban. Development, Water Supply and
Sanitation of the Seventh Five Year Plan
Document, Vol. 11 wherein issues relevant
to this Question have been dealt with. The
Plan Document has already been laid on
the Table of the House.

(¢) As Housing is a State subject, it is
for the State Governments/Union Territory
Administrations to take necessary action in
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this regard and adopt the approach contain-
¢d in the Seventh Plan Document,

Functioning of Southern Air Command
Headquarters

- 8397, SHR1 MULLAPPALLY RAMA-
CHANDRAN : Will ~ the Minister of
DEFENCE be pleased to state :

(a) whether the Southern Air Command
with its headquarters at Trivandrum has
commenced functioning; and '

_(b) if not, when it is likely to function
in a full fledged manner ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir,

(b) Does not arise.

Steps to Curb Denudation of
Himalayan Region

8398. DR. B.L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) whether as per recent study made,
the lush green Himalayan region may be
denuded of forests by 2031 A.D. and its
white belt transformed into a desert unless
the present rate of deforestation and the
increase in the human and cattle population
in the lower regions are not checked
immediately; and

(b) if so, the steps which Governiment
propose to take to meet this desertification
threat in Himalayas ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) The
Government arc aware of the study made by
Jagdish Nautial and Peter Babor of Toronto
University which says that if adequate
remedial measures are not taken, the demand
for firewood and fodder will far outstrip the
production from all Himalayan lands
presently classified as forests, resulting in
their denudation in a period of 48 years.

(b) Family welfare and Planning is an
integrated part of our economic planning,
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Quality of livestock is being improved and
stall-feeding being encouraged. The produc-
tion of firewood and fodder are being taken
up on wasteland. To reduce the demand
for firewood, biogas plants, solar cookers
and improved ‘chulbas’ are being introduced,
Development of alternatives to wood-crate
packing of fruits, is betng encouraged. The
Central Government has issued guidelines to
States that there should be no felling over
an altitude of 1000 meters.

P;kiatani killed in Encounter with BSF

8399, SHRI JANAK RAJ GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state : .

(a) whether Government are aware of
press reports that few Pakistani were killed
in encouaters with B.S.F.on Indo-Pak borders
in Rajasthan and Punjab on 10-11 April,
1986;

(b) if so, the number of persons killed;
and

(c¢) whether the persons killed included
_any terrorist 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (3HRI ARUN NEHRU) : (a) and (b).
Six Pak intraders were killed in armed
encounters with BSF personnel on Indo-Pak
border in Rajasthan and Punjab on 10th and
Ith April, 1986.

(¢) Matter being investigated.

Actlon Against Officers from whose .
custody classified Information
leaked

8400. SHRIC. JANGA REDDY : Will
the Minister of HOME AFFAIRS be pleased

to state :

(8) whether classified information in
‘Ministries is kept under the custody of
responsible officers; if so, at which level;

(b) whether deterrent action is taken
against the responsible officers under whose
custody a particular document is kept, in
the event of leakage of such secret docu-

e
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(c) in how many cases of such leakage
action was taken against the officers con.
cerned during the last three years; and

(d) if no action was taken, the reasons
therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRY ARUN NEHRU) : (a) to (d).
Handling of classified information including
its custody is governed by the Departmental
Security Instructions, which have been issued
by the Government in this regard, These
instructions lay down the procedure about
who should handle what and how. Any
leakage, wilful or otherwise of such informa-
tion is dealt with under the Official Secrets
Act, 1923, Between 1983 and 1985, action
has been taken against 16 officials under the
Official Secrets Act.

Torture of Prisoners by Inmates
in Tikar Jall

840!, PROF. NIRMALA KUMARI
SHAKTAWAT :
PROF. RAMKRISHNA MORE :

Will the Minister of HOME AFFAIRS
be pleased to state :

'(a)'whethcr itis a fact that prisoners
are being tortured in Tibar Jail by their
inmates;

(b) if so, the reasons therefor; and

(c) whether the officials take any action
against the culprits in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY - OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No,

(b) Does not atise.

(c) Yes. Action is taken under the
Punjab Jail Manual, which is applicable to
the Tihar Jail. :

General Reserve Engineering Force
(GREF)

8402. SHRI'K P, UNNIKRISHNAN :
Will the Minister of DEFENCE be pleased
to state .
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(a) whether the  General Reserve
Engineering Force (GREF) of Border Road
Organisation is a civilian construction

agency,

(b) if so, how civilian employees of
GREF are denicd normal trade union
rights;

(¢) whether at any time they were

declared by Government to be members
of the'Armed Forces within the meaning
of article 33 of the constitution; and

(d) whether their status is proposed to
be revised and reconsidered ?

THE MINISTER OF STATE IN THE
DEPARTMENTI OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir,

in view the areas of
the nature of duties per-
formed by the members of the General
Reserve Engineer Force, certain  disciplinary
provisions of Army Act, 1930, and Army
Rules 1954, have been applied to them
since its inception in 1960. Under these
provisions labour/trade union -activities are
prohibited in the Force. This has been
upheld by the Supreme Court in its
judgement delivered on 6th May, 1983, in
R. Viswan Vs Union of India (A,L.R, 1983

SC 657).

(b) Kceping
operation and

(c¢) Consequent upon the  Supreme
Court judgement holding General Reserve
Engineer Force as an integral part of the
Armed Forces within the meuning of
Article 33 of the Constitution. Govern-
ment instructions clarifying the status of the
Force were issued on 14-8-1985.

(d) No, Sir.

Removal of Fish Plates of 2 Railway

Track in Punjab by Terrorists
SHRI1 K.V. SHANKARA

GOWDA :
'SHRI H.A. DORA :

8403.

Will the Minister of HOME AFFAIRS
be pleased to state :

(@) whether it is a fact that in Chandi-
garh, fish plates of a railaway track were
found removed on 24th March, 1986,
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(b) whether it was a work of

'~ terrorists;

if so,

(c) if so, whether the terrorists who
removed these fish plates were attacked by
the BSF;

(d) ifso, how many of them were
arrested or Kkilled;

(e) if so, the total damaged-caused to
the railway track; and

(f) what are the steps Government
proposes to take to strengthep security for
railway tracks in Punjab ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) :
(a) There is no report of any such incident
at Chandigarh on 24th March, 1986.

(b) to (¢). Do not arise.

(f) Necessary secbrity arrangements
have been made by the State Government in
this regard.

National Average of Per Capita State
Plan outlay

8404. SHRI VAKKOM PURUSHO-
THAMAN Will  the Minister of
PLANNING be pleased to state : ‘

(a) the national average of per capita
State Plan outlay and per capita central
investment in the country; and

(b) the per capita State Plan outlay
and per capita central investment in
Kerala ? '

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPFLIES (SHR1 A.K. PANJA) : (a)
and (b). Ths per capita plan outlay for
States and Union Territories  during
the Sixth Plan was Rs. 683 whereas per
capita value of Gross Block (as published
by the Burcau of Public Enterpises) added
during the Sixth Plan was Rs. 414. The
corresponding figures relevant for the State
of Kerala during the same period were
Rs. 588 and Rs, 155 respectively,

T
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Revamping of Gadgil Formula

8405, SHRI K.V. SHANKARA
GOWDA : Wil the Minister  of
PLANNING be pleased to state :

(a) whether Union Government are
considering to revamp the Gadgil Formula;

(b) if so, the details thereof; and

(c) likely time by which it would be
done ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND ClVIL
SUPPLIES (SHRI A K. PANJA) : (a) The
Government has no proposal to revise the
modified Gadgil Formula which was approved
by the National Devclopment Council in
August 1980, Some States have, however,
expressed their views sceking revision in the
above formula. Any revision in the Gadgil
Formula can be carried out only if
authorised by the National Development
Council.

(b) and (c). Do not arise.

Funds for National Parks and Project
Tiger Programmes by Centre

8406. SHRI K.V, SHANKARA
GOWDA : Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the Centre
has agreed to allocate Rs. 16.8 crores during
the Seventh Plan to States and Union
Territories for developing national parks and
project tiger programmes;

(b) if so, the other Schemes that
will be undertaken under this allocation;
and

(c) whether State Government are
asked to submit their progress reports of
the schemes complsted under this fund ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) An
outlay of Rs. 12,95 crores has been
earmarked during the Scventh Plan as
assistance to the States and Union Terri-
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tories for the development of national barks
and Project Tiger reserves.

(b) The other Centrally sponsored
schemes on wildlife conservation wunder
which assistance can be provided to the
States and Union Territories during the
Scventh Plan, are given below :

(i) Assistance for the development of
Z008.

(ii) Assistance for captive breeding
and rehabilitation of endangered
species.

(iii) Assistance for wildlife education
and interpretation programmies.

(iv) Conservation of rhinos in Assam,

the control of
illegal  trade ' in

(v) Assistance for
poaching and
wildlife,

(c) Yes, Sir.
Grants given to Wakf Boards
8407. SHRI VAKKOM PURUSHO-

THAMAN : Will the Minister of WELFARE
be pleased to state :

(a) whether any grant is. given to the
Wakf Boards by the Union Government;
and

(b) if so, the amount given in 1§85-86
to various Wakf Boards ?

THE DEPUTY MINISTER IN THE

MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No,
Sir, '

(b) Does not arise,

Working of Unit of Indian Rare Earths
Limited in Ganjam District

8408. SHRI SOMNATH RA'TA ¢ will

the PRIME MINISTER be pleased to
state :

(8) what amount has been spent so
far for the establishment of Indian Rare

Earths Limited in Ganjam District,
Orisga;
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(b) -whether there is aay proposal for
its further expansion;

(c) whether this industry has earned
any profit so far, if so, details thereof;

(d) through which source the Rare
Earths is transported from this industry
and the quantity transported so far; and

(¢) whether there is any proposal to
transport the Rare Earths through the Port
at Gopalpur-on-~Sea, when completed ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO-"

LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
The amount speat for the Orissa Project
upto 31-3-1986 is Rs. 114.39 crores. The
project is being commissioped in a phased
maoner and there Is no proposal for the
expansion of the project at present.

(¢) No, Sir, as only trial runs are in

progress.

(d) A trial shipment of about 9000
tonnes of ilmenite has been shipped through
Visakhapatnam Port.

(©) Yes, Sir.

Request for Realignment of Certain
Portion of National Highway No.
31A In Sikkim

8409. SHRIMATI D.K. BHANDARI :

Will the Minister of DEFENCE be pleased .

to state :

(a) whether Government bave received
any representation from the State Govern-
ment of Sikkim for realignment of certain
portion of National Highway No. 31A;

(b) whether it is a fact that this Natio-

nal Highway which links the State with the
rest of the country gets disrupted most of
the time;

. (e) if so, the reaction of the Union
Govgmment thereto; and

(d). whether there is any proposal to
fulfil the urgent need to construct an alter-
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native road so that the people of Sikkim

‘have not to endure more hardship any

longer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
DEVELOPMENT (SHRI ARUN SINGH) :
(a) to (d). A proposal for constructing an
alternative route to Natiopal Highway 31A
was received from the Government of
Sikkim. An alternative route to Gangtok
already exists from Damdin in West Bepgal
via Algarah-Rishi-Ranipul. There is asother
loop from Algarah to Rangpo on National
Highway 31A, The feasibility of having a
second alternative route to Gangtok was
examined. This was not found necessary
in view of the fact that an alterpative route
already existed and there is pno operational
requirement for another route to Gangtok.

Hunger Strike by Indian Internees in
Pak Jails

SHRI CHITTA MAHATA :
PROF. RAM KRISHNA MORE :

8411.

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the ‘Indian ambassy in
Islamabad has been asked by Government to
ascertain the veracity of press reports which
said that 77 Indian internees in Mach
Central Jail Baluchistap, had gone on indi-
finite bunger strike;

(b) if so, the details thereof and what
is the report of the Embassy in this regard;
and

(c) action Government -have taken so
far in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : ‘(a) Yes, Sir.
The Indian internees had decided to go on
hunger strike.

(b) and (c). As soon as this information
was brought to the Goverpment’s notice,
Government of Pakistan was requested to
provide details and also to allow our officials
to meet the prisoners. Pakistan Government
bave now brought the prisoners to the
Central Jail, Multan and allowed our

- Embassy officials to meet them on 20th
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April 1986. . The Embassy representatives
talked to the internees and succeeded in
dissuading them from going on hunger
strike in discussions for the release and
repatriation of the prisoners are going on
with the Government of Pakistan,

[Translation)

Schemes for Poverty and Unemployment

8412. SHRI VIJOY KUMAR YADAV :
Will the Minister of PLANNING be pleased
to state :

(a) whether it is a fact that the benefits
of the schemes launched by Government for
removal of unemployment and poverty have
not reached the people for whom the scheme
were intended;

have
reasons

{b) if so, whecther Government
made only effort to ascertain the
therefor and modify them suitably;

(c) if so, the details tbereof; and

(d) the extent to which schemes launched
for removal of unemployment and poverty
in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA): (a) No,
Sir. There special schemes; viz. Integrated
Rural Development Programme (IRDP),
National Rural Employment Programme
(NREP), and Rural Landless Employment
Guarantee Programme (RLEGP) have been
launched for the removal of unemployment
and poverty. While about 16.56 million
beneficiary households were covered under
the IRDP, about 2036 million mandays of
employment  were generated under the
NREP and RLEGP during the Sixth Five
Year Plan,

(b) and (c). Based on the experience of
the Sixth Plan, suitable modifications have
been suggested, details of which have been
indicated in Vol. 1I, Chapter 2 of the
Seventh  Five Year Plan (1985-90)
document already laid on the Table of the
House.

(d) The above three schemes for reme-
val of unemployment and poverty have been
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launched all over the country including the
State of Bihar.

[English)

Institutions Recicving Foreign
- Contributions

8413. SYED SHAHABUDDIN : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) the names and addresses of associa-
tions or societies or institutions in the
country which received foreign contribution
during the financial year 1983-84 with the
amounts received by each;

(b) the particulars of such bodies if any,
which have been refused registration under
the Foreign Contribution (Regulation) Act
during 1985;

(c) the particulars of such bodies, if
any, which were deregistered during 1985;

(d) the particulars of such bodies if
any, whose applications for registration are
pending on 1 January, 1986;

(e) the particulars of such bodies, if
any, which are not registered and which
have been refused permission to accept a
foreign contribution during 1985; and

(f) the names of associations whose
applications for permission to accept a
foreign contribution were pending as on 1
January, 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU): (a)
More than 7,000 associations/lnstitutions
have received foreign countribution during
1983 and 1984, As the information sought
is voluminous it is not feasible to furnish
names and addresses of such a large number

~of associations and amount of foreign

contribution received by each.

(b) The information is furnished in
Statement-].

(c) The
Statement-11.

information is furpished in

(d% The information is furm!ﬂcd in
Statement-11t.
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(e) The information is furnished in
Statement-1V.

(f)"[‘he information is furnished in

Statement-V.
. Statement-I
(b) Particulars of Associations which
"have been refused Registration under

Foreign Contribution (Regulation) Act, 1976
during 198S.

Sl.  Name and location of the
No. Association
1 2

. United Front

Little Brothers of the Oppressed,
Vellore, Tamil Nadu.

Integrated Rural Reconstruction
Society, Madurai, Tamil Nadu.

for Repatriate
Workers, (UNIFRONT), Trichy,
Tamil Nadu,

4, Training on the Spot Trust,
Madurai, Tamil Nadu.
5. Mennonite Church in India,

10,

11.

Dhamtari, Dt, Raipur, M.P,

Consumer Education and Protection
Foundation, Udupi, Karnataka.

ARPANA  (Action for Rural
Bducation and Development of
Drought Prone Neglected Area),
Hyderabad.

. Orissa Gramin Mazdoor Sangh,

Bubneshwar.

Ranchi Consortium for Community
Forestry, Ranchi.

State Bank of India and Subsi-
diary Banks’ Employees’ Union,
Bombay. :

Centre for Labour Education and
Social Rescargh, New Delhi,
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12,

13.
14.

De Paul Boy's Home, West Goda-
vari, Andhra Pradesh.

Nadwatul-Ulama, Lucknow.

Shaur Publications, Hyderabad.

15. Sayaji U Ba Khin Memorial Trust,

Bombay.
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Statement-IT

(c) Particulars of Associations whicl;
were deregistered during 1985.

S.
No.

Name and Location of the
Association

l‘

10.

11.

. Samuel

. Bishop Elliott Memorial

. Madirpuram Childrens’

. St. Mary’s

. Christian Education Council

Kodad Childrens’ Home,
Andhra Pradesh.

Kodad,
Pakayanadam Home

Pedamuppuram, Andhra Pradesh.

Home,
Athmakur, Andhra Pradesh.

Home,
Madiripuram, Andhra Pradesh.

Home for
Khamman, Andhra Pradesh.

Girls,
St. Paul’s Home for Girls, Pal-
vancha, Andhra Pradesh.

Dornakal Girls Hoste}, Dornakal
Andhra Pradesh.

. J. Calvitt Clarke Home, Dornakal,

Andhra Pradesh.

of
India, Nagpur, Maharashtra.

Delhi Annual Conference of the
Methodist Church, Delhi.

Delhi District of the Methodist
Church, Delhi.
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Statement-JII |

(d) Particulars of Associations whose

application for registration were pending on
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1.1,1986.
Sl Name and Location of the
No. Association
1 2
1. Bharatpur Community Development

3.

Project of National of Evangel and

Bducational Society, Bharatpur,
Rajasthan,
Parad  Joma-Masjid Mahalle

Committee and P.M.C. Hospital
Complex, Cannanore, Kerala.

Ambady Ammu Amma Charitable
Trust, Cochin, Kerala.

4, Rahméniya Arabic College Commit-

10.

lll

12,

13,

14,

tee, Kozhikode, Kerala,

Indo-Tibet Buddhist  Cultural
Institute, Darjeeling, West
Bengal.

Free Church of Finland Missioh,
Jalpaiguri, West Bengal.

Select Books Publishers and

Distributers, New Delhi,
Friendship Centre India, Bombay.
Mount Carmel Convent, Pune.

Carbide Employees Sponsored

Relief Trust, Bhopal, M.P.

The Church of Sweden Mission,
Madras,

American  Lutheran Church,
Madras.

Cancer Institute (W.I,A.), Madras.

Don Bosco Catecheﬁcal and

Multimedia Centre, Calcutta,

1

18.

16,

17.

18.

19.

20.

21.

22,

23.

24,

25,

26.

217.

28.

29.

_Fund Project,

Shastri Smriti Sangha, Burdwan,
West Bengal,

Mahila Kutir Silpa Kendra,
Howrah, West Bengal.
Little Flock Fellowship, Jalpaiguri

West Bengal.
The Society of the Church of God

(Full Gospel) in India, Kakinada,
Andhra Pradesh.

Iostitute for Advancement of
Women, Hyderabad. ‘

The Saint Xavier High ' School

Society, Nalgonda, Andhra
Pradesh. '
Pavitra Atma Sevika Sangh,

Khandwa, M.P,

Janata Sliikshan Sanstha, Raigad.

Jilha Apanga Kalyan Punarvasan
Sahakari Sanstha Mairadit, Amra-
vati, Maharashtra.

Association for Trauma Care of
India, Bombay.

Congregation of Our Lady of the
Mission Mariam Nilaya, Bangalore,
Karnataka,

All Karnataka Siddi Development
Association (AKSDA), Karwar,
Karnataka.

The Congregation of the Franciscan
Brothers of the Blessed Sacrament,
Jhapsi, Uttar Pradesh,

Titus School Christian Children
Moradabad, Uttar

Pradesh.
Group for Rural Action and
Management, New Delhi, !
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Statement showing particulars of orga-
nisations who have been refused permission
during 1985—Reply to part (¢) of the
question.

S. Name of the Organisation
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Statement-V

(f) Particulars of associations whoss '
application for permission to accept foreign
contribution were pending as on 1.1.1986.

No.,

1 2

1. Sri Saraswathy Vidya Mandir,
Bangalore.

2. Al-Jamaiatul-Islamia, Tilukhama,

Basti, U.P.

3. Depressed People’s Welfare Asso-

ciation, Lalgudi, Trichi District,
Tamil Nadu.
4. Jamaiat-Ul-Hidaya, Jaipur

(Rajasthan).

5. India Youth Centre Trust, New

Delhi.

6. Fr. Francis Martin Sneha Jyoti,
Kumbagud, Bangalore.

*7. Shiromani Gurdwara Parbhandak
Committee, Amritsar.

8. Jamat-e-Islami Hind, New Delhi.

9. All India Majlis-e-Tamir-e-Millat,
Hyderabad.

Mission, Kalathinampet
Kalathilvendrarpettai,
Trichi-621702  (Tamil

10. R.C.
Parish,
District
Nadu).

*While permission was given in respect
of some requests to receive foreign contri-
bution; in other it was refused,

S. Name of the Organisation
No.

and
Udipi,

Education
Foundation,

1. Consumers’
Protection
Karnataka.

2. Sri Saraswathy Vidya Mandir,

Bangalore.

3. Indian Hockey Federation, New
Delhi.

4. Institute of Asian Studies, Madras.

5. Karamappa Multipurpose Society,
Distt, Sarguija (M.P.)

6. Sind Brahma Siksha Sammellan,
Bombay.

7. Golpara Taneyandra Vidayalaya,
Distt. Birbhum (W.B.)

8. Ranchi Consortium for Community
Forestry, Ranchi, Bihar,

9, Carrey Baptist Church, Calcutta.

10. Education Aduiology and Research
Society, Bombay.

11, Friends of Moral
New Dethi,

Re-armament,

Committee to suggest special provisions
to resist deforestation

8414. SHRI PRIYA RANJAN DAS
MUNSI : Will the PRIME MINISTER be
pleased to state :

(a) whether Government propose ' to
appoint a Committee to suggest special
provisions in every State to resist deforesta-
tion; ‘
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(b) whether Government are aware of
deforestation in West Bengal specially
northern part of State and if so, whether
Government propose to appropriately advise
the Government of West Bengal in this
regard; and

(o) whether Government also propose
to involve voluntary organisations and
societies ip social forestry programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) No,
Sir.

(b) The State Government has reported
that no appreciable deforestation has taken
place in the northern part of West Bengal.
Anpalysis of data from satellite imagery
jndicates that forest cover over a substantial
area of 1844 square kilometer was lost in
West Bengal during the period 1975 to 1982.
All State Governments including West
Bengal have been requested to take up a
comprehensive set of measures to arrest
deforestation.

(c) Yes, Sir.
Afd to Nicaragua

8415. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware of
the difficulties being faced by the Govern-
ment of Nicaragua due to economic
blockade;

(b) whether Government are sending
a team to assess the situation there;

(c) whether Government are sending
them economic, military and medical aids;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a) Yes,
Sir.

(b) Yes, Sir. At the invitation of the
QGovernment of Nicaragua, an India techno-
economic delegation visited Nicaragua from
3rd to 7th April, 1986.
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(c) and (d). In 1985 a gift of Rupees
one lakh worth of medical supplies was
made in response to a request from
Government of Nicaragua. Possibilities of
bilateral economic cooperation in the fields
of agriculture, industry, trade and technical
expertise are being examined. No military
aid has been requested or given.

[Transiation]

BSF in Assam

8416. SHRI BALWANT
RAMOOWALIA :
SHRI TEJA SINGH DARDI :

SINGH

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that services of
Border Security Force were utilised in the
first week of April, 1986 in order to main-
tain law and order situation in South
Assam area;

(b) if so, the facts in this regard; and

(¢) whether Government propose to
extend further cooperation to Assam
Government with a view to deal with the
elements engaged in  disintegrating the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
to (¢). Following a request from the Deputy
Commissioner, Cachar, a BSF unit was
deployed in Silchar on law and order duty
in aid of Civil Authority from 5th to 7th
April, 1986. Assistance as necessary and
feasible is always extended.

[English]

Urbanisation of Rural Population

8417. SHRI N. DENNIS :
SHRI AMARSINGH RATHAWA :

Will the Minister of PLANNING be
pleased to state :

(a) the steps Government propose to
take to check the speedy urbanisation of
rural population;
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(b) whether Government have any
constructive proposals for rural population
to have gainful occupation in their own
areas; and

(¢) if so, the details thereof and the
steps taken to check the migration of rural
population to citics ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)to
(c). The Government have a number of
development programmes for the rural
population geared to provide them with
gainful employment opportunities in their
own areas. Such programmes inpclude
Integrated Rural Development Programme
(IRDP) for seif-employment and National
Rural Employment Programme (NREP) and
Rural Landless Employment Guarantee
Programme (RLEGP) for wage employment.
These, and other programmes, will provide
opportunities for gainfu! occupation in their
own areas and thereby check the migration
of rural population to cities.

Thorium Resources in India

8418. SHRIMATI JAYANTI PAT-
NAIK : Will the FRIME MINISTER be
pleased fo state :

have made
available

(a) whether Government
any estimate of thorium resources
in the country;

(b) if so, when the last estimate was
made;

(¢) the quantum of thorium resources
available in the country accordiog to the
last estimate; and

(d) the steps taken to make the proper
use of thorium resources avaflable in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes,
Sir, :

(b) In 1984.
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(c) Approximately 3,63,000 tonnes of
Thorium  Metal are available in the
country.

(d) Indian Rare Earths Limited, a
Public ~ Sector  Undertaking under the
Department of Atomic Epergy is engaged in
extractiog and recovering Thorium at its
Mineral processing Plants at Manavala-
kurichi in Kanyakumari District of Tamil
Nadu and Orissa Sands Complex at
Chatrapur in Ganjam District of Orissa.
M/s. Kerala Minerals and Metal Limited, a
Kerala Government Undertaking is algo
engaged in recovery of Thorium at igs Plant
at Chavara in Quilon district of Kerala,
Thorium recovered from the above resources
will be used for the Fast Breeder Reactor
Programme of the Department. Thorium
Nitrate is used for manufacture of Gas
Mant]es,

Scheme for Welfare of Prisoners

8419. SHRI K.V, SHANKARA
GOWDA : Will the Minister of WELFARE
be pleased to state ;

(a) whether the Union Ministry has
drawn a new scheme for the welfare of
prisoners in consonance with the objective
that jail should really be co-rational bome to
reform and rehabilitate offenders;

(b) whetber State Government are being
provided sufficient funds in implementins
schemes for the welfare of prisoners;

(c) if so, the total amount proposed
for each State in implementing the proposed
scheme; and

(d) the details of the schemes being
undertaken during 1986-87 ip this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.
A proposal for introducing a new scheme
for the Welfare of prisoners upder the
Seventh Five Year Plan has been accepted
by the Planning Commission,

(b) to (d). The details of the proposed
new scheme are being worked out.
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Assistance to Orissa Social Forestry
by Sweden

8420. SHRI BRAJAMOHAN
MOHANTY : Will the PRIME MINISTER
be pleased to state :

(a) which of the social forestry projects
in Orissa are being assisted by Swedish
Government with details;

(b) the progress of work done so far;

(c) the amount of assistance available
from Sweden; and

(d) when the Project will be comple-
ted ?

ABRI1t, 30, 1988
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) to
(¢). There. is only one Social Forestry
Project being implemented in Orissa, assisted
by Swedish Government (Swedish Inter-
national Development Authority). The
Project period is for five years (1983-84 to
1987-88), The Project outlay is Rs. 23.00
crores, including about 70% SIDA assistance
amounting to Rs. 16.10 crores (135 million
SED). A statement showing the targets
and progress of work is given below.

(d) The Project is expected to be
completed in the year 1987-88.

Statement

1. Total Project outlay
2. Total expenditure upto 31.12.1988
3. Assistance reimbursed by SIDA.

Rs. 23.00 crores
Rs. 5.72 crores

Rs. 1,29 crores

4. Item-wise physical targets and achivements,

SL.No. Plantation activities Target (in bha,) Achievements
upto 31.12.1985
(in ha.)
(i) Village woodlots 21,700 4211
(ii) Reforestation of degraded forests 20,300 3,511
(iii) Rehabilitation of depleted forests 15,000 4,987
(iv) Forests farming for rural poor 1,000 313
(v) Farm forestry 51 million 8.19 millior
seedlings seedlings
Total : 58,000 ha.+ 13,022 ha.--
51 million 8.19 million
seedlings seedlings

Review of CADA

8421. SHRI R.M. BHOYE : Will the
Minister of PLANNING be pleased to
state :

(a) the amount allotted by the Planning

Commission to Maharashtra State for the

construction of field channels by the

‘Command Area Development Authority’
(CADA) during the last three years;

(L) to what extent this aid by the
Union Government has been utilised by the
State of Maharashtra; and

(c) whether the Planning Commission
has ever taken a review of the CADA
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implemented programmes for which' funds
were released to the State of Maharashtra
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War widows are given higher pension
because their husbands die in battle for the

and to see that the funds were not diverted  defence of the country.

for other purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) and
(b). No separate allotment for the construc-
tion of field channels by CAD authority,
duriog the last 3 years has been done by
the Placning Commission. Therefore, the
question of extent of its utilisation does not
arise.

(c) No, Sir.
[Transiation)

Payment of pension to widows of
Defence Personnel

8422. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
DEFENCE be pleased to state :

(a) whether there is any difference in
pension paid to the widows of defence
personnel killed in war and to the widows
of those killed during exercise and if so, the
reasons therefor;

(b) whether other facilities are also
made available to the widows and other
members of the family of the defence
personnel and if so, the details thereof and
whether the Department informs each and
every widow in this regard or whether many
widows are not able to avail these facilities
due to their ignorance in this behalf;
and

(c) the arrangements made by Govern-
ment for imparting education to the
children of soldiers killed in war or exercise
und whether Government bears the expendi-
ture incurred on their education ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) Yes, Sir. Widows of those
who die in a battle innoculation exercise
are given special family pension equal
to 90% of the rate admissible
widows.

to war

(b) and (c). The information regarding
other facilities is given in the statement
below.

The widow is informed of the benefits
admissible to her and advised to prefer
her claims soon after the casualty occurs.

Statement

The following facilities and concessions
are provided to the widows and other

members of the families of Defence
personnel ;

Housing

Reservation of House and/or house
sites, ranging from 2% to 10% exists in
various States in favour of ex-servicemen,
except in Meghalaya, Nagaland, Sikkim,
Tripura, West Bengal where there is no
reservation.

Education

(i) The School and College going
children of officers and men of the
Defence Forces killed in action are
given facilities such as complete
exemption from tuition fee, hostel
charges, cost of uniform and
stationary as also bus/train fare.
These concessions are available
upto and inclusive of the first
Degree Course.

(ii) Reservation of about 40 seats in
Medical/Dental colleges for wards
of deceased/disabled/serving per-
sonnel and ex-servicemen of the
Armed Forces. In addition, the
State Governments have reserved
seats in professional colleges.

Schbolarships for children of officers
killed or disabled in action or
those who met with violent death
in aid of civil power for study in
Lawrence/Military/Sainik and
other Public Schools. These
scholarships provide for complete
exemption from tuition fee,

(iii)
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boarding and full cost of books,
stationery and uniform.

(iv) Scholarships in Sainik Schools to
children of JCOs/ORs killed in
action or those who met with
violent death in aid of civil
power.

(v) Scholarship from Army Officers
Contributory Education Fund to
the wards of officers who die in
Service/after invalidment or those
who ratire after subscribing to the
fund for 26 years and die after
retirement.

(vi) Grants from Welfare Funds of the
three Services,

(vii) Most of the State Governments
have cxtended Education
concessions to children of officers/
men of the Armed Forces kiiled or
disabled in operation.

Qther Facilities

(i) Dependents of personnel killed in
service are entitled to priority in
employment in civil posts besides
being eligible for the reservations
made for ex-servicemen.

They are also eligiblc under
the reservations policy to seek
agencies for petroleum products
and cooking gas.

(ii) Thirty one special War Memorial
Hostels arc being run at Regimen-
tal Centres inter-alia for the sons
of war widows and other similar
categories.

(iii) Many states recognise their prior
claim to the allotment of surplus
land.

(iv) la specially deserving individual
cases, financial assistance is also
released from the War Bereaved
and Disabled Secrvicemen Special
Relief Fund,

[English)
vacancies in IMA, Dehradun
8423. SHRI MOOL CHAND DAGA :
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Will the Minister of DEFENCE be pleased
1o state !

(a) the number of vacancies of gentle-
men cadets in Indian Military Academy,
Dehra Dun, which remained usfilled per
year for want of candidates during the last
three years;

(b) number of cadets who left the
Aca.demy without completing the courses
during the above period;

(c) what are reasons for (a) and (b)
above; and

(d) the action taken to attract full quota
of vacancies from able bodied youths so
far and with what results 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH): (@) The capacity for
training in the Indian Military Academy is
800 .for Regular Courses and 200 for
Technical Graduate Courses. There have
been a few vacancies of Gentlemen Cadets
in the .LM.A, which can be secen from the

following intake during the last three
years :—

1983 1984 1985
Regular Courses 792 882 743
Technical Graduate 74 132 85

Courses

(b) The pumber of Gentlemen Cadets
who left the IMA prior to completion of
training are as under :—

1983 1984 1985
Regular Courses 18 10 5
Technical Graduate 9 4 17

Courses

(c) and (d). The reason for some
deficiency in intake of Armed Forces and
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technical cadres is due to these aspirants
not coming upto the prescribed standards.
Some of the gentlemen cadets leave the
I.M.A. without completion of courses as
they are unable to adapt themselves to the
rigorous and disciplined life at the Academy,
There is no dearth of candidates aspiring to
joins the various technical cadres in the
Armed Forces. Terms and conditions of
service are being reviewed constantly, Wide
publicity through the Press, audio-visual
media and information brochures is given

for projecting the true image of service in

the Armed Forces and for attracting suitable
eligible youngmen to join the armed forces.
In order to attract technical personnel in the
armed forces, various educational institu-
tions are being visited from time to time by
senior service officers. Two cadre reviews
have been carried out to improve the
promotional avenues of officers including
the technical cadres. The Fourth Pay Com-
mission is also considering improvement in
the terms and conditions of armed forces
personnel,

Lottery Business

8424. SHRI MOOL CHAND DAGA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of the lotteries run by
Union Government, State Governments and
private parties showing highest price of a
ticket in each case;

(b) whether it is a fact that the number
of lotteries and  amount offered as prize is
also being enhanced; if so, has any study
beep made in the working of lottery business
in respect of benefit of lotteries and misuse
of lotteries; and -

(c) how many cases of fake tickets and
nonpayments to right persons been brought
to the notice of Government during the last
three years and action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
requisite information has been called for
from the State Governments and the Union
Territory Administrations and will be laid
on the Table of the House,
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Electronic Industry in Gujarat
8425. SHRI MOHANBHA! PATEL :

Will the PRIME MINISTER be pleased to
state :

(a) whetber it is a fact that there is no
electronic industry in Gujarat;

(b) whether it is a also a fact that

Gujarat is very famous for small scale
industries particularly the brass parts;
(c) whether Government have any

proposal to establish an electronic industry
in the region of Saurashtra in Gujarat
during the Seventh Five Year Plan; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTROMICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) It is not
a fact that there is no electronic industry in
Gujarat,

(b) Yes, Sir,

(c) and (d). The policies of the
Government encourage setting up of indus-
tries in all parts of our country. Within the
framework of Government policies for
setting up of industries in Electronics,
applications from entrepreneurs will be
favourably considered by Government.

Retrenchment of Census Workers
in West Bengal

8426, PROF. MADHU DANDAVATE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a). whether  persons employed for
census work in West Bengal were retrenched
in 1984 without assigning any reason; and

(b) if so, prospects of their absorption
elsewhere ? '

THE MINISTER Of STATE IN THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI



159 Written Answers

RAM NIWAS MIRDHA) : (a) After the
field operations of 1981 Census was over,
Regional Tabulation Offices and later
Editing and Coding Cells were set up
throughout the country for processing the
data collected in the 1981 Census Schedules.
These officers were of a short-term duration
and the temporary staff recruited for these
offices were retrenched when the offices were
wound up. At the time of recruitment of the
temporary staff,- it was made abundantly
clear to them that their services were purely
temporary and they would be retrenched as
soon as the work was over,

{b) Io spite of the clear understanding
given to these employees about the tempor-
ary nature of employment, on purely
humanitarian grounds, the Ministries and
Departments of the Central Government,
the State Governments (including the
Governmeat of West Bengal) and the Union
Territory Administrations were requested to
assist in the rehabilitation of the retrenched
temporary census employees. They were
requested to issue suitable instructions with
regard to priority absorption of the retren-
ched employees of 1981 Census in services
and posts under their control by extending
to them the highest possible priority and
special consideration. They were also
requested to issue necessary instructions
regarding age relaxation to the extent
possible. Such of the temporary census
employees as had been recruited through
local Employment Exchanges and had put
in a minimum of six months continuous
service before retrenchment on account of
reduction in establishment were also
accorded Priority 1II by the local Employ-
ment Exchanges. This is a very high priority
for sponsorship through the local Employ-
ment Exchanges. The retrenched census
employees of West Bengal have been in-
cluded in the Exempted Category so as to
ensure their gradual absorption in regular
service under the Government of West
Bengal. A running list of names of such
persons is maintained in the Special Cell of
the Directorate of National Employment
Services, West Bengal. About 200 retrenched
census employees have so far been placed in
alternative employment.

Legislation for Reservation of
Jobs for Handicapped

§427. SHRI YASHWANTRAO
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GADAKH PATIL : Will the Minister of
WELFARE be pleased to state : )

(a) whether Government have examined
the question of enactment of a legislation
for reservation of jobs for the handicapped;

(b) if so, whether Government propose
to enact 8 legislation; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) and (c). Due to legal as well as
administrative reasons legislation for reserva-
tion of jobs for physically handicapped is
not possible. Government is of the view that
it is not legislation but better awareness and
adequate funds that would help in providing
extensive and better quality services for the
handicapped population,

{Franslation)

Construction of Harda-Bhikiya
Road in Almora

8428, SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to state :

(a) whether his Ministry has received a
proposal for necessary approval under the
Forest Act, 1980 for the construction of the
proposed Harda-Bhikiya road in Almora
disttict of Uttar Pradesh; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI]) : (a) and
(b). A proposal for diversion of forest land
for construction of the Harda-Bhikiasan
motor road in Almora district, was received
in September, 1984. The State Government
was requested to submit a map showing
relevant details on 20-11-1984, No reply has
so far been received from the State
Government,

To set up National Memorial in Jails
in the Country

8429, SHRI HARISH RAWAT : Will
the Minister HOME AFFAIRS be pleased
to state ;
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(a) whether Government are contem-
plating to set up national memorials in all
those jails in the country in which prominent
freedom fighters were detained durmg the
freedom struggle;

(b) whether he is aware that prominent
freedom fighters including Pandit Nehru
were detained in Almora )axl in Uttar
Pradesh;

(¢} if so, whether action is proposed to
be taken by him to convert that part of the
jail into a memorial of Pandit Nehru;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS

AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) {a) The
Government have no proposal in this regard
before it. It is for the State Governments to
take initiative in the matter,

(b) and (c). No proposal in this regard
has been received from the Government of
Uttar Pradesh,

(d) and (e). Does not arise.

[English)

Keeping of Passport Office and Pro-
tector of Immigration Office at
one Place

8430. SHRI HUSSAIN DALWAI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(a) whether Government are
considering to have at one place both the

- Passport Office as well as the office of

Protector of Immigration in Bombay for the
convenience of the travelling public;

(b) if so, when this proposal will be
implemented; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT K.R. NARAYANAN) : (a) No,
Sir. There is no such proposal under consi-
deration at present.

(b) Does not arise.
(c) This does not appear to be

feasible in view of non-availability of suitable
accommodation.

Workload Handled by
Passport Offices

Boambay

8431. SHRI HUSSAIN DALWAI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the State-wise break up of passport
offices in the countiy; and

(b) whether the Bombay  Passport
Office is handling the maximum workload
as compared 10 all other passport offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a) State-
wise break up of Passport Offices is given
below :

S. No. State

Passport Office/Passport Liaison Office (P.L.0.)

1. Andbra Pradesh

(ii) Vijayawada (The Government

(i) Hyderabad

have since

decided to close it w.e.f. 1-5-86)

2. Assam Guwahati (also serves state of Nagaland,
Meghalaya and Manipur and the Union
Territories of Arunachal Pradesh and

Mizoram).
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™

Passport Office/Passport Liaison Office (P.L.O.)

8. No. State
3. Bihar Patna,
4. Gujarat Ahmedabad (also serves the Union Territory
of Dadra and Nagar Haveli). ‘
5. Himachal Pradesh Simla (A Passport Liaison Office, under the

Regional Passport Office, Chandigarh).

6. Jammu and Kashmir Srinagar.
9. Karpataka Bangalore
g. Kerala (i) Cochin (also serves the Union Territory
of Lakshadweep)
(ii) Kozhikode (also serves Mahe District
of the Union Territory of Pondicherry).
(iii) Trivandrum-—Passport Liaison Office.
9. Madhya Pradesh —Bhopal
10, Maharastra ~—Bombay
11, Orissa —Bhubaneswar
12. Punjab (i) Chandigarh (also serves state of Haryana
and Himachal Pradesh and the Union
Territory of Chandigarh).
(ii) Jalandhar (serves the Districts . of
Jalandhar, Kapurthala, Hoshiarpur, Amritsar
and Gurdaspur in the state of Punjab).
13, Rajastban —Jaipur. :
14. Tamil Nadu (i) Madras (also serves the Union Territory of
‘ Pondicherry (excluding the Districts served by
Tiruchirappalli and District of Mabe in
Pondicherry).
(ii) Tirachirppalli (serves the Districts of Thanjavur,
Pudukottai, Madurai, Ramanathapuram,
Tirupeveli and Kanyakumari in the state of
Tamil Nadu).
15. Uttar Pradesh (i) Lucknow. _
(ii) Bareilly (serves the Disrticts of Pilibhit,
Shahjahanpur, Mainpuri, Agra, Mathura,
Aligarh, Etah, Meerut, Ghaziabad, Moradabad,
Nainital, Bijnor, Muzaffarnagar, Saharanpur,
Garhwal, Almora, Pithoragarh, Chamoli,
Tehri-garhwal, Dehradun and Uttarkashi in the
State of U.P.).
16. West Bengal —Calcutta (also serves States of Tripura and
Sikkim).
17. Union Territory of Delhi —Delhi.
18. Union Territory of Goa —Panaji.

Daman and Din

19. Union Territory of Andaman
and Nicobar Islands

—Port Blair.
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(b) - Yes, Sir.

During 1985, the Passport Office in
Bombay issued 2,58,124 passports and
rendered 1,91,545 Miscellaneous services on
Passports. '

Flight Safety in Air Force

8432. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Flight Safety in the Air
Force is of paramount importance and as
such Flight Safety Organisations are set up
at various levels to identify weak areas
and to eliminate the losses due to accidents;
and )

(b) if so, the locations of these . weak
areas especially wbere the accidents
have taken place in the last 3 years
and the steps taken to minimise the

losses ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) An analysis of accidents
involving TAF  aircraft during  the
last three years has shown that the main
causes of accidents are :

(i) Technical Defects,
(ii) Human Error,
(iii) Bird Strike.

A number of steps have been taken
for improving flight safety by intensifying
the training of Air Crew and Ground Crew
to improve their skills. Measurés have also
been taken to control bird population
around air-fields to minimise accidents due
to bird strikes. Recently, an Inspector
General’'s Branch has been setup in Air
HQs. to review training and maintainence
standards in Air Force units and suggest
improvements in them on a coptinuous
basis. o

Recommendations of R and D Managers

8433, SHRIMATI KISHORI SINHA :

Will the PRIME MINISTER be pleased to

state
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(a) whether a seminar of “Research
and Development Managers in Government
and private laboratories” was held in Delhi
on March 31 and April 1, 1986;

(b) whether Government have
received their recommendations for mission
oriented research: and

(c) if so, ~the details thereof
steps being taken to implement them ?

and

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.
A seminar on ‘Mission Orientation to
industrial R and D" was arranged by the-
Society of R and D Managers of India. The
seminar was held in Delhi on March 31 and
April 1, 1986.

(b) No Sir.
(c) Does not arise.

Various Committees for the Develop-
ment of Himalayan Region

8434. SHRIMATI D.K. BHANDARI :
Will the Minister of PLANNING be pleased
to state :

(a) whether the Planning Commission
had set up an' advisory committee, three
working groups and a coordination
committee for development of Himalayan
Region in 1982-83;

(b) if so, the details thereof;

(c) whether the findings  and
recommendations of  these Committees/
groups have fully been implemented; if so,
details thereof; and

(d) whether representatives of Hilly
States and regions were fully involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (3) Yes,
Sir. '
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(b) A copy each of the Office (a) whether it isa fact that ome of
‘Memoranda  constituting an  Advisory the World's biggest and Asia’s first butterfly

Committee, threec Working Groups to  study
various aspects of hydro-electric projects
_in the Himalayan region and a committee
to coordinate, integrate and prepare
guidelines based on the reports of the three
Working Groups are enclosed (Annexures
I1to V). [Placed in the Library. See No. LT-
2643/86]

() Out of the three Working Groups
set up to study various aspects of hydro-
electric projects in  the Himalayan region,
only one Working Group submitted its
report. ‘Che other two Working Groups
" did not complete their work. Hence, the
coordination committee could not prepare
guidelines. The Advisory Commitlee has
been deliberating on issues concerning  hill
areas.

A working Group was set up subse-
quently to formulate approach and strategy
on hill area development during.the Seventh
Plan period. The Group examined various
facets of hill area development including
those which were assigned to the aforesaid
three Working Groups as well as the
recommendations of Advisory Committee;
based on the examination, the Group made
jts own recommendations. The essentials
of the recommendations have ultimately
been embodied in Chapter 16 of the Seventh
Five Year Plan document.

Iimplementation of hill area'development
programme in States is expected to be
carried out in the light of guidelins
contained in the Seventh Plan document.
Apy deviation. shortcomings, etd.
brought to the notice of the concerped
State Governments by the Planning
Commission for rectification and improve-
ment.

(d) Yes. Official and non-official
representatives of hill States -and regions
were fully involved. Besides, experts,
scientists and social workers having intimate
knowledge of the area were also associated.

Butterflies Park ia India

8435. SHRIMATI D.K. BHANDARI :
Will the PRIME MINISTER be pleased to
state ;

are

part is being set up in Malaysia;

(b) whether it is alsoa fact that a
vast country like India does not have any
such park;

(¢) whether itis also a faét that
Sikkim has 423 species of exotic
butterfies which deserve to be protected;
and

(d) if so, whether a park like the one
set up in Malaysia would be set up in
Sikkim at the carliest to protect our national
wealth and for education purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR!I Z,R. ANSARI) ()
Facts in the regard are not known to the
Government of India.

(b) While a park especially for the
conservation of butterflies has not been
designated in the country, butterflies receive
full protection in the over 300 national
parks and sanctuaries created so far in the
country.

(c) and (d). According to available
information, Sikkim is supposed to have
over 600 species of butterflies recorded in the
State. 781 species of butterflies found in
India are included in the schedules of the
Wild Life (Protection) Act, 1972 thus,
affording them protection against illegal
collection and trade or commerce. The
states and union territories including Sikkim
which are rich in butterflies, bave been
asked to give special attention to the
protection of their habitats and larval
food plants to ensure the conservation of
butterflies.

Voluntary Organisations for Welfare
of Handicapped

8436. SHRIMATI USHA CHOU-
DHARI : Will the Minister of WELFARE
be pleased to state the names of Govern-
mental and voluntary institutions/organisa-
tions working for the cure and rehabilitation
of the bandicapped ?

THE DEPUTY MINISTER IN THB
MINISTRY OF  WELFARE (SHRI
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GIRIDHAR GOMANGO) : Directory of
Voluntary agencies working for welifare of
handicapped hava been compiled in respect
of States/Union  Territories of Andhra
Pradesh, Assam, Kerala, Maharashtra,
Rajasthan, Sikkim, Uttar Pradesh, West
- Bengal and Delhi. Studies have been
‘sanctioned for compilation of the directories
of Governmental and Voluntary agencies
working in other States/Union  Territories.
Since a very large number of agencies are
functioning in the country, it is not
possible to state the names of all of them.

Representation to Women on Selection

Bourds
8437. SHRIMATI USHA CHOU-
DHARI :
SHRIMATI MADHUREE
SINGH :

Wil the PRIME MINISTER be pleased
to state :

(a) whether Government had decided
to give representation to women on selection
boards in pursuance of recommendations of
the National Committee on the International
Women’s Year;

)

(b) if so, the details of various
Committees and boards with names of
women representatives nominated on them
in compliance with the said instructions;

(c) the proposals for wider and more
comprehensive application of the recommen-
dations; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (§HRI
P. CHIDAMBARAM) : (a) In the light of
a recommendation of the Working Group
of the National Committee on the Inter-
national Women’s Year instructions were
issued on 17.12.1975 to the effect that care
should be taken by the appointing autho-
rities to ensure that there is no discrimina-
tion against women candidates on grounds
of sex, in the matter of selections made by
various bodies/boards. The matter was
further considered subsequently and instruc-
tions were issned on 8.11.1985 advising
Ministries/Departments to endeavour to
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nominate, to the extent possible, a lady
officer on the Selection Boards;/Committees
cancerned with selection of candidates for
various posts/services under them. If a
good number of lady candidates are
expected to be available for services/post,
it has to be ensured that a lady officer is
included in the Selection Board/Committees.
In the event of such an officer not being
available in the Ministry/Department itself
there is no objection to nominating a lady
officer from any other office at the same
station.

(b) This information is not centrally
monitored.

(c) There is no such proposal under
consideratton of the Government.

(d) Does not arise.

Energy from the Oceans

USHA  CHOU-
PRIME MINISTER

8438. SHRIMATI
DHARI : Will the
be pleased to state :

(a) whether technology to obtain energy
from the oceans have been developed as a
renewable sources of power; and

(b) if so, the details thcreof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.
Ocean provide a renewable source of energy
which can be extracted from tides, waves
and ocean thermal energy conversion
(OTEC).

(b) The technology for tidal energy is
well estatlishcd whereas power production
from the waves and ocean thermal energy
conversion (OTEC) is still at the research

. and development stage.

Meceting of National Integration
Council

8439. SHRI K PRADHANI :
DR. B.L. SHAILESH :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether a meeting of the reconstitu-
ted National Integration Council was held
on the 7th April, 1986 in the capital to
consider various measures to preserve peace,
integrity and unity of the country;

(b) if so, the decisions taken at this
meeting: and

{c) the steps being taken to implement
them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN - NEHRU) : (a)

to (c). Yes, Sir. The reconstituted Nationa! °

Integration Council, which met on 7th
April, 1986 deliberated upon “National
Integration and Communal Harmony in the
context of the situation in Punjab’. The
Council adopted a Resolution and also set
up a 21 member Standing Committee under
the chairmanship of Shri Jagjivan Ram.
The task of the Standing Committee will be
to formulate both, short-term and long-term
measures for preserving National Intigration
in various aspects all over the country.

NAM Foreign Ministers Meet

8440. SHRI K. PRADHANI :
DR. B.L. SHAILESH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a four day rhecting of the

Non-Aligned Foreign Ministers in prepara-

tion for the Eighth Non-Aligned Summit
due to be held in Zimbabwe in August or
September, 1986 was held in the capital in
April, 1986; and

(b) if so, the nature of discussions
held particularly to ease the current global
tensions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a) Yes
Sir; A Ministerial Meeting of the Coordina-
ting Bureau of Non-aligned Countries was
held in New Delhi from April 16-20 to
review the progress in the implemantation of
decisions and recommendations of the
Seventh Summit Conference of Heads of
State or Government of Non-aligned
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Countries held in New Delhi in March 1983
and to undertake preparations for the
Eighth Summit Conference scheduled to be
held in Harare, Zimbabwe from August 26
to September /, 1986. .

(b) The Ministers held wide-renging
discussions covering the entire spectrum of
major issues in the prevailing international
political and economic situation, particularly
those giving rise to global tensions, They
adopted a political and an Economic
Declaration setting forth the position of
non-aligned countries on these vital
questions,

The Final Documents of the Meeting
would be made available in the Parliament
House Library.

Freight Equalisation Policy for Raw
Materials

8441. SHRI AMAR ROYPRADHAN :
SHRI NARAYAN CHAUBEY :

Will the Minister of PLANNING be
pleased to state :

(a) whetherit is a fact that freight
equalisation policy is not applicable in the
case of raw materials of national importance
like cotton industrial alcohol etc. for all
States;

(b) if so, the details thereof; and

(c) whether steps are proposed to extend
the freight equalisation policy in other
fields also if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) Yes,
Sir,

(b) The subject was reviewed by an
Inter-Ministerial Committee under the
Chairmanship of Shri S.S. Marathe the then
Secretary, Industrial Department, which was
set up in 1975 primarily to study the scope
and feasibility of adoption of freight
equalisation policy for raw cotton. This
group recommended that Freight Equalisa-
tion Scheme need not be extended to any
other commodity and that the existing
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freight equalisation scheme may also be
phased out over a period of time,

The Freight Equalisation Scheme was
again reviewed by the National Transport
Policy Committee (Pande Committee). The
report of this Committee was submitted in
1980. This Committee also expressed its
views against expending the freight equalisa-
tion scheme to any other commodity and
recommended that the freight
equalisation scheme on commoditles like
cement and steel may be phased out
gradually. The.Government have accepted
these recommendations in principle,. subject
to subsidisation of transport for remote,
inaccessible and isolated areas. Modalities
and time phasing of withdrawal of freight
equalisation are under consideration of the
Government,

(c) Does not arise.

Expenditure on Technical Cooperation
with Developing Countries

8442. SYED SHAHABUDDIN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total expenditure on technical
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cooperation with developing countries during
1983-84, 1984-85 and 1985-86;

(b) the break up by regions and

- countries; and

(c) the break up by deputation of
experts, training facilities and supply of
material ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 K.R. NARAYANAN) :(a) to (c).
A statement is given below. ’

Statement

Technical cooperation programmes with
other developing countries are covered
under the Indian Technical and Economic
Cooperation (ITEC) programme, is adminis-
tred by the Ministry of External Affairs,
and the Colombo Plan and Special
Commonwealth  African Assistance Plan
(SCAAP) administered by the Ministry of
Finance (DEA). Expenditure on technical
cooperation under these programmes during
the years 1983-84, 1984-85 and 1985-86 was
as under :—

ITEC
1983-84
1984-85

1985-86

Colombo Plan

Figures in lakhs
Rs. 362.65
Rs. 607.33

Rs. 731.00 (Final Estimates)

Figures in lakhs

1983-84 Rs. 49.44

1984-85 Rs, 43.43

1985-86 Rs. 100.00 (Revised Estimates)

SCAAP Figures in lakhs

1983-84 " Rs. 18.69

1984-85 Rs. 19.61

1985-86 Rs. 45.00 (Revised Estimates)

T — ——— -

Besides, we have economic and technical Aid Programmes with neighbouring
countries of Bhutan, Nepal and Bangladesh. The quantym of Aid provided the thess

gountries is as follow ;—
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Bhutan

1983-84

1984-85

1985-86
Nepal

1983-84
1984-85
1985-86

Bangladesh
1983-84

1984-85
1985-86

F USSR —

Figures in 1akhs

Rs. 5651.840
Rs. 4326.99 % (Final Estimates)
Rs. 4212 24 ]

Rs. 1554.327)
Rs. 1382.13 % (Final Estimates)
Rs. 2128.21

Rs. 105.60

Rs. 107.36
Rs. 273.00 (Final Estimates)

During the last three years technical
cooperation was extended to many develop-
ing countries in South FEast Asia, Pacific,
Gulf, Africa. Latin American and Caribbean
regions, These countries include Afghanis-
tan, Sri Lanka, Burma, Bangladesh,
Maldives, Vietnam, Laos, Kampuchea,
Indonesia, Malaysia, Thailand, The Phili-
ppines, Fiji, Tonga, Zambia, Tanzania,
Zimbabwe, People’s Democratic Republic
of Yemen, Yemen Arab Republic, Kenya,
Ethiopia, Madagascar, Seychelles, Mauritius,
Botswapa, Mozambique, Senegal, Somalia,
Sudan, Cuba, Guyana, Suriname, Jamaica,
Trinidad and Tobago etc. *

We also render assistance to regional
groupings and institutions like Fcono-
mic Communpity for West African States
(BCOWAS), African Development Bank
(ADB), Economic Commission for Africa
(ECA), Southern African Development
Coordination Conference (SADCC) and the
South Asian Association for Regional
Cooperation (SAARC) under ITEC Pro-
gramme,

The technical and economic assistance
we offer in terms of deputation of Indian
experts and training facilities to foreign
nominees is a continuous process. During
the last three years about 3214 slots were
earmarked under ITEC Programme,
Colombo Plan and SCAAP for the training
of nominees of several developing countries
and nearly 225 Indian experts were deputed
to various developing countries. Supply of
material to developing countries during the
last three years include equipment for an

industrial project, diesel generating sets,
musical instruments and medicines to
Afghanistan; relief goods to Sri Lanka:
medicines and  bicycles to Vietnam;
medicines to Laos and Kampuchea;
clectrical equipment to Fiji, medicines and
tractor with complete ploughing set to
PDRY; medicines and wheat to YAR;
dental equipment to Zambia; technical books
to Tanzania; equipment for the establish-
ment of a vocational training centre in

Kenya; Asbestos sheets to  Seychelles;
musical instruments, equipment for an
industrial estate, a basic school and fish

farm to Mauritius; spinning wheel to Sudan,
miscellaneious electrical and mechanical
items for the establishment of a multi-
purpose drug plant in Cuba; medicines to
Nicaragua and sports goods to Jamaica and
Montserrat.

Specialised Agency for Ecological
Planning

8443. SHRI T. BASHEER : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to set
up a specialised agency with adequate
powers for ecological Planning to preserve
and enhance our flora and fauna; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
No, Sir.

(b) Does not arise,
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Withdrawal of USSR from Unilateral
Moratorium ou Nuclear Tests

8444. PROF. RAMKRISHNA MORE :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware of
the withdrawal of the USSR from its uni-
lateral moratorium imposed on nuclear tests
because of the continued nuclcar test by the
U.S. Government;

(b) if so, how do Government view the
situation with the renewed nuclear race
among the big powers in the context of
world peace and its efforts at disarmament;
and

(c) what role Government contemplate
to pay to defuse the world tension ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K.R. NARAYANAN): (a) Yes,
Sir.

(b) and (c). Government of India are
concerned at the escalating nuclear arms
race and are pursuing their. efforts, as part
of the six Nation Initiative and in other
multilateral foroms, to halt and curb it.

Ration to Defence Personnel

8445. SHRI V.S. KRISHNA IYER:
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Wil the Minister of DEFENCE be pieased
to state :

(a) whether free ration is supplied to
defence personnel in the country;

(b) if so, how much quantity is gnven to
each personnel;

(c) whether it has come to the notice
of Government that they are selling the
extra ration items in the market; and

(d) if so, the steps taken by Government
to curb this practice ?

THBE MINISTER OF STATE IN THE
DRPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Rations are provided
free to all Defence personnel in field
areas. ‘

In peace areas free rations are provided
only upto the rank of Brigadier and equi-
valent.

(b) The basic scales of rations for
Junior Commissioned Officers. Other Ranks
and Officers of the three Defence Services
are given in the attached statement,

{¢) No, Sir.

(d) Does not arise,

Statement

Rations to Defence Personnel

Sl.  Item Unit Scales of Ration per man per day
No. JCOS/ORSEE‘d Equivalent Officers
~Army Navy/Air All three
Force Services
B "1“ 2 o 3 4 5 6
1. Atta/Rice . gms. 620 600 450
2. Dal gms. 90 %0 40
3. Sugar gms. 90 70 90
~ gms, 110 180 260

4. Meat Dressed



199 Wristen Avswers APRIL 30, 1986 Written Answers 180
1 2 3 4 s 6
5. Eggs Nof —_ -— 2
6. Potato gms, 110 110 110
7. Onion gms, 60 60 60
8. Milk Fresh ml, 250 190 250
9. Vegetables Fresh gms, 170 160 170

10. Oil Hydro gms. 80 80 80

11, Fruit Citrus gms. 110 50 110

Frui‘t“non-citrus 230 100 230

12. Butter gms, - -— 20

13. Dalia gms. - - " 20

14. Sago gms. — —_— 7

15. Condimeants gms. 16 16 20
16. Salt gms, 20 20 20

17. Tea gms. 9 8 9

Steps to increase Fuel Wood
Production

8446. SHRI SRIKANTA DATTA
NARSIMHARAIJA W‘ADIYAR: will
the PRIME MINISTER be pleased to
state :

(a) whether Government have taken
steps to increase fuel wood production;

(b) whether rural fuel wood plantation
programme has been implcmented therefor;

(c) if so, the Central assistance provided
to each State to implement fuel wood
plantation programme in the last two years;

and

(d) the details of the steps taken to
implement rural fuel wood plantation

programme in Karnataka in the last two
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) and
(b). Yes, Sir. As part of the programme
to increase production of fuelwood, a
Centrally sponsored scheme of *“Social
Forestry including Rural Fuelwood Planta-
tions’’ is being implemented since the year
1980-81, in addition to other afforestation
programmes, :

(c) The information is given in the
Statement laid on the Table of the
House.

(d) Eight fuelwood deficit districts have
been indentified and suitable areas therein
located for afforestation. The physical
achievement during the last two years in
Karnataka is given below :—

e apntemtn s et

Year

Fuelwood plantations raised

No. of seedlings distributed

(in ba.) (in lakh/Nos.)
1984-85 3700 200.00
1985-86 2800 120.00
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Central assistance provided to each State/U.T. to implement Centrally sponsored
Scheme ‘Social Forestry including Rural Fuelwood Plantations®

e it o et . e b 11 s

Name of State/U.T.

(Rs. in lakhs)

— e e

Central assistance released

. i984-85 1985.85
1. Andhra Pradesh 85.47 113.68
2. Assam | 90.93 118.43
3. Bihar 102.36 106.88

" 4. Gujarat 96.43 75.00
5. Haryana 45,00 42.48
6. Himachal Pradesh 67,70 55.00
7. Jamrmu and Kashmir —_ 2.30
8. Karnataka 51.91 85.41
9. Kerala 144.66 —_
10. Madhay Pradesh 176.26 105.00
11. Maharashtra 35.00 30.00
12 Manipur 23.34 32.99
13. Meghalaya 15.00 25.00
14, Nagaland 47,39 70.96
15. Orissa 91.15 94.62
16. Punjab 50.06 88.00
17. Rajasthan 102.03 88.70
18. Sikkim 10.84 25.00
19. Tamil Nadu 83.30 65.00
20. Tripura 29,95 34.71
21. Uttar Pradesh 165,22 125.00
22, West Bengal A 25.77 40.00
23, Arunachal Pradesh 15.00 20.00
24, Delhi 16.68 12.50
25, Goa, Daman and Diu — 12.50
26, Mizoram 248.41 122.26

Total States/U.Ts 1591.42

1819.86
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Schemes to Prevent Pollution of Rivers
in Karnataka

8447. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR :  Will
the PRIME MINISTER be pleased to
state : ,

(a) the name and the number af major

rivers in Karnataka which have become
polluted;

(b) .whether State Government of
Karpataka have requested the Union
Government to implement schemes to save
those rivers from pollution;

(c) if so, the amount sanctioned by the
Centre to implement pollution control
measures in the major rivers in Karnataka;
and .

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) to
(d). Information is being collected and will
be laid on the Table of the House.

Nuclear Power Station at West Coast

8448. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR will
the PRIME MINISTER be pleased to
state :

(a) whether Government have a pro- -

posal to set up the country’s next nuclear
power station at the West Coast;

(b) if so, by which time the above
proposal is expected to be implemented;

(c) the estimated cost

of that nuclear
power station project; .

(d) the site selected in West Coast for
the location of nuclear Power Station;

(¢) the total MW of power can. be
generated from that nuclear Power Station ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
QF OCEAN DEVELOPMENT, ATOMIC
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ENERGY, ELECTRONICS AND. SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes,
Sir. .

(b) The work is expected to commence
soon after the issue of project financial
sanction and the First and Second Units
will be commissioned in 102/108 months
respectively thereafter.

(c) At 1984 price level, the station is
expected to cost about Rs, 634 crores.

(d) The site selected is Kaiga on the
banks of Kalinadi in Karwar District of
Karnataka. ‘

(¢) The station consists of two units of
235 MWe capacity each.

Same Siation Posting for Couples in
Government Service

8449. SHRI R.S. MANE ;
DR. T. KALPANA DEVI :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government is aware of
problems being faced by women officers
in services, due to family responsibilities;

(b) whether  Government has recently
announced guidelines on postings of officers,
where both spouses are in  Central Govern-
ment Service;

(c) if so, details thereof;

(d) if so, whether Government has also
taken into consideration the problems of
women, whose spouses are not in the same
service or in Central Government; and

(e) what measures are being taken in
this regard ?

. THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) to (e). Govern-
ment have issued detailed guidelines in the
matter covering all the aspects. A copy
9f t?e. dguidelines dated the 3rd April, 1986
18 laid on the Table of
[Placed in the Library., See No.tll:'.:l‘-zglx;;i
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Rehabilitation of Ex-Servicemen in
‘ Kerala

8450. PROF. P.J. KURIEN : Will the
Minister of DEFENCE be pleased to state :

(a) the number of ex-servicemen to
be rehabilitated in Kerala; and ‘

(b) whether any special scheme is being
formulated for the speedy rehabilitation
of ex-servicemen in the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) According to the informa-
tion supplied by the Government of Kerala,
the number of ex-servicemen to be reha-
bilitated in that State as on 31-12-1985
was 27,520,

(b) The need to provide employment
to as many ex-servicemen as possible has
from time to time been impressed on the
State Government. Some of the steps
being taken by the State Goveroment of
Kerala to promote the rehabilitation of
ex-servicemen are :—

(i) They are given preference for jobs
in Class II1 and Class 1V posts in
Government sponsored companies
and in certain types. of Govern-
ment posts. Besides, a few cate-
gories of posts are filled exclusively
by ex-servicemen.

(i) Vacancies suitable for ex-service-
men for Class I and II posts are
being identified.

(iii) Self-employment of ex-servicemen
~ is being encouraged by means of
reservation of seats in Industrial
Training Institutes and Centres,
by grant of preference to them
in retail distributerships, and by
reserving mechanised boats constru-
cted in Boat Building Yards of
the Fisheries Department for Co-
operative socictiecs formed by ex-
servicemen. '

Review for Premature Release of Life
Sentence Prisoners

8451. SHRI BASUDEB '‘ACHARIA :
Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether the Supreme Court of
India on 18 December, 1978 and then again
on 12 December, 1980 and that prisoners
sentenced for life are entitled to have their
cases reviewed after completion of 14 years
of their imprisonment;

~ (b) if so, whether it is a fact that
Government issued instructions to all the
State Governments in July, 1983 to take
necessary steps to review cases of such
life convicts expeditiously;

(c) how many such prisoners are in
Jails in various States; and

(d) the names of States who have
conducted such review and released life
prisoners ?

THE MINISTER OF STATE IN THE

‘MINISTRY OF COMMUNICATIONS

AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The Supreme Court in its judgement
in November, 1980 in Maru Ram Vs. Union
of India (AIR 1980 SC 2147) held that the
mandatory minimum of 14 years’ actual
imprisonment as provided in sec. 433.A
Cr PC for certain categories of life convicts
will not operate against those whose cases
were decided by the trial court before
18.12.1978 when Sec. 433-A Cr. PC came
into force. Inits order dated 12.12.1980,
in a pumber of petitions, the Supreme
Court directed the State Goveroments to
pass appropriate orders in each individual
case or generally in any group or class
of cases in the light of the judgment within
a period of six months.

The State Governments and the Union
Territory Administrations were informed
in July, 1983 of the Supreme Court orders
with the recquest to take necessary steps
to ensure expeditious review of cases of
life convicts,

() The information regarding the
number of life convicts who have completed
more than 14 years of imprisonment is
not collected on all India basis.

(d) As per information available, all

‘the States informed during the year 1984-

85 that such cases were reviewed and orders
for release of prisoners in appropriate

cases passed.
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Number of SC/ST Families bencfitted
in Orissa

8452. SHRI MAURICE KUJUR
Will the Minister of WELFARE be pleased
to state :

(a) the schemes presently under imple-
mentation in Orissa for the upliftment of
Scheduled Tribes;

(b) the number of Scheduled Tribes
families benefited under those schemes;

(©) the targét set to provide ditferent
kind of benefits to the Scheduled Tribes
in Orissa during the Seventh Plan; and

(d) the amount earmarked therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE {SHRI
GIRIDHAR GOMANGO): (a) lo Orissa,
family beneticiary oricnted programmes
for Scheduled Tribes are implemented under
the Integrated Cribal! Development Projects,
Integrated Rural Development Projects,
Economic Rehabilitation of Rural Poor.
Other Sectoral Programmcs’ are also
undertaken by the concerned development
departments.

(b) During the Sixth Plan, 4,90,963
ST families have becn economically assisted
under the various schemes/programmes,

(c) During the Seventh Plan period,
the State Government have a tentative
target to provide economic assistance to
5,15,100 families.

(d) The tentative amount earmarked
during the Seventh Plan for tribal develop-
ment under the State Plan is Rs. 1,05,218 45
lakhs and under Special Central Assistance
Rs. 9,313.00 lakhs.

Arrest of Terrorists in J and K

8453. SHR1 JANAK RAJ GUPTA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a number
of terrorists have been arrested in Jammu
durng the last one week;

(b) if so,
arrested; and

the number = of terrorists
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2 , 4
Written Answers 188

(c) whether the arrested

belong to AISSF ?

terrorists

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) :
(a) to (c). The information is being collec-
ted and will be laid on the table of the
House.

In_tports of Technology

8454. SHRI P.R. KUMARA-
MANGALAM Will the PRIME
MINISTER be pleased to state :

(a) whether a new study by the
National Council of Applied Economic
Research reveals that technology imports
by Indian firms have proved to be ineffec-
tive as reported in the Economic Times
dated 14 April, 1986 and thus counter-
productive; and

(b) the corrective steps have been

taken/proposed in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRT SHIVRAJ V. PATIL): (a) NCAER
has made a study on “Technology Imports
and Tcchnology Department : Their Inter-
relationship in the Indian Industry’”, This
deals with the nature of technology demand
in India which juser-alia include motives
of India technology importers, performance
of the imported technology etc. The study
has aptly indicated that since the study
has been confined to a very small fraction
of total foreign collaborations the statisti-
cal results derived are not valid to all foreign
collaborations.  Further this study has not
concluded that techonology imported by
Indian firms have proved ineffective and
counter productive,

(b) To ensure self reliance and to
establish a tcchnolegy generation process
there shall be a commitment to ensure an
adequate scale of investmentin R and D
for the absorption, adaptation and, wherever
possible, improvement on and genera-
tion of new technology, making fullest
use of overall national capabilities.
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Security for VIPs

8455, SHRI CHIRANII LAL
SHARMA :

SHRI C. JANGA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of VIPs in the capital
who have been provided security facilities
for their protection; and

(b) the amount spent thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND IN THE MINISTRY OF HOME
AFFAIRS (SHRI RAM NIWAS
MIRDHA) : (a) 241 VIPs are being
provided security facilities.

(b) Asum of Rs. 1553700 on
account of hire charges of 52 cars for
escort duties has been  spent during the
last 3 months (December 1985 and January
and February 1986). The personnel for
such duties and other expenses have been
incurred from the existing sanction or by
“deputation of personnel from other Central
Polies Organisations.

Study Group on Delhi Police Adminis-
tration

8456, SHRI MANVENDRA SINGH :

Will the Minister of BOME AFFAIRS be

pleased to state :

(a) whether Government had  consti-
tuted a group to undertake a quick study
of Delhi Police Administration;

(b) if so, the details of the recommen-
dations made by the Group;

() whether Government have  imple-
mented its redommendations; and

(d) if not, the reasons for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND IN THE MINISTRY OF HOME
AFFAIRS (SHRU  RAM NIWAS

MIRDHA) : (s) Yes,
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(b) The Srivastava Committee has
submitted its report to Government contain-
ing 106 recommendations for modernising
Delhi Police. Of the 106 recommen-
dations '~ 25 recommendations  carried
financial implications involving crea-
tion of additional posts, provision of
vehicles and communication equipment etc.
The other 81 recommendations related to
issue of executive orders under various
provisions of law.

(c) and (d). Yes, most of the the
recommendations have been implemented,
Other recommendations are at various
stages of implementation,

{Translation)

Names of Minority Commitees

CHANDER
HOME

8457. SHRI DAL
JAIN : Will the Minister of
AFFAIRS be pleased to state :

(a) the names of minority communi-
ties in various States and Union Territories
and the popuiation of each minority com-
munity; and

(b) whether all the minority communi~
ties have their own religions and laws like
Muslim law ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND IN THE MINISTRY OF HOME

AFFAIRS (SHRI RAM NIWAS
MIRDHA) : (a) The Minorities Com-
mission has been treating Muslims,  Chris-

tians, Sikhs, Buddhists and Zoroastrians as
religious minorities at the national level.
The population in respect of each of these
according to 1981 Census in  India/States/
UTs (excluding Assam where the 1981
Census could not be conducted) is given
in the statement enclosed.

(b) The Hindu Marriage Act, 1955
the Hindu Minority and Guardianship Act.
1956, the Hindu Succession Act, 1956 and
the Hindu Adoption and Maintenance Act,
1956 are applicabe to the Hindu Community.
These Acts apply to any  persons who is
a Hindu by religion in any of its forms or
developments  including a Virashaiva, a
Lingayat or a follower of the Brabmo,
Prarthapa or Arya Samaj and toa persop
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who is a Buddhist, Jain or Sikh by
religion.

The Christian community is governed
by the Indian Divorce Act, 1869 and the
Indian Christian Marriage Act 1872.

The Parsi community is governed by
the Parsi Marriage and Divorce Act,
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1936 and the |Indian Succession Act,
1925,

The Muslim community is governed by
the Muslim Personal law which includes the
Muslim Personal Law (Shariat) Application
Act, 1937 and the Dissolution of Mauslim
Marriages Act, 1939.
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(English)

Demand of People of Ladakh for Scheduled
Tribe Status '

8458, SHRI P, NAMGYAL: Wil
the Minister of WELFARE be pleased to
state :

(a) whether Article 342 of the Conpstitu-
tion of India has been made applicable to the
State of Jammu and Kashmir under
Government of India’s Gazette notification
No. 525 of December 4, 1985, in pur-
suance of people of Ladakh's demand for
declaration of People of Ladakh as
Scheduled Tribes;

(b) whether it is also a factthat as
required under rules, a team of officials of
Registrar General of Indiais to visit
Ladakh to conduct a survey of different
tribal ethnic groups in the region to im-
plement the public demand; and

(c) if so, whether the team has been
sent to Ladakh and if not, whether arran-
gement for early despatch of the team will
be made to fulfil the long standing demands
of the people of Ladakh and also to fulfil
Government's assurapce in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Thc Consti-
tution (Application to Jammu and Kashmir)

Second Amendment Order, 1985 came into
force with effect from 4th  December,
1985.

(b) Yes, Sir.

(c) The Registrar General of India‘
has been asked to conduct mini census in

the Ladakb region and other parts of the
State to identify the communities to be
declared as Scheduled Tribes. The Prelimi-
paries in this regard are being worked out
in coosultation with the State Govern-
ment,

Birth Rate and Death Rate in 1960
and 1985

8459. SHRI S.G. GHOLAP : Wil
the Minister of HOME AFFAIRS be pleased
to state :
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(a) ° the birth rate and death rate’in
1960 and 1985 respectively; and

(b) the likely rates of death and
birth in the year 2000 ? ;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND IN THE MINISTRY OF HOME
AFFAIRS (SHRI RAM  NIWAS
MIRDHA) : (a) The birth and death
rates for the year 1960 are not available.
However, based on 1961 and 1971
census, the birth and death rate for the
period 1961-70 are 41,2 and 19.0
respectively.

The birth and death rate for the year
1985 are not available. Based on Sample
Registration System, the birth and death
rate for the year 1984 are 338 and 12.5

repectively.

(b) No estimate of the birth and
death rates for the year 2000 are
available. However, according to the

Expert Committee on Population Projections,
the likely birth and death rates for the
period 1996-2001, which have been accepted
by the Planning Commission, are 23.7 and
8.4 respectively.

Protection of Forces

8460. SHRIMATI USHA CHOU-
DHARI : Will the PRIME MINISTER
be pleased to state :

(a) whether Government are aware
that due to high demand of wood for apple
packing cases, trces have exhausted, green
trees have felled, forests are plundered and
beautiful valleys have turned into graveyard
of the trees; '

(b) whether it is also a fact thatin
Jammu and Kashmir, Himachal Pradesh
and Uttar Pradesh growing denudation of
trees has assumed an alarming situation;

(c) whether Centre had issued ins-
tructions to the ‘States for restraint in the
matter and how far these are being com-
plied; and ‘

(d) measures Government proposed
to take to protect and preserve forests
specially the Himalayas for its beauty and
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. THE MINISTER OF STATE IN THE
MINISTRY OF 'ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) and
(b). Government are aware that demand
of wood for packing cases for. . apples has
contributed to denudation - of forests in
Jammu and Kashmir, Himachal Pradesh and
Uttar Pradesh.

(c) The Central Government have
issued guidelines advising the States to ban
all tree fellings above an altitude of 1,000
meters. They have also been advised to
identify critical areas in the hills, catch-
ments of rivers, areas prone to landslips

and erosion, and geologically unstable for-
mations so as to conserve the trees and
undertake afforestation  vigorously. The

States have initiated action to curb com-

mercial fellings.

(d) The Government have taken the
following  steps to preserve the forests in
the country includiog the Himalayas :

(1) Enforcementof the Forest Act,
to prevent unauthorised felling of
trees.

(2) Enforcement of the Forest (Con-
servation) Act, 1980, to prevent
indiscriminate diversion of forest
land to non-forest use.

(3) Elimination of the agency of con-
tractors in the working of forests
in most of the  States/Union
Territories.

(4) Issuing guidelines to  consider
banning the felling of green  trees
above an altitude of 1,000 meters
in general and a critical review
of working plan  provisions to
conserve forests.

(5) Undertaking an in-depth  study
of the problems of grazing, en~
croachment of forest land and
“shifting cultivation®, with a view
to find longterm solutions.

(6) Pulp and wood chips have been
exempted from import duty. Im-
_port duty on wood in  certain
specified forms has been reduced
to 10% ad valorem.
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(7) Various possible substitutes to
wood for use in different forms
have been identified to reduce -
pressure on forests,

(8) A National 'Wastelands Develop-
ment Board has been set up with
the object of bringing S million
bectares of land every year under
fuelwood and fodder plantations
and to enlist people’s cooperation
therefor.

' Evergreen Revolution of Forests

8461. DR. G. VIJAYA RAMA RAO:
Will the PRIME MINISTER be pleased to
state :

(a) whether the country is on the
threshold of launching of an Envergreen
Revolution with massive programme of
gﬂ'orcslation of 5 million hectare of denuded
and wasteland every year; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) An
annual target of afforestipg 5 million
heclares with fuelwood and fodder planta-
tion, principally with people’s participa-
tion has been set for achievement. Affores-
tation of wastelands would be a major part
thereof.

(b) The National Wastelands Develop-
ment Board bas been set up for this pur-
pose. The action plan for development
of wastelands as approved by the National
Land Use and Wastelands Development
Council is at Annexure.

Statement

Action Plan for Development of
Wastelands

1. Identification of Wastelands -

The State Governments/U.Ts. have been
requested to identify wastetands in their
territories, whether they be in forest area,
revenue/common lands or degraded farm-
lands.
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2. Peopie’s Involvement :

This will be ensured by the following
measures : :

(8) Decentralised Nurseries : People’s
Nurseries /.e. kisans, schools, women,
youth groups, voluntary agencies, etc. will
be motivated to meet the increased demand
for seedlings.

(b) Farm Forestry : Farmers will be
motivated to take up tree farming on their
marginal lands and planting on their field
bunds, A rational seedling distribution
policy should be evolved.

(c) Tree Growers' Cooperatives : Tree
Growers® cooperatives should be organised
with the involvement of farmers in raising
and distribution of seedlings and in tree
plantations.

(d) Voluntary Agencies. The Grass
root agencies, Mahila Mandals, Youth
groups would also be motivated in nursery
raising and tree plantations.

{e) Tree Pattas : Strips of land along
roads, rail, canals, etc,, and other degraded
land should be given to the rural poor,
with usufruct rights on the trees planted by
them on such lands.

3. Nodal Agency :

The State/U.T. Governments have been
requested to identify a single nodal agency
for ensuring an integrated approach for
the implementation of the programme
which is being executed by different agen-
cies, official and otherwise.

4. Seed:

The States/UTs bave been requested to
extend the scope of operation of the
existing State Seed Corporations to include
the production and supply of fodder, grass
and legume seeds to farmers on commer-
cial basis.

K. Leasing of Lands :

The State/UT Governments have been
requested to prepare guidelines for leasing
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of forest and non-forest wastelands for

afforestation to the rural poor.

6. Forest based industried must be
encouraged to afforest wastelands to produee
the raw material needed by them. Indus-
tries must also be enthused to  iwige tree
cover on wastelands with a view to provide
employment to the rural poor as well as to
enable them to grow  trees on a remunera-
tive basis. The State GQovernments bhave
been requested to draw up guidelities for
the lease of wastelands to industries in
this behalf.

7. Urban Fuelwobd and Green Belts :

The States/UTs have been requested to
ensure that town and cities have green
belts of fuelwood and fodder plantations
to cater to the urban fuelwood and fodder
needs.

8. Dagraded Forest Areas :

States have been requested to identify
degraded forests lands and to reforest them
with fuelwood and fodder species.

9. Forest Development Corporations :

The Forest Development Corporations
should obtain wastelands on lease from the
Governments for raising fuelwood and
fodder plantations.

10. Government Departments :

‘Governments Department, public sector
undertakings and other bodies/institutions
having substantial areas of unutilised lands
must bring such land under tree cover.

11. Media and Communications :

A massive publicity campaign through
the traditional media of folk art and cul-
ture, radio, television and other audio-
visual aids should be undertaken to create
awarenéss among the masses.

12. Monitoring and Evaluation :

The States/U.T. Governmenis  should
evolve appropriate monitoring and ecvalua-
tion mechanistns to ensurée qualitative
implementation of the progratams.
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Development of Research and Development
Wings by lpdla ‘Companles

8462. SHRI C. MADHAV REDDI :
will the PRIME MINISTER be pleased to
state :

(a) whether Government are satisfied
with the efforts made by the Indian com-
peanies to develop their own research and
development skills and adopt foreign tech-
nologies to suit Indian conditions; and

(b) if oot, the steps being taken by
Government to make , it obligatory on the
Indian companies to develop their research
and development wings and continuously
update those in line with international
development of technology ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRA) V. PATIL) : (a)
Efforts made by the Indian Companies to
develop their own research apd develop-
ment skills and adopt imported technolo-
gies to  suit Indian conditions is not
adequate and much more needs to be
done.

far the Government  has

encouragement for such
Research and Development and has also
provided several ipcentives., Itis now
considered that certain mandatory measures
will also have to be taken.

(b) So
provided all

Naval Helicopters for the use of
Civilian VIPs

8463. SHRI K.P, UNNIKRISHNAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether naval or service heli-
copters are released for personal or official
use of civilian VIPs, like Central Ministers,
Chief Ministers etc;

{b) if so, the categories of persons who
are entitled for such use and terms and
conditions attached to such wuse sad the
rules under which they are released;
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(¢) charges levied for hire of such
helicopters nB8rmally;

(d) whether such VIPs are allowed to
take their staff, personal friends or members
of their family on such trips;

(e) persons to whom helicopters were
released or this facility provided from
October to Decemter, 1985 and January to
March, 1986; and

(f) whether any violations of the above
norms and conditions have been observed
by apy VIP during any of these trips ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) and (b). Facilities for
the transportation of VVIPs, ViPs and other
entitled civilian personnel by helicopters are
provided primarily by the IAF. Thbe
President, the Vice President and the Prime
Minister are entitled to the use of the VIP
aircraft for their official journeys. In
addition, the following personages are also
entitied to the use of the VIP aircraft, if it
is essential for them to doso for the
performance of their official duties and if the
aircraft/helicopter is available :

(i) Minister of Defence;
(ii) Minister of Home Affairs;

(iii) Minister of State in the Ministry
of Defence;

(iv) Chief of the Army Staff;
(v). Chief of the Naval Staff;
(vi) Chief of the Air Staff;

(vii) Other Ministers of the Central
Government and Senior Service and
Civilian Officers who are connected
with the Defence Organisation; }
and

(viii) Cabinet Secretary,

The Governors, Lt. Governors, Chief
Ministers - and other dignitaries are also
provided IAF aircraft/helicopters. These
are provided for the following purposes :
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(a) Natural calamities/law and order
problems which require immediate
presence of the dignitary;

(b) For visiting inaccessible areas
where no other mode of conveyance
is conveniently available;

(c) Medical requirements; and

(d) In exceptional circumstances of
sufficient gravity warranting the
use of 1AF aircraft/helicopters.

The rules/guidelines applicable to the 1AF
aircraft, are also generally followed by
the IN for its aircraft, which are also occa-
sionally used for such transportation.

(¢) While no charges are recovered
from the President, the Vice-President, the
Prime Minister, Service Chiefs, Central
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Ministers and Civil and Service personnel
connected with the Defence organisation
when travelling for official purposes, journeys
undertaken by these dignitaries for other

‘purposes and by other dignitaries like

Chief Ministers
the prescribed rates.

have to be paid for at

(d) to (f). VVIPs/VIPs travelling by
the Service aircraft are allowed to take
such of their personal staff in the aircraft as
are necessary for their visits. Other persons
travelling with  these VVIPs/VIPs and
persons travelling with other dignitaries,
if permjtted by the prescribed authority,
are charged at the prescribed rates. The
information about the use of  Service heli-
copters by civilian dignitaries other than
the President, the Vice President and the
Prime Minister, from October 1985 to
March 1986 is in the attached Statement.
All these flights have been duly authorised
under the instructions/guidelines in force.

Statement

Persons to-whom Helicopters were Released from October,
1985 to March, 1956

Sl. Date Name

No.

1 2 3

1. 2.10.1985 Chief Mi;istcr of Kerala.

2. 12.10.85 Raksha Rajya Mantri (A)

3. 18.10.85 Minister of Pafliamcntary Affairs.
4. 24.10.85 Minister of State for Agriculture.
5. 25.10.85 Minister of State for Agriculture.
6. 25.10.85 Minister of State for Railways.

7. 25.10.85 Raksha Rajya Mantri (A)

8. 21185 Minister of State for Agriculture.
9. 3.11.85 Minister of State for Agriculture.
10. 10.11.85 Lok Sabha Speaker.
11. 11.11.85 . Lok Sabha Speaker.
12. 13.11.85 Governor of Punjab.

13. 141185

Minister of State for Home Affairs.



209 Written Answers 'VAISAKHA 10, 1908 (SAKA) Written Answers 210

1 2 3

14, 14.11.85 Governor of Punjab.

15, 14.11.85 Chief Minister of Tamil Nadu.

16. 15.11.85 , Minister of State for Home Affairs.

17. 16.11.85 Chief Minister of Tamil Nadu.

18. 20.11,85 Chief Minister of West Bengal.

19. 22.11.85 Minister of Agriculture.

20. 23.11.85 Chief Minister of West Bengal.
21, 25.11.85 Chief Minister of Rajasthan.

22. 26.11.85 Chief Minister of Rajasthan.

23, 27.11.85 Raksha Rajya Mantri (A).

24,  5.12.85 Chief Minister of West Bengal.

25, 6.12.85 Chief Minister of West Bengal.

26,  7.12.85 Raksha Rajya Mantri (S).

27. 10.12.85 Raksha Rajya Mantri (A).

28. 14.12.85 Raksha Rajya Mantri(S).

29. 15.12.85 Raksha Rajya Mantri (S).

30. 24.1285 Raksha Rajya Mantri (S). .

31. 8.1.86 Minister of State for Home Affairs.

3. 9.086 Minister of State for Home Affairs.

33.  31.1.86 Chief Minister of Tamil Nadu,

34, 9.2.86 Chief Minister of Tamil Nadu,

35. 10.2.86 Chief Ministet of Tamil Nadu.

36. 18.2.86 Chief Minister of Kerala,

37. 1.3.86 Raksha Rajya Mantri (A).

38. 7.3.86 | Raksha Rajya Mantri (A).

39, 8.3.86 Raksha Rajya Mantri (A).

40. 14.3.86 Chief Minister of Tamil Nadu.

41.  15.3.86 Chief Minister of Tamil Nadu.

42. 21.3.86 Raksha Rajya Mantri (A), .

43.  24.3.86 Raksha Raiya Mantri (A).

44. 26.3.86 Minister of State for Railways.
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Setting up of Weather Research Centre

8464. SHRI C. SAMBU : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to set
up a weather research centre in an effort to
perfect the long-range monsoon forecasts;

(b) if so, the details of the proposal;

(c) whether it is also a fact that US
Ciber and Japanese NEC Supercomputer
offered their services regarding weather
forecast;

(d) whether Government have negotiated
for a reasonable price with a supplier; and

(o) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No Sir.
Their is no proposal for setting up long
Rapge Weather Forecasting Centre. How-
ever, a Medium Range (7-10 days) Weather
Forecasting Centre is proposed to be set up
in the 7th Plan. This will help in improv-
ing the present capability of weather fore-
casting.

(b) The details of the project are being
worked out.

(c) Different computer systems are under
technical evaluation,

(d) No Sir.

(¢) Does not arise.

Violation of Labour Laws

SHRI AMAR ROYPRADHAN :
SHRI RAMKRISHNA MORE:

Will the Minister of DEFENCE be
pleased to state :

8465.

(a) whether it is a fact that in gross
violation of all labour laws as stipulated
in the Military engineering services, con-
tractors are baving a field day at Raipur
wheére & multi crore rupee project of the
nardnance factory is under construction;
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(b) whether it is also a fact that Child
Labour, banned in the MES is being used
by the contractors, who over the years have
not even been paying the minimum wages
stipulated; and

(c) if so, the details in this regard and
the action Government propose to take in
this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) and (b) : No Sir.

(c) Does not arise.

Modification of Electronics Policy

8466. SHRI SOMNATH RATH :
SHRIMATI JAYANTI PATNAIK :
PROF. NIRMALA KUMARI
SHAKTAWAT :

SHRI JANAK RAJ GUPTA :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government propose to
modify the principles of electronics policy;

(b) if so, the main features of
proposal; and

the

(c) whether it is likely to increase the
production of electronic goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) to
(c). The maia objective of Government of
India in promoting the growth of electronics
in the country is to increase productivity
and efficiency in all the key sectors of the
national economy, In order to achieve
substantial increase in productivity, if any
proposals are forthcoming, which perhaps
require some modification to the electronic
policy, the Government would not be
averse to considering it. However, at the
moment there is no proposal to modify the
principles of electronics policy that bave
been announced in the recent past.



213 Written Angwers

Schemes for the Welfare of Deaf and

Dumb Children
B467. SHRI P. R. KXKUMARA-
MANGALAM : Will the Minister of

WELFARE be pleased to state :

(a) the pumber of deaf and dumb
children in the country, state-wise;

(b) the details of the facilities being
provided and arrangements made for their
welfare; and

(c) the details of the voluntary organi-
sations/institutions engaged for welfare of
these children and the grants allotted to
them during the last three years ?

THE DEPUTY WMINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Based on the
report of the National Sample Survey
conducted in 1981, a statement-1 showing
the incidence of hearing and speech dis-
ability among the children in the age group
5 to 14 years in selected States is placed
on the Table of the House.

(b) The following programmes are
being implemented for the welfare of deaf
persons ; —

VAISAKHA 10, 1908 (S4KA)
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(i) graot-in-aid is given to Voluntary
Organisations working for welfare
of deaf,

(ii) grant-in-aid is given to Voluntary
Organisations for providing bearing
aid to deaf persons.

(iif)  Scholarships/stipends are given to

deaf students for studying from

Class IX onwards or for vocational/
inplant training.

(iv) 1% posts in Group C apd D in the

Central Government and Public
Sector Undertakings are reserved
for the deaf persons.

(v) 22 Special Employment Exchanges
and 36 special cclls have “been set
up to provide placement facilities
to the disabled persons including
deaf, ‘

A National Institute for the Hear-
ing Handicapped has been set up

(vi)

at Bombay for development of
manpower, research and service
model,

(c) A statement-1I is given below.

Statement-I

Estimated No. per 1,00,000 of persons in age group 5-14 years havins hearing and
speech disability for selected States.

State No. of persons having No. of persons having
hearing disability speech disability

Rural Urban Rural Urban
1 2 3 4 5
1.  Andhra Pradesh 463 264 621 551
2. Assam 359 297 406 NA
3. Bihar 283 241 379 322
4. Gujarat 232 147 265 - 220
5. Haryana 449 299 NA NA
6. Himachal Pradesh 267 NA NA NA
7. Jand K 559 NA 749 NA
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1 2 3 4 5

8. Karnataka 388 240 449 474

9. Kerala 309 224 604 604
10. Madhya Pradesh 143 152 220 217
11, Orissa 359 196 393 313
12. Pupjab 224 111 414 588
13. Mabarashtra 285 233 269 345
14, Rajasthan 213 156 344 428
15. Tamil Nadu 407 544 586 499
16. Tripura 354 NA NA | NA
17.  Uttar Pradesh 284 192 410 570
18, West Bengal 443 225 445 246

19. Mizoram NA NA 553 NA

NA—Not applicable

Statement-1I

Organisations B “__ﬁﬁhGQrgg_t_ggc‘tioncd during
1983-84 1984-85  1985.86
1 2 3 47
1. K. L. Institute for 35,600 3,83,430 87,538
the Deaf, Bbavbagar
(Gujarat). ]
2. Rotary Club, 10,000 54,535 -

Nadiad Samaj Seva
Sanshodhan Trust,

Nadiad
(Gujarat)

3. Deaf and Dumb School, 18,282 1,75,300 1.27 003
Surindranagar, !y
(Gujarat)

4. School for the Blind, 75,000 8,697
Deaf and Dumb and
Crippled Children,
Distt. Kutch
(Gujarat)

S. Shri Mundra and 3,00,000 2,50,000 75.000
Dhamani Institute I
for the Deaf, Jamnagar,

(Gujarat)
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8A.

10.

11.

12.

13.

14.

15.

16.

Shri J. B. —
Updhyaya School for the

Deaf and Dumb, Talod,

(Gujarat)

Smt. and Shri C. S. Virani —_
Deaf and Dumb School,
(Rajkot)

Shishu Seva Mandal —_
Deaf and Dumb Vidyalaya,
(Gujarat)

Gandhighar 40,000
Deaf and Dumb School,

Kachholi,
(Gujarat)

Mook Badhir Vikas —_—
Trust, Surat,
(Guijarat)

Medical Care Centre —
Trust.

Karalibaug,
(Baroda)

Institute of Speech 2,95,601
and Hearing,

Hennur Road,

(Bangalore).

Association for the —_—

Deaf, Bangalore,
(Karnataka).

All India Institute 3,00,000
of Speech and Hearing,

Mysore
(Karnataka).

Deaf Aids Society -—
Bangalore
(Karnataka).

Asha Bhavan, 40,000
Social Centre,

Trichur
(Kerala).

The Education Audiology 57,060
and Research Ceantre,

Bombay
(Mabarashtra).

70,000

14,638

1,50,000

10,000

9,405

6,05,584

4,12,895

2,00,000

9,800

37,753

1,15,456

3,09,098

49,040

1,14,480

48,681
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17. Deaf and D mb 20,000 5,000 —
Industrial Institute :
Nagpur
(Maharashtra)).

18. Lions Club Deaf and Dumb, 1,81,207 — _—
School Trust, Nasik
(Maharashtra).

19. Suhrud Mandal, 51,390 1,52,290 2,78,970
Shivaji Nagar,
(Poona).

20. Bharat Muk Vidyalaya Society —_ 1,00,000 1,50,000
Gandhi Bagh, Nagpur
(Maharashtra).

21, Mabarashtra Samaj Seva — — 84,924
Sangh’s
(Smt, Mai Lele Shravan
Vikas Vidyalaya
School for Deaf and Dumb) Nasik
(Maharashtra).

22. Jankibai Shikshan Sanstha, -_ —_— 3,728

Bombay
(Mabharashtra).

23. Thane Zila Street — —_— 40,000
Shakti Jagrati Samiti Dbhanau
(Maharashtra).

24, Bhor EBducation Society’s — — 1,50,000
(Residential School for the Deaf)
(Maharashtra).

25. New Education Society, - - 1,00,000
Kolbapur
(Maharashtra).

26. Nehru Seva Sangh, Baopur 76,398 —_ 3,96,618
(Orissa). ' '

27.  Dr. Satya Paul Khosla 1,82,116 2,18,940 3,68,837
Charitable Memorial h
Traust, Jullundar

(Punjab).

28. Badhit Bal Vikas 70,000 6,000 1,50,000
Samiti, Ajmer
(Rajasthan).

29, Society of the — —_ 1,50,000

Immaculate Heart of

Mary, Little Elower Conavent
Hr. Sec. School for the Deaf,
Madras

(Tamil Nadu).
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30. Dolur’s School for the 44,855 — —_—

Deaf, Kottapattu
(Tamil Nadu).

31. St. Lions Institute for — —_ 1,50,000
the Deaf and the Blind

Adyar, Madras
(Tamil Nadu).

32. ‘The North Tripura 29,437 30,144 58,660
Deaf and Dumb School, ‘
North Tripura,

(Tripura).

33. Prag Narain Mook 12,420 50,018 46,755
Badhir Vidyalaya Aligarh
(Uttar Pradesh).

34. U. P. Deaf and Dumb 50,441 56,112 60,090
Institute, Allahabad
(Uttar Pradesh).

35. Lucknow Schoo!l for Deaf, 1,83,904 1,85,936 2,0,825
Lucknow

(Uttar Pradesh)

36. Training College for Teachers 1,01,000 84,321 1,18,776
of the Deaf, Lucknow
(Uttar Pradesh)

37. Jai Krishna Saket 1,63,483 1,57,836 —_—
Deaf and Dumb School, Faizabad
(Uttar Pradesh)

38. Goornge Bahron Ka — —_ 24,472
Vidyalaya, Kanpur
(Uttar Pradesh.)

39. Deaf and Dumb School 84,253 1,67,402 50,000

Meerut
(Uttar Pradesh).

40. Deaf and Dumb School 1,39,533 2,15,265 4,37,419

Varanasi
(Uttar Pradesh).

4]. Badhit Bal Vikas — 52,470 1,39,862
Samiti, Azdmgarh, .
(Uttar Pradesh).

42. Nanbi Duniya Badhir 1,90,214 —_ 4,07,427

Vidyalaya, Débradun
(U r méﬂl)‘
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1

43, Pratibandhi Kalyan Kendra
School for Education and
Training of Deaf and '
Dumb Children, Hooghly,
(West Bengal).

44. Rama Krishna Mission

Seva Pratishthan,
(Calcutta).

45. The Speech and Hearing
Institute and Research

Centre, Calcutta
(West Bengal).

46, Abhinas Bharati, Calcutta,
(West Bengal).

47. Ananda Bhavan,
Village Jatatpur, Howrah,
(West Bengal).

48. Rehabilitation (India)
Majerhat, Calcutta
(West Bengal).

49, Haryana Welfare Society

for the Deaf,
(Chandigarh).

50. Badhit Bal Vikas Kendra,

Kota,
{Rajasthan).

51. All India Federation of the Deaf
(New Delhi).

| 2 3 4
- sa0 207
46,509 29,613 34,380
— 29,205 3,94,528

2,07,264 2,49,411 3,19,140
— — 1,95,011

_ — 1,20,870

— _ o Ls3en
20,000 1,50,000 1,50,000
1,89,680 3,68,509 5,92,185

Defence Committee of the Cabinet

8468. SHRI N. VENKATA RATNAM :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Defence
Committee of the Cabinet of the past to
which the three Heads of the Services used
to attend was replaced by PAC (Political
Affairs Committee) in 1962 since Indo-
China war to which the three Chiefs of
Services do not attend;

(b) if so, who decides the matters of
gervices now; and

(c) whether any other body has been
created in place of the above two; and if so,
its name and functions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) No, Sir.

(b) and (c). Adequate institutional
arrangements exist, at various .lcvels, for

considering and deciding the matters relating
to the Services.

Amount Earmarked for Welfare Schemes
of Disbled

8469. SHRI S.G. GHOLAP :

SHRI' P. R. KUMARAMANGA.-
LAM:

Will the Minister of WELFARE be
pleased to state the number of blipd deaf
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and dumb and mentally retarded separately
in the country State-wise and the total
budget earmarked for their welfare schemes
for the year 1986-87 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : According
to the National Sample Survey, 1981 there
are 34.7 lakbs visually handicapped, 30.2
lakhs hearing handicapped, and 17.5 lakhs
speech handicapped in the country. There is
no estimate of the mentally handicapped
population. The budget allocation of the
Ministry for their welfare activities for
1986-87 is Rs. 14.52 crores.

Recommendations of Seminar on
Multiplicity of Authority

8470. SHRI JAIPRAKASH AGAR-
WAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a seminar on multiplicity of
authority in the capital was held in March
this year;

(b) if so, whether the Delhi Administra-
tion has finalised its decision on the
recommendations of the seminar; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND IN THE MINISTRY OF HOME
AFFAIRS (SHRI RAM NIWAS
MIRDHA) : (a) The Seminar was organised
in the month of February (and not March)
this year.

(b) and (c). The various suggestions
made at the seminar are being examined by
the Delhi Administration to see whether any
of them can be given a practical shape.

[Translation]

Recommendations of Srivastava Committee
on Delhi Police

8471, SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that some time
ago Srivastava Committee had submitted
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several recommendations for modernisation
of Delhi Police;

(b) if so, the details thereof; and

(c) whether the Ministry is also con-
sidering other proposals in this regard and
the steps being taken to take immediate
decision on these recommendations and
proposals ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNIJCATIONS
AND IN THE MINISTRY OF HOME
AFFAIRS (SHRI RAM NIWAS MIRDHA):
(a) Yes.

(b) The Srivastava Committee bas
submitted its report to Government contain-
ing 106 recommendations for modernising
Delhi Police. Of the 106 recommendations,
25 reecommendations  carried financial
implications involving the creation of
additional posts, provision of wvehicles and
communication equipment etc. The other 81
recommendations related to issue of executive
orders under various provisions of law. The
recommendations are being implemented.

{(¢) Yes, this Ministry is also considering
the proposals alongwith the recommenda-
tions made by the Srivastava Committee.
To expedite the implementation of this
report, an Empowered Committee was con-
stituted which takes immediate decisions on
the Srivastava Committee recommendations.

Assistance to Voluntary Organisations
for Promoting Prohibition

8472, SHRI MOOL CHAND DAGA :
Will the Minister of WELFARE be pleased
to state :

(a) the totat quantity of countiy liquor
and English Wine which was consumed in
the country during the year 1981 and 1985
separately;

(b) whether any funds have been
allotted to voluntary organisations to propa-
gate the evils of liqguor as a measure to
stop the habit of drinking;

(c) if so, the total amount spent for this
purpose during the last three years along-
with the reasons for heavy increase in the
pumber of drinkers despite all this; and
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(d) whether Government bhave released
any advertisement of literature of reduce
the consumption of liquor during the last
two years and if so, the details in this
regard and the amount spent thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The availa-
ble information about the consumption of
country liquor and English Wine (/.e. IMFL)
during the financial years, 1981-82, and
1982-83, as reported by 16 States/Union
Territories is at statements-1 and [1.

(b) Yes, Sir.

(¢) The amount of the grant-in-aid
given to the voluntary -organisstions during

APRIL 30, 1986
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the last thres years for creating awareness
among the people about the ill effects of
drinking and drugs abuse is as below :

1983-84  * Rs. 5.94 lakhs
1984-85  : Rs, 7.00 lakhs
1985-86  : Rs, 27.59 lakhs

~ Eradication of a social evil like drinking
of liquor is a long and arduous task. It
requires constant publicity and continuous

- efforts to wean people away from this evil,

Such efforts are continuing.

(d) Statement-III giving details in this
regard is given below,

Statement-I

S.  Name of State/

Consumption during

Remarks

No. Ubpion Territory 1981-82 of (in lakhs)
Country IMFL Total
Liquor
(in lakhs)
1 2 3 4 5 6
1. Bihar — — —  The total consumption
of various liquors was
100.86 LPL
2. Gujarat — — -— The total consumption
of various liquors was
307.51 BL
3. Haryana 72.33 50.50 122,83
PL PL PL
4. Himachal Pradesh 15.43 12.81 28.24
PL PL PL
5. Karpataka 401.00 54.61 455.61
L L L
6. Kerala — — —_ The total consumption
of various liquors was
700.61 L
7. Manipur - — — The total consumption

of various liquors was

0.55 LPL
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1 2 3 4 s 6

8. Nagaland | | — — — The total consumption
of various liquors was
0.01 KL
9. Punjab 120.00 119.51 239.51 .
PL . PL . PL
10. Rajasthan 137.77 23.35 161.12
BL BL BL
11. Tamil Nadu — 48.04 48.04
L L
12, Tripura 1,32 1.62 — *No total possible in
LPL BKL view of different unit
of measurement
13. Chandigarh —_ - — The total consumption
of various liquors was
5.00
14. Dadara and Nagar 0.68 0.41 * No total possible in
Haveli L BL _ view of different units
of measurement
15. Delhi 141.64 31.25 172.89 The unit of measure-
B B B ment is 750 ml. bottles
16, Mizoram —_— — — No licence permits were

issued to civilians except
to the security forces
posted in Mizoram

Note : IMFL ~— Indian made Foreign liquor.

PL ~—  Proof liters.
BL — Bulk liters.
L ~— Liters.
BKL ~— Bulk kite liters,
KL ~— Kite liters,
B — Bottles,
Statement-1

Statement referred to in reply to part (a) of the Lok Sabha Unstarred Question No. 8472
for 30.4.86 by Shri Mool Chand Daga Reg. Assistance to Voluniary Organisations
: fJor Promoting Prohibiticn

si. Name of State/ Consumption during Remarks
No. U.T. 1982-83 of (in lakhs)

Country IMFL Total
Liquor (in lakhs)

1 2 3 4 3 6

1. Bihar - —-— —_— The total consumption
of various liquors was
101.17 IPL
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1 2 3 4 5 6
2. Guojarat — — — The total consumption
of various liquors was
7.64 BL
3. Haryasa 80.05 54.33 134.38
PL PL PL
4, Himachal Pradesh 65.05 21.97 87.02
PL PL PL
5. Karnataka 365.00 56.31 421.31
L L L
6. Kerala — - —_— The total consumption
of various liquors was
971.96 Leters
7. Manipur — — - The total consumption
of various liquors was
1.28 LPL
8. Nagaland — — —— The total cousumption
of various liquors was
0.02 KL
9. Punjab 150.00 107.00 257.00
PL PL PL
10. Rajasthan 213.16 36.77 249,93
BL BL BL
11. Tamil Nadu - 57.05 57.05
L L
12. Tripura 1.58 1.80 ¥ No total possible in
LPL BKL view of different unit of
measurement
13. Chandigarb — — — The total consumption
of various liquors was
5.00 lakhs
14. Dadra and Nagar 1.02 0.41 * No total possible in
Haveli L BL view of different units
of measurement.
15. Delhi 189.93 89.09 279.02 The unit of measure-
B B B ment is 750 ml bottles.
16, Mizoram Nil Nil Nit No licence permits were

Note : IMFL —
PL —_

BL —_—

L —

BKL —

KL —

B —

lnnc‘ii;;:”Made Foreign Liquor

issued to civilians except
to the security forces
posted in Mizoram.

Proof Liters
Bulk Liters
Liters

Bulk Kite Liters
Kite Liters
Bottles
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Statement-111

Statement referred in the reply for the Lok Sabha Unstarred Question No. 84712 for
30th April 1986 regarding Assistance to Voluntary Organisations for
Promoting Prohibition

The information about the advertisement of literature on publicity campéign against
alcoholism during the last two years /.e, 1984-85 and 1985-86 is as under :

the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of extremists arrested
in Delhi as well as in Punjab and other
States, recently;

(b) whether any documents and arms
and ammunition have also been seized and
if so, the details thereof ?

(c) whether Government have established

a definite link between themy and foreign
powers; and
(d) ifso, the action taken by the

Govcrnment to lodge their protests
in the world forum and the concerned
country ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI RAM NIWAS
MIRDHA) : (@) During the¢ year 1986

S.No. Item Amount of payment
made (in lakhs)
1. Nesspapers Release Rs. 3.78
2. Poster Production Rs. 101
3. Magazine Ads Rs. 1.53
4. Production of stock Mat Art Work for Ad. Rs. 0.72
5. Hoarding and Bus Panels Rs. 0.86
6. Message on Inland letters Rs. 4.15
Total : Rs. 12,05
(English}) till date five extremists have been arrested
.. in Delhi. As regards arrest of extremists
Arrest of Extremists in Delhi and in Punjab and other States, this is a
other States continuous process and the information is
being collected,
8473. SHRI P.M. SAYEED : Will &

(b) One .32 bore imported Revolver
and six .32 bore Cartridges, three 9 m.m,
Cartridges and one H.E. 36 Grenade have
been recovered.

(c) Yes. During the course of investi-
gation into the cases relating to the
extremists, there is an indication that some
of the terrorists have obtained training in
Pakistan for extremist activities.

(d) This is under examination.
{(Translation)]

“Number of Plants withont Anti-Pollatlon
Device”

8474. DR, AK. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) the names of fertiliser, pharmaceutical
and chemical plants in the public sector
where anti-pollution device has not been
installed so far; and
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(b) how these plants were allowed to
be commissioned without ‘“‘no objection
certificate” from Government in regard to
prohibition of pollution of environment ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R, ANSARI) : (a) All
fertilizer, pharmaceutical and chemical plants
in public sector have installed anti-pollution
devices;

{b) Does not arise.
[English)

Concentration of Para Military Forces
of Bangla Desh on Muhuri River

8475, PROF. RAMKRISHNA MORE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Bangladesh has built up
heavy concentration of para-military forces
on Muhuri river and there has been
exchange of fire recently threatening to
stall the work on the Indian side of the
river; and

(b) if so, the details thereof and
reaction of Government with regard
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
and (b). Yes, Sir. There was intermittent
firing by para-military forces of Bangladesh.
Meetings between local BSF authorities and
their counterparts in Bangladesh and between
civil authorities on either side were held.
Protest was lodged with  Bangladesh
authorities through diplomatic channels.
The Border Security Force provided adequate
protection to the workers engaged in
construction of revetment on the Indian Side
of Mubhuri river. The work was completed on
20th April, 1986.

Research Schemes in Homeopathic
Medicine

8476. SHRI HARI KRISHAN
SHASTRI : Will the PRIME MINISTER
be pleesed to state :

(a) whether any research schemes in the
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field of Homeopathic medicine are being
funded by his Ministry;

(b) if so, the number of Homeopaths
associated with such research projectss and
their contribution towards Homeopathy so
far; o

(c) whether any report has also been
submitted by them during the project period;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 SHIVRA) V, PATIL) : (a) Yes Sir.
A project entitled “To study the mechanism
of action and influence of the amount of
solvent on physical properties of molecules
used in formulations having medicinal
properties” was funded in the field of
homeopathy by the Department of Science
and Technology.

(b) One homeopath was associated with
this project and he has contributed six
papers in homeopathic journals as a result
of this project,

(c) The project has been completed and
the final report has been received.

(d) This report has shown that there
are variations in biophysical properties of
ultra dilutions of certain chemicals and
suggests that it is not only the quantity of
the drug which matters but its quality which
acts as an electro-chemical force interacting
with the biological system. Activities of
certain enzymes and excitability of nerves
have also been studied under the influence
of homeopathic ultra dilutions upto 30th
potency, in this project.

Financial Allocation for Construction
of New Capital of Assam

8477. SHRI ATA-UR RAHMAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the exact amount so far allocated
for the purpose of permanent construction
of the new capital of Assam; and
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(b) whether any definite amount bas
been carmarked for the above purpose in
1986-87 ? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS AND
IN THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) The
Central Government have agreed to provide
financial assistance to the extent - of Rs. 25
crores to the Government of Assam for the
construction of their new permancnt capital.
This includes Rs. 5 crores for the construc-
tion of a temporary capital at Dispur, Out
of this, an amount of Rs. 4.50 crores has
been released to the State Government.

(b) Though no funds bave been provid-
ed during the current year, yet the release
of appropriate amount during 1986-87 could
be considered, if a site for the permanent
capital of Assam is selected and the State
Government ask for funds.

Seizure of ‘Charas’ in Delhi

8478. SHRI P. M. SAYEED : Wil
the Minister of HOME AFFAIRS be pleascd
to state @

(a) the exact quantity of narcotic drugs
called ‘Charas’ seized from a group of
smugglers busted in Delhi in March, 1986;

(b) the total value of the ‘charas' thus
seized both in Indian market and inter-
national iarket; and

(¢) the disposal by Government of such
a huge quantity of ‘charas’ as reported in
the Press ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) 1026 Kg.
650 Gms,

(b) The total value in the Indian market
of the charas seized is approximately Rs. 21
lakhs. ' In the international market this
quantity of charas would fetch Rs. § crores,

(c) The disposal of such seizures is
made as per order of the Court under
section 452 Cr. P. C.
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Raising of Resources by States to
Meet Requirements of Seventh
l"la.ll

8479. SHRI1 V. TULSIRAM : Wil
the Minister of PLANNING pleased to
state :

(a) whether itis a fact that States are
lagging behind in raising the resources
to meet the requi:cments of the Seventh
Five Year Plan;

(b) if so, the names of States that
ar. lagging behind and extent thereof;

(c) whether Government have cautioned
these States not to repeat the situation of
the Sixth Five Year Plan;

(d) whether the Union Government
have also offered financial and other
assistance to the States to cope with the
targets fixed for the Seventh Plan; and

(¢) if so, .the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRT A K. PAN]A) + (a) and
{b). A statement ingicating the yield estimat-
ed from the additional resouree mobilisation
measures adopted by different States in
1985-86 along with the targets agreed to
for the Annual Plan 1986-87, is given
below. Since there are still four years
of the Plan during which the States are
expected to undertake fresh measures to
raise resources, it is too early at this stage
to assess whether any State would be
lagging behind the resources required to
be raised for the Seventh Plan.

(c) With a view to avoiding the experience
of the Sixth Plan, it has been decided that
the additional resource mobilisation effort
for the Seventh Plan would be assessed
net of deterioration so that no real short-
fall in financing the Plan emerges as a
consequence of likely utilisation of additional
yields for meeting erosion in the resources
estimated at the base level,

(d) and (e). No, Sir. Additional’resources
are required to be mobilised by the States
through their own efforts without any
financial and other assistance from , the
Centre.

-
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(Rs. crores)

States

I. Special Category States

Yield estimated from 1985-86

measures during

1985-86

Gross

Ne*

Targets for
1986-87 Annual

Plan

1. Assam - —_ 35.00
2. Himachal Pradesh | 17.14 14,12 3.00
3. Jammu and Kashmir 9.29 6.79 19.80
4. Manipur 5.95 5.92 2.39
5. Meghalaya 1.54 0.33 0.30
6. Nagaland —_— _ 0.25
7. Sikkim 0.34 0.34 0.51
8. Tripura 047 0.34 0.25
Total-1 34,70 2:1-;4— _5;56—
11. Non-Special.Calegory States
1. Andhra Pradesh 101.67 96.90 110.00
2. Bihar 161.17 134.25 121.18
3, Gujarat 105.45 31.89 110.00
4. Haryara 59.32 50.16 60.00
5. Karnataka 101 45 88.56 56.25
6. Kerala 117.75 107.75 130.20
7. Madhya Pradesh 147.67 106 80 54 43
8. Mahaiashtra 157.20 66.54 203.51
9. Orissa 72.99 54.85 100.36
10. Punjab 55.41 - 30.01 75 CO
11. Rajasthan 99.55 62.81 84.34
12. Tamil Nadu 157.87 117.70 93.94
13. Uttar Pradesh 81.86 81.86 160.00
14. West Bengal 75.83 53,26 79.86
Total-11 -1:95. 19 1083.34 143 9.00A_
Total-(I4-1I) 1529.89 1111.18 1491.50

*Net yield is arrived at after making adjustment for the dctcrior_ation observed in the

originial estimates of contribution of State Public enterprises.
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Deep Sea.Bed Miaing

8480. SHRI K. PRADHANI :
DR. B.L. SHAILESH :

Will the PRIME MINISTER be pleased
to state :

(a) whether India will uondertake a
techno-economic feasibility study of deep
sea-bed mining;

(b) if so, whether any action for conduct-
ing a detailed exploration of the arca and a
geo-statistical analysis has been initiated and
necessary infrastructure built in this behalf;
and

(c) its broad features ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir,

(b) and (c). Yes, Sir. India has survey-
ed four million sq. kilometres in the Central
Indian Ocean and has identified two mines
sites, each approximately of 150,000 sq.
kilometres. An application has been filed
by our country with the Preparatory Com-
mission of the International Seabed Autho-
tity for registration and allotment of one of

the two sites. Exploration of the area and
geo-statistical analysis of the two sites are
being conducted which show that the depo-

sits in the two sites conform to the inter-
nationally prescribed standards both in
abundance and grade of nodules. Most of

the necessary infrastructure for exploration
of nodules in available in the country.

Semi-Pilot Plant at RRL, Bhubaneswar

8481. SHRI K. PRADHANI : Will the
PRIME MINISTER be pleased to state the
outcome of the trial run made of the semi-
pilot plant capable of handling 200 kg. of
managanese nodules per day using hydro-
metallurgical and ammonical leaching cum-
solvent extraction method installed at the
Regional Research Laboratory, Bhubaneswar
(Orissa) ? '
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
{SHR1 SHIVRAJ V. PATIL) : The -
250 kg. pilot plant for ammonical leaching
of manganese nodules has not yet been
commissioned at the Regional Research
Laboratory (RRL), Bhubaneswar (Orissa).
It is presently being tested and is expected
to be commissioned by December, 1986.
However metal values have been successfully
obtained from manganese nodules on a
laboratory scale.

Closure of Vijayawada Passport Office

8482, SHRI C. SAMBU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have decided
to close down their passport office at
Vijayawada in Andhra Pradesh;

(b) if so, the reasons therefor; and

(c) the criteria adopted to set up pass-
port offices in the country ?

THE MINISTER OF STATF IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 K.R. NARAYANAN): (a) Yes,
Sir. '

(b) (i) The Passport Office, Vijaya-
wada was opened on 8.10.1984. The average
receipt of passport applications during the
last 18 mcnths works out t0 an average of
1,187 applications per month. This is far
below the requirement for continuation of a
passport office in a State.  As per the norms
fixed by the Staff Inspection Unit of (he
Departinent of Expenditure, Ministry of
Finance, a Passport Issuing Authority must
deal at Jeast 3,000 passporr applications per
month. Thus the woikioad in the Passport
Office in Vijayawada dces not Justify  ts
continuation.

(i) Moreover, with the introduction of
computerisation, all Passport Offices wj)i
have to ‘u linked with the national network
and, therefore, if more than ope Passport
Office in a State is maintained, and that 100
without sufficient workload, computerisation
will bot be cost-effective.
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(c) For the past few years, the Govern-
ment has been following the principle of
baving one passport office in each State,
unless the number of passport applications
from that State is too small to justify ox-
penditure on opening a  passport office in
that State.

The criteria for opening a second pass-
port office in a State has been that the
number of applications received in the exist-
ing passport office exceeds 1 lakh applica-
tions per annum,

Sainik Schools in Andhra Pradesh

8483. SHRI C. SAMBU : Will the
Minister of DEFENCE be pleased to
state

(a) the number of Sainik Schools with
students studying in Andhra Pradesh;

(b) whether there is any proposal with
the Ministry to set up more Sainik Schools

Andhra Pradesh; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) There is one Sainik School
in Andhra Pradesh at Korukonda. 505
students were studying in the school as on
31st January, 1_986.

(b) and (c). A Sainik School is establi-
shed on the specific request of a State
Goverament as the entire capital expenditure
and a major portion of the recurring €x-
penditure of the school has to be borne by
the State Government. No request has
been received from the Government of
Andbra Pradesh for opeping a second
Sainik School in the State.

——————————"

12.00 brs.

MR. SPEAKER : Before the Home
Minister makes a Statement, 1 would like to
say oae thing. 1 would like all the Oppo-
sition leaders and the Home Minister to
come to my Cbamber. I would like to bave
a discussion.
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SHRI INDRAJIT GUPTA (Basirbat) :
When, Sir ? ‘

MR. SPEAKER : Just now,
‘Statement.

after the

12.01 hrs.

STATEMENT RE : DEVELOPMENT IN
PUNJAB

[English)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND HOME
AFFAIRS (SHRI P)V. NARASIMHA
RAQ): Sir, A small group of persons,
styling themselves as 5-Member Panthic
Committee, made an announcement of so-
called ‘Khalistan’ from the” Golden Temple
Complex, Amritsar yesterday. This is a
grave matter. We are determined to desl
with it sternly, No part of our territory
will be allowed to be used for secessionist
activity.

This anti-national act has already been
denounced by responsible leaders and
organisations of the Sikh community in the
Punjab and elsewhere in India.

The Government of Punjab is pursuing
firm action to deal with the situation. We
are in constant touch with them. We are
extending to the State Government all the
assistance and support they require.

12.02 hrs.

PAPERS LAID ON THE TABLE
(English)

Aanual Report and Review on the Working
of Indian Science Congress Assoclation
Calcutta for 1984-85

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : 1 beg to
lay on the Table— :
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(1) A copy of the Annual Report
(Hindi and English versions) of the
Indian Science Congress Assdcia-
tion, Calcutta, for the year 1984-85
slong with Audited Accounts.

(2) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
Indian Science Congress Asso-
ciation, Calcutta, for the year 1984-
8s.

[Placed in Library. See No. LT-
2592/86])

MESSAGE FROM RAJYA SABHA

(English]

SECRETARY-GENERAL : Sir, I have
to report the following message received
from the Secretary-General of Raiya
Sabha :—

“fn accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return  herewith the Appropriation
(No. 3) Bill, 1986, which was passed by
the Lok Sabha at its sitting held on the
23rd April, 1986, and transmitted to the
Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha in regard to the said Bill.”

——— s st s

12.03 brs.
PUBLIC ACCOUNTS COMMITTEE

(English)

Thirty-Fourth, Forty-Seventh and Forty-
Eighth Reports

SHRI GIRDHARI LAL VYAS
(Bhilwara) : I beg.to present the follow-
ing Reports (Hindi and English versions)
of the Public Accounts Committee :—

(1) Thirty-Fourth Report on Para 2.13
of the Report of the Comptroller
and Auditor General of India for
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the year 1982-83—Union Govern-
ment (Civil) Indirect Taxes relating -
to Union Excise Duties-Price
not the sole consideration for

sale.

(2) Forty-Seventb Report on Para 16
of the Report of the Comptroller
and Auditor General of India for
the year 1983-84, Union Govern-
ment (Defence Services) relating to
Avoidable/Unnecessary Imports,

(3) Forty-Eighth Report on Action
Taken by Government on the
recommendations contained in
their 203rd Report (7th Lok Sabha)
relating to Incorrect valuation of
unquoted equity shares and effect
of change of previous year.

PUBLIC ACCOUNTS COMMITTEE

[English)
Statements

SHRI RAJ MANGAL PANDE (Deoria)
1 beg to lay the following statements (Hindi
and English versions) of the Public Account
Committee :

(i) Statement showing action taken by
Government on the recommenda-
tions contained in Chapter 1 of
187th Report (Seventh Lok Sabha)
on Replacement of Assets on the
Railways, Rolling Stock, Purchases
and Stores, Works and Earnings.

(i) Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I of
6th Report (Eighth Lok Sabha) on
Conversion of Viramgam-QOkha-
Porbandar Section.

B

ESTIMATES COMMITTEE

(English}

Thirty-third Report and Mioutes

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 beg to present the Thirty-
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third Report (Hindi and English versions) of
the Estimates Committee on the Ministry of
Urban  Development-CPWD-Maintenance
of Buildings, and Misnutes of the sittings of
the Committee relating thereto.

12 04 brs.

COMMITTEE ON PUBLIC UNDER.
TAKINGS

[English)

Tenth and Eleventh Reports and
Minutes

SHRI K. RAMAMURTHY (Krishna-
giri) : I beg to present the following Reports
and Minutes (Hindi and Ebpglish versions)
of the Committee on Public Undertakings :

(i) Tenth Report of the Committee on
Hotel Corporation of India Ltd.
and Minutes of the sittings of the
Committee relating thereto.

(ii) Eleventh Report of the Committee
on Indian Dairy Corporation and
Minutes of the sittings of the
Committee relating thereof.

(iii) Minutes of the sittings of the

Committee relating to Procedural
and Miscellancous matters.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

[English)}
Fourtecath and Seventeenth Reports

: SHRI1 K.D. SULTANPURI (Simla) : I

beg to present the following Reports (Hindi
and English versions) of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes :(—

() Fourteenth Report on the Minisu:y
of Finance (Department of cconomic
Affairs—Baoking Division)—
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Reservations for, and employment
- of, Scheduled Castes and Scheduled
Tribes in Canara Bank and credit
facilities provided by the bank to
Scheduled Castes and Scheduled
Tribes.

(i) Seventeenth Report on action taken
by Government on recommenda-
tions contained in their Fifty-fifth
Report on the Ministry of Finance
(Department of Economic Affairs
—Banking Division)—Reservations
for, and employment of, Scheduled
Castes and Scheduled Tribes in
Union Bank of India and credit
facilities provided by the bank to
Scheduled Castes and Scheduled
Tribes.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

[English)

Minutes

SHRI K.D. SULTANPURI (Simla) : 1
beg to lay on the Table the Minutes of the
First to Twenty-sixth and Thirty-first to
Thirty-fifth sittings of the Commiitee on the
Welfare of Scheduled Castes and Scheduled
Tribes.

COMMITTEE ON PAPERS LAID ON
THE TABLE

{English]

Nioth Report

SHRI M.V, CHANDRASHEKHARA
MURTHY (Kanakapura) : I beg to present
the Ninth Report (Hindi and English
versions) of the Committee on Papers Laid
on the Table.

bt e s it s
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'COMMITTEE ON PAPERS LAID ON¢
THE TABLE

[English]
Minutes

SHRI M. V. CHANDRASHEKHARA
MURTHY (Kanakapura) : 1 beg to lay on
the Table Minutes (Hindi and English
versions) of the sittings of the Committee on
Papers Laid on the Table relating the their
Ninth Report.

12.05 hrs.
[MR. DEPUTY SPEAKER in the Chair]

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

[ English)
Ninetcenth Report

SHRI R.P, SUMAN (Akbarpur) : 1 beg
to present the Nineteenth Report (Hindi and
English versions) of the Committee on
Private Members’ Bills and Resolutions.

12.(6 hrs.
MATTERS UNDER RULE 377
[Translation)

(i) Measures needed to root out corrup-
tion from amongst the Government
employees

SHRI MOOL CHAND DAGA (Pali) :
The honest and self-respecting citizen of
today’s India, whether he is a small or
marginal farmer or a big landlord,
whether he is a - poor  shop-
keeper or small or big entrepreneur or
whether he is a small hawker, is fed up
with corrupt employees and officers who
do not feel satisfied with their salaries
and earn illegally through malpractices
which they consider as a source of their
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income and enjoy life with that money.
If he is a clerk in some office he will sit
on the file and would not move it till his
palms arec greased. If he is an Inspector,
he will not bother whether some one is
playing with the health of the people by
selling adulterated foodgrains or other
edible commodities. He is concerned only
with his monthly commission. If he is a
labour officer or labour inspector, he keeps
the small as well as big industrialists
under his thumb. In short, all Indians are
fed up with these employees/officers who
are indulging in illegal means of earning
whether they are policemen or village
Patwaris, office clerks or hospital compoun-
ders.

Until the people get rid of these
harassing corrupt employees the future of
the country will remain dark and until
the higher officers take action against these
corrupt and shirker employees and remain
hand in glove with them, the citizens will
remain  deprived of the facilities of a
Welfare State which they are entitled to
get. ‘

[English)

(ii) Demand for more funds for construc-

tion of houses for tribal families dis-

placed by Dandakarnaya Project in
Koraput (Orissa)

SHR1 K. PRADHANI (Nowrangpur) :
Sir, there are two zones of Dandakarnaya
Project in Koraput district of Orissa,
one with its headquarters at
Umerkote and the other at Malkangiri.
The project started there in the year 1962
to rehabilitate displaced persons from
East Pakistan and side by side rehabilitated
some tribal families who were displaced
by project or who bad no means of
subsistence, on 25% of tbe land reclaimed
by Danakarpaya Authority. Goveroment
spent Rs. 4,000 per family to give them
a bouse for displaced persons from East
Pakistan but spent only Rs. 1,200 for a
tribal family and as a result of that only
temporary sheds were constructed for the
tribals who deserted the houses soon after
they collapsed without repair.

The construction of large number of
houses for tribal families has not been
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taken up, as the money alloted for the
purpose as not sufficient to construct better
houses for the tribals at par with the houses
constructed for displaced persons. 1 draw
the attention of the hon, Home Minister
to release necessary funds for the construc-
tion of better houses for the tribals to
enable them to live there without deserting
it.

[Transiation]

(ill) Effective measures needed to cootrol
malaria in the country

SHRI MADAN PANDEY (Gorakhpur) :
Mr. Deputy Speaker, Sir, the incidence
of malaria in the country has been on sharp
increase, It is clear from the number of
deaths due to malaria during the last ten
years that wbat to speak of eradicating it,
Government have not been able even to
control it. In 1974, three persons were
reported to have died of malaria. Thereafter,
the number went on increasing every year.
Before 1979 on an average, sixty to seventy
people used to die of malaria but in the
subsequent years this average reached up
to about 200. In 1983 and 1984,
number of persons reported to have died
of malaria was 239 and 246 respectively.
When we look at the figures of the malaria
victims, we find that in 1961 the number
of persons affected by malaria was 50000
and at present 20,00,000 people have been
gripped by it. In this way, the fury of
malaria is on the gradual increase. 1 think
the eastern districts of Uttar Pradrsh like
Gorakhpur Gonda and Basti are the worst
affected by this disease where not only
the malaria-mosquito killing drugs are
pot available, but the mosquitoes also
seem to be immune from the DDT. Several
States are not taking interest in this
programme. They are not even spraying
the drugs supplied free of cost by the
Central Government, Keeping this in view,
the Centre has decided to wage a war
against malaria in 131 cities but so far
this scheme has been implemented only
in 118 cities whereas half of the health
budget is spent on malaria eradication
and 60 per cent of it on mosquito-killing
drugs.

1, therefore, urge upon the Health
Minister to take effective steps to control
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majeria so that the lives of the people
may be saved,

[English)

(iv) Need to construct an all weather road
to Zanskar and Lingshed areas of Leh
(J and K)

SHRI P. NAMGYAL (Ladakb): Sir,
the Ladakh regiop of Jammu and Kashmir
State remains cut off from the rest of the
couniry for about seven months in a year
aod within Ladakh, ZANSKAR Sub-
division of Kargil district and Lingshed
areas of Leh district remain landlocked
for about 8 months in a year with the
rest of the Ladakh region.

There is a possibility of constructing
an all-weather road to Zaoskar and
Lingehed area through the CHADAR road
which runs through the banks of Zanskar
river between Zangla in Zanskar and
NEMO in Leh. It may not be possible
for the State PWD to build this road
within the resources available under the
District plans.

1, therefore, request the Government
of India to entrust the constructionp of
the said road to the Border Road Organisa-
tion so that the Zanskar region of Kargil
district and Lingshed areas of Leh district
could be linked by road for 12 months
of the year with the rest of Ladakh
region. '

[Translation)

(v) Demard to make Schednled Castes and
Scheduled Tribes Commission. more
effective

SHRI. BIRBAL (Ganganagar) : Mr.
Deputy Speaker, Sir, The Centzal Govern-
ment has constituted a standing Commission
keeping in view the larger interesss. of
the scheduled castes and scheduled tgibea
which is a matter of happiness for me

and for the down trodden sod explojted
people.

This Commission, after its: constitution,
has been submitting before the Government
its reports ewery year. More than ose
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thousand recommendations bave been
made so far for the welfare of the scheduled
castes and scheduled tribes but no concrete
steps have been taken till now in this

connection.

The Commission is not working effec-
tively as it does not have adequate
powers,

1 would, therefore, suggest that keeping
in view the principle of ‘Welfare for AlP,
the Government should take immediate
steps to speed up the welfare measures
for the down-trodden and exploited

people.
[Englishk)

(vi) Providing financial assistance for deve-
lopment of Uppada Village, Andhra
Pradesh as a tourist centre

SHR1 GOPAL KRISHNA THOTA
(Kukinada) Sir, Uppada is a small
village in East Godavari district in Apdhra
Pradesh. It is a beautiful place surrounded
by sea. If the Central Government takes
ipitiative to develop it into a tourism
centre, it would be as good as Goa beach
resort. There is a beach road conaecting
‘Kakinada port and Visakhapatoam post.
This road goes through the Uppada village.
From Kakinada to Visakhapatnam, we
can witness patural scene on one side and
the sea on the other side of the road.
World Bank aid was given for this road.
A large number of fishermen community
is there. These fishermen catch a lot of
prawns and fish with local made boats.
If the Government provides fully subsidised
mechanised fishing boats, they cap earn
a lot of foreign exchange through fishing
catches. The Government should also
develop the port. Now the ships are not
coming up to the sea shore. These are
anchored 5 miles away from the sea shore.
The Central Government is requested to
give financial assistance for development
of Uppada as a tourist centre "and for
purchase of mechanised boats by fisher-

men.

(vif) Need of appoint adequate staff in the
Office of the Central Board of Film
Censors, Madras

SHRI A.C. SHANMUGAM (Vellore) :
Madras is the biggest centre which produces

about 300 films in a year in different South
Indian languages like Tamil, Telugu,
Malayalam, etc. No less than 150 films are
produced in Tamil alone in Madras. The
film industry has invested crores of rupees
in their respective projects.

The Madras Office of the Central
Board of Film Censors is under-staffed to
examine and ce:lify the films presented
for censoring. At present there is only one
Regicnal Officer at Madras. In addition
to his duties as Regional Officer, he has
10 look after the Information and Publicity
work with the result that he is not able
to devote sufficient time to the work of
film censor. In this process, the film
industry based in Madras is suffering
because of lack of timely certification work.
To illustiate this by an example, three
Tamil films listed for censorship on 14th
April, 1986 at Madras could not be seen
as the officers concerned were busy other-
wise. The producer concerned has suffered
a huge loss as the film could not be released
op schedule.

The South Indian Film Chamber of
Commerce have made several representa-
tions 1¢ this effect in the last several months
but no proper action has been taken.

Through the forum of this august
House, I would request the Minister of
Information and Broadcasting to appoint
adequate staff at Madras on permanent
basis so that the film industry does pot
suffer losses any more.

[Translation)

(vlif) Need to hand over the historical
building presently housing the Insti-
tute of Advanced studies to the
Himachal Pradesh Goveroment

SHRI K.D. SULTANPURI (Simla) :
Mr. Deputy Speaker, Sir, there is an
important building of Government of India
in Himachal Pradesh. ~ Beside it, there are
sevaral small buildings and the entire
complex is known as Rashtrapati Bhavan.
This building was constructed during the
British regime and it took many years
to construct it. After India’s Independence
the President used to stay here during the
summer, The Bbavan is well built and has
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an important place in the history of the
country. But the condition of the building
is deteriorating day by day and presents a
heart-rending scene. This timber used in
it was brought from Burma. Moreover, the
carpets and other articles used in it are not
in good condition. In this connection the
Estimate Committee of the Parliament had
also visited it and submitted its report but
so far no action has been taken. At
present, the building is being used by the

Society for Advanced Studies where very .

few scholars come.

I urge upon the Government of India to
transfer this building to Himachal Pradesh
Government so that the State Government
may maintain it properly and utilise it. The
State Government is ready to provide ac-
commodation in Himachal University for the
employees and scholars of the Advanced
Studies Society.

1 would request the Government to take
immediate action to protect the building.

[English)]

(ix) Need to safeguard the interests of
the workers and their families resid-
ing in Labour Ceclony of Orilent
Power Cables Ltd. Kota, Rajasthan

SHRI BASUDEB ACHARIA
(Bankura) : A serious situation has arisen
in the labour colony of the Orient Power
Cables Ltd., at Kota, Rajasthan, which was
first declared as a “Relief Undertaking’ by
the State Government aod then coercive
methods were being used to harass
the workmen, who are struggling against
retrenchment and other attacks on their
livelihood. The power line and conse-
quently the water supply system has been
cut off in the labour colony resulting in
terrible hardships to the employees and
their family members residing in the colony,
which is situated in remote areas of Kota
city. This act has been done by the
management  deliberately to harass the
workers and in line with their earlier acts of
stopping medicine to dispensary since the
beginning of this year, stoppage of dis-
bursement of salary and defuncting (he
workers' co-operative store. o

The undertaking was having a turn-
over of Rs. 12 crores per year, with the
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export content being Rs. 2.5 crores and
having a potential for further growth with
some additional funding for full utilisation
of modern machines just installed.

I, therefore, urge upon the Government
to safeguard the lives of workers aod their
families through restoration of water and
electricity in the labour colony and payment
of due wages to them as soon as possible
and request the Minister to make a state-
ment in the House in this regard.

12.20. hrs.

DELHI APARTMENT OWNERSHIP

BILL
[Erglish]}
THE MINISTER OF URBAN
DEVELOPMENT (SHRI ABDUL

GHAFOOR) : Sir, I now move that the
Delhi Apartment Ownership Bill, 1986, be
taken into consideration and that the Bill be
passed.

An Apartment Ownpership Legislation
for Delbi has been a long felt need
especially in the changing pattern of the
Urban Scene. It bas become necessary o
ensure judicious optimum  utilisation of
urban land resources and also to achieve
maximum utilisation of services., This has
given rise to tbe requirements for construc-
tion of group housing instead of plotted hous-
ing which used to be the earlier practice. In
consonance with this policy, the DDA is
alloting only flats to individual applicants
and land only to group housing societies.
On the commercial side, due to the require-
ments of parking and for aesthetic and
architectural considerations, the concept of
integrated development has emerged and
multi-storeyed buildings are being put up

where floor area is being allotted to
individual commercial units. On the
industrial side, the concept of flatted

factories has come into existence. In 'the
institutional field in-Delhi, the Delhi Urban
Art Commission has been insisting on
integrated development of institutional areas
and preparation of Urban Design Form.
The peed for an Apartment Ownership
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Leslslanon for Delbi has, therefore, arisen
in order to provide for the ownership of an
individual apartment and to make such
apartment heritable and transferable as
a unit of property.

Under the existing laws, in order to
have full ownership over the building, the
person has to have ownership of the Jand as
well. In‘a multi-storeyed building with
different apartments even though the super-
structure which forms the apartment isa
separate entity divided by metes and bounds
and can be owned independent of the other
apartments, the sameg is not the case with
the land on which the entire building
stands. The owners of these super-
structures can at best have only an undivid-
ed co- ownersbnp with the other flat holders
for purposes of transfer. This joint co-
ownership of the land comes in the way of
easy transferability of the property. Also
when a person is in need to mortgage the
property to raise a loan, the property is
to be mortgaged and a charge required to be
created, not only on the particular apart-
mient but also on the land, and unless all
the owners of the land join, itis not
possible to create a mortgage and raise
toans.

It is primarily to overcome these
difficulties that "it is proposed to bave a
legisiation in Delhi whereby the apartment
will be defined as a upit of property and
the undivided share in the land would be
looked upon as an adjunct to’ this property.
In this manner the apartment would be
capable of inheritance, transfer, morigage
etc. without reference to the other owners,
This is a most important thing.

Another .reason for hdving this legisla-
tion is to protect the interest of. .the
apartment owners from the bands of suclr
builders and promoters of multi-storeyed
buildings against whom Government have
been receiving complaints about their

dealings in what ought to be the common .

services and facilities of the flats such as
parking space for the vehicles, access to
common areas, etc. The legislation, which
is proposed wculd clearly define what are

the common facilities and servlces and at

the time a bunldmg is completed, make ¢
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incumbent on the promoter/builder to
clearly declear the common facilities and
services.

The legislation is proposed to be
applicable to buildings on lease-hold and
free-hold land as well as those built by a
private builder or DDA,

So far as Cooperative Societies' are
concerned, the Act will apply only ip so far
as it will make the apartment an individual
unit of property which will .be joimtly owned
by the Cooperative Society and the member
of the Cooperative Soclety .10 whom the
apartment is allotted. Apart from this, the
maintenance of common facilities, the rights
of transferability etc. will be as provided
in the relevent rules under the Coopcratwc
Societies Act.

.Suitable provisions have been made in
the Bill for protecting the interests of the
lessor in-the case of lease-hold properties

which is apdip a peculiar feature for
Delhi. .. :

To sum up, the object behind the
. proposed  lcgislation is to  ¢nable the

conferment of a heritable and transferable
right in an apartment including its
proportionate and undivided interests in

common areas in multi-storeyed buildings.

I now request that the Bill may be
taken up for consideration and be passed by
this august House.

Sir, 1 beg to move* ;

*‘that the Bill t0 provide for the
ownership of an individual apartment
Jn a muli-storeyed building and of an
undivided. interest in the common areas
and facilities appurtenant to such
apartment and to make such apartment
and intercst heritable and transferable
and for matters connected therewith or
incidental  thereto, be taken into
consideration.” .

" MR. DEPUTY SPEAKER
mdved :

Motion

*Moved with the recommendations of the President.
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[Mr. Deputy Speaker]

“That the Bill to provide for the
ownership of an individual apartment in
a multi-storeyed buildiog and of an
undivided-interest in the common areas
and facilities appurtenent to such
apartment and to make such apartmant
and interest heritable and transferable
and for matters connected therewith or
incidental  thereto, be taken  into
consideration.”

Dr. D.N. Reddy,

SHRI D.N. REDDY (Cuddapah) : Mr.
Deputy Speaker, Sir, the scarcity of land in

the Capital city due to rapid urbanisation .

bas led to coastruction ot multi-storeyed
buildings containing a number of apartments
where a number of people share common
facilities, This has ted to mushrooming of
Housing Cooperative  Socicties, and the
Societies naturally took advaatage of the
owaers of the apartments who first gave
their shars of money and this has led toa
lot of litigation and delay in construction of
houses. We are informed that there are
nearly 382 such Societies working in the
Capital City and this has also led to a
number of irregularities like unauthorised
structures, delay in constiuction and other
irregularities.
were about 45,000 irregularities in 1984
which have increased to about 48.000 at
present. All these are attributed to
Cooperative Societies. 1 am really surprised
why Government took such a
to redress their grievances. There have
heen a number of times when apartment-
owners approached the Government for
some sort of
Government did not move. At last, they
have now come forward with a legislation
which seeks to redress the grivances of the
owners of apartments in multi-storeyed
buildings. Itis not a question whether
I would vote for it or not. Everybody will
support it. But I am very much surprised
why Government took such a long time in
coming forward with this Bill.

There have been some instances where
the Societies brought the owners of the

flats into trouble because the visible part of ’

. the. building was in the name of the owner of
the flat and vthe Indivisible and invisible part,
the land, was in the pame of the Coopera-

‘and

We are informed that there

long time of the

fegislation and yet, the:

tive Society, There were ‘many undesirible
Cooperative Societies registered. So, it led

'to a lot of litigation and many owners were

in trouble and there was a lot of delay in
construction.

This Bill recognises Delhi’s multi-
stroyed building apartmepts as properties .
which can be inherited and transferred to
otber owners. The lcgislation proposes -to
meet the demand for statutory recognition
of an apartment as a unit of property,
capable  of transfer, or to be inherited as
any other property and also provides a
statutory organisation clothed with adequate -

"powers for management of common areas

in mu'ti-storeyed  buildings. Often, the
Delhi Develepment Authority was also help-
less and they approached the Government for
some sort of legislation so that there can
be smooth running of affairs in multi-
storeyed buidings. Now, after this Bill is
passed, the owner can transfer the apart-
rrent on sale, mortgage, lease, gift, exchange
in any manner, with the same lirnitations
privileges applicable to apy other
immovable property. Asa matter of - fact,
this Bill should be extended also to the
other areas in the country. It should be
applicable not only to Delhi but to
almost all the cities in our country so that
the middle class people who are usually
the owners of apartments do not suffer.
Not only that, when the registration of
Cooperative Societies is done, Government
should be fully conversant with the origin
Society, the background of the
Society and the capacity of the Society.
Often, many dishonest persons form them-
selves into a Society and then they give
theif own directions to the applicants.
So, Government would do well, before
recognising or registering the Society, to
go into the background of the Society
and then allot the site on which the multi-
storeyed building is to be constructed,
because once the building comes up it is
very difficult to either manage the surround-
ing areas or demolish the building. So,
the Government should go into all these
things when allotting the land, so that
the atmosphere does. not get polluted.
Enough greenery and air-space should also
be looked into by the Government,

As a matter of fact, the housing is one
of the mest important problems in our
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country which we are facing. AP Govern-

‘ment also has done very well, not in multi--

storeys, but in providing housing for the
poor. So,'1 welcome the Bill because it
meets the persistent demands of the citizens

and sceks to recognise the apartments as.
transferred or

that can be
I support the Bill.

properties
inherited.

SHRI K.S. BAO (Micchilipatnam) :

1 equally am of the opinion that the Bill -

"is very good particularly for the lower
middlé class and the middle class people
and the employees who are in good number.
I feel that, as my other friend said, the
Minister should have come with this Bill
much earlier. Anyway it is not late and
the benefits can certainly go to them,
though delayed.

'Sir, in the recent past, with the spurt

in prices of the land in various cities, most
of the people who are not in the affluent
category are not in a position to acquire
a house of their own, though, particularly
for employees, they are given a lot of
facilities by .the Government giving loans
at lesser rate of interest. They are not in
a position to make use of the loans
because the fanks will question them
whether they have got the clear (title,

transferability which was not there earlier

with the apartments.

So, once again the apartments are being

owned by the affluent sections only asa

matter of investment and certainly oot for
occupation or possession. The net result
is that though flats have been constructed
in various cities, it is not the middle class
or the lower middle -class who enjoyed
the benefits of it; but once again it is oaly
the rich people.
Bill is very much desired and very good.

Apart from this, these days it has
become a problem for the individuals to
procure materials for sometime like cement,
of course not '‘now, and several other
construction materials—as well as  the
skilled man-power who .can be engaged
in construction but who have - left this
country for Gulf and other countries.

It has become possible to construct
apartmepts in a cheaper way in good
number rather than individually. Once

VAISAKHA 10, ‘.:9'08 (SAKA)

In that context also the
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again there also, the ownership come in
the ‘'way and that also is solved by this
Bill. So, from every angle, this Bill is
designed very well. .

I propose certain amendments not with

‘a view to delaying the Bill or anytbing
. like

that, but knowing fully well the
intricacies of the ownership of the apariments
and the prospective problems that arise
in the course of ownership 1 have suggested
ceriain amendments which will be 1aken up
later.

The intention of the Government is
only to aid the people who are deprived
of the urban housing. The Bill should not
create complicaticns o1 lead 10 harassment
by the officers concerned by making certain
provisions of time hmit and all that, ]
certainly agree ihat if there is an opporiu-
nity for the promoter cr the builder 10 harass
the apartment owaner or to put hin to
inconvenicnce, the need for introduction
of these clauses in OK., 1 am of the opimcn
that the moment a lower midcle class or
a middle class man puichases an aparument,
he will iovariably be geuting the building
or the apartment registered immediately,
So there is no need for the Gouvernment
to insist on the time-lindit for regisiration as
the owner himself will take care of it.,
Supposing a set of apartmweuts or a multi-
storeyed comiplex is tuken up in a phased
manper, which will take couple of years
to be completed, ‘because it will depend
on the financiat capacity of the promotor,
the demand and supply position in that
particular period, constrainis of permission
from the different Governmental authori-
ties and availability of building and other
materials, all these things may lead to
certain delay in completion of the enure
complex. Part of it may get completed
but the entire complex is taken as one
unit. Further even in one unit there may
be delay in constructing further floors. So,
1 urge the Mipister not insisting upon
the time-limit for registration for the
apartments, which are constructed both
prior to commencement of this legislation,
as well as later.

The Minister has mentioned that the
object is to give ownership, heritability
tranferability and opportunity to the middle
class and lower middle class people 10
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pledge the apartmenit to the institution to
get loan. This object .is laudable but at
the same time the Minister must take
into account that the registration fee or
the stamap duty must either be not there
in respect of the first registration or it is
totally eliminated in respect of apartment
rcgiitta;ion. A rich person who constructs
a house does not pay any registration fee
for the cost of building whereas a poor
man when he has to purchase an apartment
from the promoter he is made to pay the
registration fee for the entirc cost of
-construction. . Thus he is pat to loss.
Therefore, even though the intentions are
very good yet the real benefits are not
going to him. This aspect must be taken
care of by making a provision to see if
‘not for every time at least for the first
registration of the apartment it should not
attract apy stampt duty.

Similarly he must also advise other
State Governments to come forward .with
a similar legislation which gives similar
facilities to the people living in other
places like Andhra Pradesh and Tamil
Nadua where there is land problem.

Coming to ‘definition’ it is said that
lease is for 30 years. 1 d6 not know if the
lease is beyond 30 years it becomes perpe-
tual or not. If it is not -perpetual, then 1
wish the Minister to see that the apartment
ownpers are not put to any inconvenience
after the lapse of 30 years of lease. The
purchaser of an apartment who has pur-
chased the apartment with his meagre
resources must bave the perpetual right
on land. :

Further, Sir, as he has already brought
this Bill for apartment owners, [ request
.the hon. Minister to think about the
havoc that has been created in certain
parts of the country on account of the
Urban Land Ceiling Act. Though it is
intended to take the extra land from the
rich people it has become a source for
increasing the prices in various parts of
tbe country, So, the Government should
think in terms of at least bringing forward
such amendments which would . remove the
ils of the earlier Act. Sir, in regard

" be sold at

" earljer.

‘the people live

_ people who have no houses,

to the percentage of the rights on thy
common areas—as the apartments might
various times, during -the
construction, the prices also for the same
type of  apartments might vary—while

“arrivipg at the percentage of the rights of

the common areas the value of the apart-
ment that is mentioped in the sale deed
should not be the criteria, but the weighted
average of the value of the apartment

. purchased or sold should be the basis for

giving the right on the common areas,

Sir, I will take up the individual clauses
of the Bill and give reasons for my amend-
ments to the various clauses. I would only
request the hon. Minister kindly not to
take my amendments with a negative mind,
but certainly with a view to giving aid to
the apartment owners so that they may get
the real benefits as envisaged in the Bill
so that there is no scope for any type of

harassment from the unscrupulous persons.
Thank you.

{Translation]

*SHRI AJIT KUMAR SAHA
(Vishnupur) : Sir, I rise to support this Delhi
Apartments Ownership, Bill, 1986, although
it has been brought fosth very belatedly.
All those who bhave purchased flats or
apartments were demanding these facilities
provided in this Bill for a long time. I
thank the hon, Minister for bringing this
Bill which should have been brought much
This Bill will help those persons
in Delhi who are buying flats or getting
them through. the cooperatives etc, But
the number of such persons who are in a
position to buy apartments in only 2 or 3%
and they only will be benefited by this
legislation. In Delhi several lakhs of
people live in slums, jhuggis, jhoppris etc.
The Govt. is not thinking about them. No
steps have been taken for the amelioration of
their condition. In our couniry 63% of
in the rural areas and
37% live in urban areas. For all such
the Central
Government has repeatedly assured that
housing provision will be made for them.
Several seminars have also been hele in
Dethi in this connection.  Sometimes
back one seminar was held bere. where the

*The Speech was originally delivered in Bengali.
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Secretary General of U.N,, Dr. A. Rama-
_ chandran was also present. This seminar
was on “Shelter for all by 2000 A.D.” In
that seminar Dr. Ramachandran said, I
 quote, ‘“‘Dr. A. Ramachandran, Secretary
General of United Nations today said,
the lack of adequate political will was
actually holding up the programme . of
housing for the homeless in India.” The
Secretary General of UIN. who visited
India had said that the Government " of
India lacks the political will in this regard.
We also see that today not only in Delbi
alone, in U.P. also there are 18 lakbs
of people who have no roof on their heads.
In. Kerala there are 1} lakh families
without any roof. In Bombay there are
28 lakh people who live in Jhuggis and
jhonpris. In Calcutta there are 30 lakh
such people and in other big cities like
Madras, Bangalore etc. the condition is the
same. For all these multitude of
unfortunate people the - Government is not
taking any worthwhile steps,
of course talking about Housing Banks etc.
and some funds have been allocated in the
7th Five Year Plan for this purpose., But
this is a very giganite problem and adequate
effective steps are not being taken to. solve
it. Much needs be done. In this context
the UN Secretary General, referred to
earlier, stated that, I quote, “In India where
63% of the pcople live in the rural areas
and 37% live in the urban areas,
there is an urgent need to create a
* Ministry of Human Settlement both in the
Centre and in the States.”” Therefore, a
separate Ministry should be created to
solve the housing problem of the homeless.
Then there are some Government agencies
like HUDCO etc. who render some help
_in housing matters,” But their activities
are mostly confined to big cities like Delbi
etc., In smaller towns where the population
is say 3 or 4 or lakhs, the HUDCO is not
functioning. I will request the hon.
Minister to see that the” HUDCO and
similar agencies function in these small
towns also so- ‘that the Government
employees and other classes living in these
small towns may also get the benefit,
This Delhi Apartments Bill is applicable
to Delhi only, [ feel that it would be
better if the Central Government persuades

all the State Governments to bring forth

similar Bills in their respective States also
so that the people going in . for apartments

VAISAI&HA 16, 1908 (waAs e

They are

‘enforced. Taking advantage of that
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there may derive the benefit of ownership
of their flats which will facilitate obtainipg’
of loans from the banks and other
financial institutions as well as the sale of
their flats if the need arises.  These
advantages of ownership of property should
be made available to the flat owners all
over the country, I want to say somethings
apout the condition prevailing in Delhi.
Take the DDA. The working of the DDA has
been discussed in this House many times.
After this Bill is pasted, the allottees of
DDA flats will get ownpership of the flats.
But the flats or apartments constructed by
the DDA are very defective. Within a few
days of their construction it is found that
the walls develop cracks, the roofs start
leaking, the doors and windows are of
sub-standards matetial, all such complaints
are coming. Apart from that other
facilities and amenities like drinking water
supply, electricity = supply etc. are not
provided for a long time. The flats that
are being constructed under the cooperative
housing system also have similar type of -
complaints. These have been discussed
in Parliament at various times and they
have been published in the newspapers
also. In spite of that the Government has
not taken any measures to ensure that
these flats are constructed according to
approved specifications. I will request the
hon. Minister to see that in future all such
flats and apartments are constructed in
accordance with the approved specifications.
Now, Sir, I want to say a few things about.
the private builders of multistoried
apartments. We know that in our country
the urban ‘land ceiling has not been
~ those:
constructing multistoried apartments will
sell the flats at exhorbitant prices. The
actual prices will pot be disclosed
to the Goverpment and this
process will generate black money in
the hands of private builders. The rent of
the flats in the multistoried buildings should
also be fixed by the Government. It is

‘a common experience that if one goes to-

rent a flat, about 1. lakh of rupees has to
be deposited in advance which is called
‘Pugree’ and over and above that a heavy
rent is charged. This practice is in vogue
in Delhi, Calcutta, Bombay and other big
cities top. The Government should see to
it that these private owners may 0ot cheat
the people in this manner. Some legal
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provisions should be made to check this,

With these few words, Sir, I support this
Bill.

SHRI JAI PRAKASH AGARWAL
(Chandni Chowk) : Mr. Deputy Speaker,
Sir, I am happy that the hon. Minister has
presented this 8ill, though belatedly.
Multi-storeyed buildings have been coming
up for about 20 years. Today he bhas
solved many difficulties by presenting this
Bill,
whicb still require a solation, Firstly,
Shri Rao bas pointed out about the lease
money and you have' said that on land
which is given at least on 30 years lease,
multi-storeys  will be allowed to be
constructed, But what will happen after
30 years?7 Will that land go to the
promoter or the owner, or the flat owner ?
After thirty years the Government canuoot
realise lcase money from them. It is
feared that the builder or promoter may
go away after the construction and the flat
owner, who purchased the flat for
residential or commercial purposes after
selling his belongings or the ornaments of
his wife, may have to pay the money and
later on the As<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>